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The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.
SHORT DURATION DISCUSSION

The Non-implementation of the provisions of Andhra Pradesh

Reorganization Act, 2014

MR. CHAIRMAN: Hon. Members, we will be taking up the Short Duration
Discussion regarding the non-implementation of the provisions of Andhra Pradesh
Re-organisation Act, 2014, and the total time given for this is two hours and thirty minutes.
In view of the importance of the issue, I decided to convert it into a discussion under Rule
176 and then allotted it two-hours-and -a-half. Otherwise the original proposal was to
have only a short time. I suggest to all the Members of different parties, who have given
their names, to please confine to the time allocated to them. There should be no need for
us from here to say 'Your time is over'. Secondly, the first speaker of any party should
remember the total time allocated to his party and, accordingly, he should speak taking

proportionately that much time.

SHRI C. M. RAMESH (Andhra Pradesh): Sir, we are going to start the Short
Duration Discussion. But see the importance! The Minister is not here. The Home

Minister has to come.

SHRI JAIRAM RAMESH (Karnataka): I want to ask one thing. Who is going to

respond on behalf of the Government?

MR. CHAIRMAN: The information that is given to me ...(Interruptions)... Mr.
Ramesh, please sit down. ...(Interruptions)... When the Chair has not permitted, nobody
should stand. You raise your hand, I will definitely call you. I was given the information that
the Home Minister of India, the senior-most Minister, who is also incidentally concerned
with the Bill, would be responding to the discussion. The Minister of Parliamentary
Affairs is here and another Cabinet Minister is here. They will take notes and the Home

Minister will definitely come and respond.

SHRI'Y. S. CHOWDARY (Andhra Pradesh): Sir, on time allocation, we have made
a request to a couple of parties to give additional time to us, which they have agreed. It is

just for your information.

MR. CHAIRMAN: Now, Shri Y.S. Chowdary, initiate the debate.
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SHRIY. S. CHOWDARY: Mr. Chairman, Sir, to start with, I would like to place on
record the gratitude of five crore people of the State of Andhra Pradesh to hon. Chairman,
leaders of various parties and hon. Members of this august House for enabling a detailed
discussion on the agony and anguish, which they undergo even after four years of hastily
and unscientifically prepared and politically motivated bifurcation of undivided Andhra
Pradesh. The frustration and helplessness of the people of Andhra Pradesh has serious
implications for the future of our country as it rightly aspires to find its due place in the
comity of nations. The future of Aspirational India would be in serious jeopardy if the
neglect of Andhra Pradesh over the last four years were to continue. That is why we sought
this debate. The future of the people of Andhra Pradesh is in dark mainly on account of the
following nine reasons. One, blatant violations by this Government of various provisions
of the sacred Constitution of India. Two, neglect of Andhra Pradesh Reorganisation Act
passed by the supreme Legislature of our country, including this august House. Three,
wilful burial of the decision of the Union Cabinet in respect of Special Category Status
for Andhra Pradesh. Four, calculated and motivated non-compliance with the assurances
and promises made by the hon. Prime Minister of our country on the floor of this august
House, in respect of the State of Andhra Pradesh, at the time of creation of the present
State. Five, publicly proclaimed political philosophy of the ruling party, the BJP, that
politics is all for power. The sixth point is, carefully orchestrated the mis-information
campaign against the State of Andhra Pradesh with regard to the Special Category Status
and Central assistance being given under the so-called special package. Seventh point is
- huge dichotomy between the words and deeds of hon. Prime Minister and hon. Finance
Minister. Eighth point is - blatant violation of the spirit of cooperative federalism on which
this diverse and large country needs to be run. Ninth point - demonstrated failure on the part
of the Government of India in implementing the Act which is passed by both the House,
though, four years have elapsed. Sir, it shall be my endeavour to present our case in favour
of the people of Andhra Pradesh and against the Government of India, within the time
given to me. I would not like to go into too many statistics regarding the pitiable State of
the Andhra Pradesh when it was brought into being and our genuine claims for assistance
and what the Government did. I would like to present our case in the perspective of the
guarantees available to the people of the neglected Andhra Pradesh within the contours of
the Constitution of India and the basic principles of our Parliamentary Democracy and the
mindset of this Government. Before I do so, let me throw some light on what is happening
to my State and the perceptions of the five crore people over the past four years. Sir,
lynching is the flavour of the season in our country for some time now and there has been

a widespread concern over the same. Dictionary meaning of lynching is a group or a mob
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killing someone for an alleged offence without a trial. The people of my State feel that
there is a Centrally-sponsored lynching going on against them as they are forced to bleed
for resources and Central assistance by being deprived of their entitlements. And, what is
the offence committed by the people of Andhra Pradesh? The offence is that they believed
in the Central Government of the day, they believed in BJP for about four long years. I
know, I am using a harsh language, but, I have no other option to highlight the injustice
being done to the State and the people of Andhra Pradesh. I do hope, expecting some
relief out of this debate, to get support from this august House, from every Member and
every party. This august House is the Council of States. Andhra Pradesh is a constitutional
constituent of the Union of India and one would expect this august House to come to the
relief of the distraught and worried people of Andhra Pradesh in their hour of distress and
despair, on account of the cool and calculated machinations of the Central Government
against my State and its people. We are entitled to protection from the House by making
the Government to amend their questionable attitude and approach towards my State. Sir,

let me now briefly elaborate on the nine reasons.
MR. CHAIRMAN: Mr. Chowdary, you have to keep your time in mind.
SHRI'Y. S. CHOWDARY: Yes, Sir.

MR. CHAIRMAN: No party has given me in writing or orally saying that they are

giving their time to Telugu Desam. ...(Interruptions)...

SHRI Y. S. CHOWDARY: I think you can take the clarifications, Sir, if need be.
Any body will adjust. ...(Interruptions)...

MR. CHAIRMAN: If anybody will adjust, I will be happy. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, proportionate time should be
allotted.

MR. CHAIRMAN: Proportionate time is over. That is the problem.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, the

first speaker is very much agitated. ...(Interruptions)...

MR. CHAIRMAN: 1 will allow him. They have given six names.

...(Interruptions)...

SHRI GHULAM NABI AZAD: We have to see how to solve this problem.

...(Interruptions)...
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MR. CHAIRMAN: I have no problem, LoP.

SHRI GHULAM NABI AZAD: The Chairman was kind enough to allow a

discussion.

MR. CHAIRMAN: I am just cautioning Mr. Chowdary because others will lose

time. If any party comes forward, I will be more than happy.

SHRI GHULAM NABI AZAD: My submission would be that we can have half-an-

hour extra and that can be given. ...(Interruptions)...

MR. CHAIRMAN: It is easy to say, "Take one hour extra from other's time". But, as
he suggested, if any party is ready to part with their time. ...(Interruptions)...

SHRI'Y. S. CHOWDARY: Sir, let me now briefly elaborate on the nine reasons that

I have. ...(Interruptions)...

MR. CHAIRMAN: One minute, Mr. Chowdary. I don't want to obstruct you. You
are the leader of your party and also a senior colleague. I want you to have a free say.
The total time allocated is two hours and thirty minutes. It will not be extended under any
circumstances. If any party comes forward, I will cut it from their time. If the Congress is
willing, I have no problem; [ welcome. ...(Interruptions)... So, Mr. Chowdary, please keep

that in mind. You are the first speaker. Please go ahead.

SHRI C. M. RAMESH (Andhra Pradesh): Sir, you told that you would extend the

time.

MR. CHAIRMAN: No. I extended it to two-and-a-half hours. Earlier the suggestion
was ...(Interruptions)... Should I repeat what happened? ...(Interruptions)...

SHRI Y. S. CHOWDARY: Sir, my humble request is: at least, allow us to express

our anguish.

Sir, let me now briefly elaborate on the nine reasons that I gave for seeking this
important debate. Article 4 of our Constitution clearly stipulates that if any State is
bifurcated under Article 3, then supplemental, incidental and consequential measures can
be taken by the Parliament. Andhra Pradesh is a fit case for such intervention, but what
is happening? The Government has refused to meet our demand of amending the Andhra
Pradesh Reorganisation Act to address the vagueness of language contained therein
regarding the development of Andhra Pradesh and assisting in the same. Instead, the

Government is taking cover under such vague expression of the Act to suit their mindset
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against the State. Decisions of the Union Cabinet have certain Constitutional sanctity, but
this Government has ignored the Cabinet decision of 1st March, 2014, conferring Special
Category Status to our State. This is yet another blatant violation of the Constitution of

our country.

Sir, on the floor of this very august House, the then Prime Minister, on 20th February,
2014, gave six assurances, including granting of Special Category Status to Andhra
Pradesh. But, all these assurances are being brazenly violated. So, we need protection

from this House and hence, we sought this debate.

Sir, the hon. Prime Minister, during his election campaign, not once but thrice
publicly assured the people of Andhra Pradesh at Guntur, Nellore and the temple town of
Tirupati that Andhra Pradesh would be given Special Category Status not for five years,
as promised by the Congress, but for ten years. Hence, this debate is very important for
us. This demonstrates the disconnect between the words and the deeds of Shri Modi,
which is a matter of serious concern not only for the people of Andhra Pradesh but for

the country as well.

This Government does not seem to be having trust and confidence in the machinery
and leadership of States. Bridging the revenue defidit for the ten-month period from
the date of the residuary State of Andhra Pradesh coming into being till March, 2015,
is a major case in point. Andhra Pradesh Government, while under Presidential Rule,
projected this deficit as 16,078 crore. The CAG upheld this figure — the Presidential
Rule can be construed as if it is under the Central Government rule — but the Members
of this august House would be surprised to know that the Prime Minister's Office, in its

wisdom, reduced it drastically to ¥ 4,117 crore without explaining any reasons.

Sir, is the PMO meant to examine the expenditure reports of States and decide on
them? What mandate and machinery does the PMO have to do so? It seems that the PMO
does not trust the constitutional constituent of the Union of India, that is, Andhra Pradesh.
Where is this country being led to by such a PMO doing such micro management of
expenditure in States and that too distrusting every institution and individual? That is

why, we sought this debate.

If the Government of India, under the visionary and able leadership of hon. Prime
Minister, is propelled by such manifest distrust of the States and the Chief Ministers and

State Governments, where are we being led to? This House needs to know.

Sir, yet another manifestation of this 'mission distrust' is the misleading campaign

being orchestrated by the Government of India. Unashamedly and with utter disregard to
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[Shri Y.S. Chowdary]

facts, this Government has been misleading the media and the people of Andhra Pradesh
and this country that the Fourteenth Finance Commission has said that no more Special
Category Status to any States, which is far from the truth. On the contrary, the then Minister
of Planning, Shri Rao Inderjit Singh, in reply to the Unstarred Question No.2360, on 15th
March, 2018, informed this very august House and I quote, "The Fourteenth Finance
Commission, in its recommendations, has not made any specific reference not to confer
Special Category Status to any State.." Sir, my question is: How can the Government of
the day say something contrary to what the Rajya Sabha was told in writing? This House
has a right to reprimand the Government for this deliberate misinformation campaign
and compromising with the honour of this House. That is why we sought the support
of every Member of this House. This clearly shows the lack of will and coordination
between the Departments. Sir, all this misinformation campaign and utter disregard for the
Constitution of India and the Parliament for the fundamental principles of Parliamentary
democracy and cooperative federalism and the spirit of so-called "Team India" besides
the mismatch in the words and deeds of this Government have deep roots somewhere. It
is in the publicly stated political philosophy of the ruling party i.e. B.J.P. Sir, high-level
functionary of the BJP, speaking at the State-level Executive meeting in Warangal in
Telangana on 23rd July, 2017 said, "Politics have to be cold-blooded. Politics are not
for doing charity. We do politics only to capture power. The aim of politics is to capture
power. There is no scope for emotions in politics." This brazen advocacy of the theory of
"Politics of Power", Sir, in my view, holds the key to what is happening now in the State
of Andhra Pradesh. Sir, I would like to ask this august House, through you, which is the
House of Elders, whether playing divisive politics with the future of five crore people of

Andhra Pradesh is in the interest, of the country.

MR. CHAIRMAN: Mr. Chowdary, I am afraid. Please focus on your issues because

for both Trinamool and TDP, time is over.
SHRI DEREK O' BRIEN (West Bengal): No, Sir, why for the Trinamool?

SHRI'Y. S. CHOWDARY: Is this the way to shape a New India that the Hon. Prime
Minister often talks about? I am afraid, certainly not, Sir. So, this debate is very important.

Sir, kindly bear with us.

Sir, on behalf of the people of Andhra Pradesh, I would like to assert in this House
that we are not seeking any charity or undue favour from this Government or the ruling

party. We are only demanding what is due to the people of Andhra Pradesh as a matter of
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right as per the Act, along with the assurances of the Prime Minister given on the floor
of this august House on 20th February, 2014, assurances of the Prime Minister made on

several occasions.

Sir, soon after this Government assumed office, you advised the Ministers and
Members of this House not to use the colonial language "I beg to raise", as colonial times
are over. Sir, but not in reality, going by the way this Government is conducting itself and

the way it is giving governance.

The Chief Minister, myself and along with all of my colleagues were forced to go
around to many offices begging one after another for what was due to us as a matter of
right over the last four years. It is a new colonialism of the BJP variety that we are tasting.
This is really sad times for a New India of Shri Modi's dreams. This needs to be checked.
It is the States that make the Union of India and not by BJP alone.

Sir, let me now present a synoptic view of the failure of Andhra Pradesh and what
they are supposed to give to the people of Andhra Pradesh. The Government of the State
of Andhra Pradesh, with all responsibility and humility as a constituent of the Union
of India, estimated a total resource requirement of about ¥ 1.54 lakh crores for various
aspects of development of the resource starved State. Contrary to the misleading claims
of the Government and the BJP, all that we have received so far is just ¥ 13,708 crores

during the past four years from the Central Government.

Sir, at this rate, it would take 44 years for the Central Government to aid the State
Government to stand on its own so then only it can think of coming to the level of.

...(Interruptions)...
MR. CHAIRMAN: Now, I have to call Mr. Ghulam Nabi Azad. ...(Interruptions)...

SHRIY. S. CHOWDARY: Please, Sir. I would like to ask this Government through

you, Sir, to clarify if this timeframe is what they are looking at. ...(Interruptions)...

MR. CHAIRMAN: What was the time I have given to you? I have given you 15

minutes. ...(Interruptions)...

SHRI Y. S. CHOWDARY: Sir, you have taken five-seven minutes.

...(Interruptions)...

MR. CHAIRMAN: This is totally unfair. If you go like this, then I have to go by

rules. ...(Interruptions)...
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SHRI'Y. S. CHOWDARY: No, Sir. This is humble. ...(Interruptions)...

MR. CHAIRMAN: I have been liberal and said, 'take 15 minutes'. That is why I am

asking.
SHRI Y. S. CHOWDARY: Just give me another seven minutes, [ will conclude.
MR. CHAIRMAN: No, no. It is not possible. ...(Interruptions)...

SHRI C.M. RAMESH: Sir, why are we in a hurry in the beginning itself?

...(Interruptions)...

MR. CHAIRMAN: If you are withdrawing other speakers, then, you can speak, I

have no problem. ...(Interruptions)...

SHRI'Y. S. CHOWDARY: Sir, if the people of Andhra Pradesh were to pay for so

long for the divisive politics, it is not certainly acceptable to us. ...(Interruptions)...
MR. CHAIRMAN: Please don't put the Chair in an embarrassing situation.

SHRI Y. S. CHOWDARY: As part of their cool and calculated efforts to deny us
of what was due to us, the Central Government tormented us with their inconsistent

statements.

Backward districts of Andhra Pradesh were to get special assistance at par with
similarly placed districts. The fact is that we got only ¥ 428 per capita while KBK districts
get T 4,115 per head. Is this not a clear case of breach of promise and discrimination, Sir?
We do not complain against what others are getting. We are only asking for what was
assured to us but the theory of power politics of BJP seems to be clearly coming in the

way. It is very sad for us and for the country, Sir.

Sir, the other day, while responding to the debate on the No-Confidence Motion
in the other House, hon. Prime Minister said that the Andhra Pradesh Chief Minister
has taken a U-Turn on our ties with the BJP. What was the option left to us after having
patiently waited for four years, hoping against the hope, that the BJP would do justice one

day or the other, and, with no sign of any redemption of such hope?
MR. CHAIRMAN: Right, Mr. Chowdary. I have to stop you here.
SHRI'Y. S. CHOWDARY: In turn, what we got is blame and betrayal.
MR. CHAIRMAN: Now, Shri Ghulam Nabi Azad to speak.

SHRI'Y. S. CHOWDARY: Sir, give me another four minutes.
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MR. CHAIRMAN: You just answer me. If you want the entire time to be taken you
by, I have no problem. ...(Interruptions)... I have no problem at all. ...(Interruptions)...

You are taking your Party's time and Others' time also.

SHRIY. S. CHOWDARY: Sir, if others have got problem, we will work it out at that
pqint of time. ...(Interruptions)...

MR. CHAIRMAN: You have to go either way. Either you go by the Chair or.

...(Interruptions)... You have to accept what is there in the Rules. ...(Interruptions)...

SHRI'Y. S. CHOWDARY: I can only request, Sir. We know, under which regime we

are. We can only request. Please permit us.

MR. CHAIRMAN: It has nothing to do with the regime. I am sorry. I am
seeing the way, the way... This is the regime! Not following the rules is not a regime.

...(Interruptions)... Please take one more minute and conclude.
SHRI C.M. RAMESH: Sir, please give him some more time.

MR. CHAIRMAN: Please go through this sheet. There are four minutes of
TDP. I have allowed him 19 minutes; you can minus two minutes of interruptions.

...(Interruptions)... It is not fair.

SHRI Y. S. CHOWDARY: Sir, how could we have continued to be a friend of BJP
after the party publicly proclaimed their political philosophy of coming to power in a
State like Andhra Pradesh at our party's cost, and, even if it meant starving the people of

the State for resources that were their right?

Our Chief Minister Shri Chandrababu Naidu is one of the few senior-most and
experienced leaders of our country, who has contributed to the nation building all these
years. Sir, to give this august House one example that holds mirror to the mindset of this
Government, I would like to refer to the issue of Railway Zone for Andhra Pradesh. Does
it take four long years to decide and tell us whether it is possible or not? Does this reflect
properly on the Government that claims to be decisive in taking the nation to the new

heights? Certainly not, Sir. That is why, we sought this special debate.
MR. CHAIRMAN: Mr. Chowdary, please conclude. ...(Time-bell rings)...
SHRI'Y. S. CHOWDARY: Sir, the fact of the matter is that ...(Interruptions)...
MR. CHAIRMAN: No, no. Mr. Chowdary. You have taken twenty minutes.

SHRI'Y. S. CHOWDARY: It is the BJP who has taken a clear U-turn violating the

principles of friendship and political morality.
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MR. CHAIRMAN: You are a highly educated and cultured person. Please bear with

SHRI'Y. S. CHOWDARY: Sir, my colleagues are willing to give me their time.
MR. CHAIRMAN: Who are your colleagues? Let them say. ...(Interruptions)...
SHRI Y. S. CHOWDARY: Sir, my colleagues within my party. ...(Interruptions)...
MR. CHAIRMAN: If that is the case, I have no problem. ...(Interruptions)...
SHRIY. S. CHOWDARY: We will work it out, Sir.

Sir, the fact of the matter is that it is BJP who has taken a clear U-turn violating the
principles of friendship and political morality. They schemed to destroy the TDP with the
sole aim of expanding their political space in the State. For this reason, we had to part
ways with a heavy heart. We had to do so since the hon. Prime Minister, Shri Modi, wants
to build a New India but refused to embrace the people of Andhra Pradesh in their hour

of distress and despair.

Sir, I would like to assure this august House that during the last four years, we
have been on the steady and right course based on the principles of friendship, political
morality, constitutionalism and cooperative federalism. But, here, what is happening?
There is a parallel political pattern unfolding in Andhra Pradesh even as our CM was
struggling day and night to build the future of the people of Andhra Pradesh. The core
element of this pattern has been that BJP has begun to discover new 'Yours Sincere and
Reliable Compromised Partner' (YSRCP). Having located such friends...

MR. CHAIRMAN: Mr. Chowdary, do not take such names of other parties. They

will again. ...(Interruptions)...

SHRI Y. S. CHOWDARY: Sir, I never took the name. I said 'Yours Sincere and
Reliable Compromised Partner' (YSRCP). ...(Interruptions)... Sir, the BJP thought that

there is no more use of TDP for them.

Sir, can I ask this Government as to why have they failed to implement, at least,
the Package announced on 8th September, 2016 by the hon. Finance Minister for the last
two years? Sir, the Government has constituted a sub-group of Chief Ministers to study
rationality of Centrally-sponsored schemes for Special Category States. Based on the
recommendations, the NITI Aayog issued an office memorandum on 17th August, 2016,
addressing the special category issues of various States. We are not able to understand

what made the Government not include Andhra Pradesh along with those States.
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Sir, I would like to sensitize this House about morality versus majority. 1 also
mentioned several times in this august House that our founding fathers, freedom fighters
brought independence by Quit India Movement. But, both the parties, unfortunately, are

now doing politics by split India for political gains.

Sir, I would like to remind this august House that many States of our country have
got single digit representation in Parliament, which is the temple of democracy. But,
we have to respect the Member not the number, Sir. Fortunately, this House has got the
presence of all the people like our present Chairman, the present Leader of the House, the
then Leader of the House and the then Prime Minister, to witness what is happening to the

State of Andhra Pradesh about the promises and assurances given various times.

Sir, this debate is to make a fervent appeal to the hon. Prime Minister, Shri Modi,
and the Government of India to come to the rescue to the people of Andhra Pradesh.
T} Bl g7, THT BT 9131," Let A.P. be saved, let A.P. progress.

Sir, in the end, I would like to frame our demands as follows: Honour the decision of
the Union Cabinet conferring Special Category Status on Andhra Pradesh. Implement all
the points in true letter and spirit of the Act along with the assurances given on the floor

of the House by the Prime Minister.

As a constitutional constituent of the Union of India, Andhra Pradesh has the right
to seek proper response from the Government of India, and the Council of States is the
right forum for it. %, & 31T dTel WG HIH dTel 1 &, BRI 3281 T8l &, IIIGT T8l ©,
AR A1 U HyiaT 81 Sl HyieT & f2dre 9 § U9 ¥E1 §, $© Sral dl 781 711 X1 gl

Thank you, Chairman, Sir, for giving me this opportunity of conveying this anguish,
agony, grievances, grief and rights of the five crore people of the State of Andhra Pradesh.
And thanks to all the hon. Members for their patient hearing.

MR. CHAIRMAN: Thank you, Mr. Chowdary. Now, Shri Ghulam Nabi Azad. Your

party has also given five names.

SHRI GHULAM NABI AZAD: Sir, at the outset, I would like to thank you.

...(Interruptions)...
SHRI BHUBANESWAR KALITA: Sir, if required, we will ...(Interruptions)...

MR. CHAIRMAN: I am not putting control on LoP. His time is there. But he knows

how the system works.
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SHRI GHULAM NABI AZAD: I would like to thank you on my behalf and on
behalf of the entire Opposition that you accepted our request to have a discussion on this
issue today. I am also thankful to you for being very generous with Mr. Chowdary. Of
course, he could have made better points. Sir, if you want to sympathize with the people
of Andhra, you have to know the history of Andhra Pradesh. I am lucky to be associated
politically with Andhra Pradesh since 1977 — it has now been 41 years — when I became
the General-Secretary in-charge for Southern India, particularly as General-Secretary of
Andhra Pradesh Youth Congress. In the capacity of the General-Secretary of the current
organization, I have been in charge of their State for four times. So, with my association,
I know what the position of Andhra Pradesh was. I will not take more than ten minutes
because I want my friends and colleagues also to speak. In 1947, the coastal Andhra
and Rayalaseema were part of the Madras Presidency as a province of British India, but
Telangana was a separate State as Hyderabad. Rayalaseema and coastal Andhra followed
the current system of India while the Hyderabad State had its own financial, military,
judicial, police, general administration and revenue departments. That was the first stage
of Andhra Pradesh. The second stage was when the first General Elections took place
after independence in 1952. The coastal Andhra and Rayalaseema region had separate
elections, while Hyderabad State had separate elections. So they were not together. That

was the second stage.

What happened in 19527 Shri P. Sriramulu, a veteran, went on indefinite hunger
strike for separate Andhra State for the Telugu people. On 19th October 1952, he went
on hunger strike. And on 15th December, he died in a fasting camp. What followed
after his death and demand? Pandit Jawaharlal Nehru inaugurated the new State of
Andhra with 11 districts which included Coastal Andhra and Rayalaseema on
1st October 1953 with Kurnool as its capital. 38T TG 2T &, 3181, & 'Taer 94 ?%W
& 1Y A < B

The next stage was formation of Andhra Pradesh. Based on the Sayyid Fazl Ali
Report of the States Reorganisation Commission of which he was the Chairman, the
Hyderabad State was split into three States. One was Hyderabad. Some part of Hyderabad
went to Maharashtra, Karnataka and Andhra. Aurangabad Division was merged with
Mabharashtra. Now it has eight districts. At that time, it had only four districts. The Gulbarga
Division of Hyderabad went to Karnataka. So, one division went to Maharashtra and
one division went to Karnataka. They are now having eight districts each. The third and
fourth divisions, that is, Gulshanabad which is now called Medak and two divisions of
Nizamabad went to Andhra State. Thus, the State of Andhra Pradesh was born in October

1956 with Coastal Andhra, Rayalaseema and the leftover two divisions of Telangana.
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Why did I speak on its history? You can see how many times it has gone through
metamorphosis. Some time they had been part of the Presidency, the Madras Presidency.
Some time they had been part of some other region. Some time they had been part of
Telangana. Ultimately, I think the fourth time, the reorganisation took place in 2014. So,
knowing the history of the people of Andhra region, Rayalaseema and Coastal Andhra in
particular, they deserve full sympathy, not just the sympathy of the Parliament, not just the
sympathy of the present administration, but sympathy of the entire nation, for this whole
reorganisation had gone through a number of changes since 1947. They had not been
allowed maximum time to resettle and make their own assets. There was a long demand.
I don't say that the demand was not just. The demand of Telangana was also just. The
demand of the people of present Andhra Pradesh is as just as the demand of the people of
Telangana for a separate State was. Having divided that State into two, the present States
of Telangana and Andhra Pradesh, we have to see and ensure that both the States progress
and develop. Well, Telangana has enough assets and resources as it had the capital for
quite some time, even during the Nizam's period. So, it has some advantages, advantages
which the present Andhra Pradesh does not have. If the present Andhra Pradesh does not
have the same advantages which the Telangana State has, it is for the Government, the
Government of India, to support this Government. It is a new born State. The new born
State requires same nourishment and same feed which a new born child requires. So, this

State requires a lot of financial assistance.

Sir, the Reorganisation Act was notified with the appointed day of bifurcation on
June 2,2014. While bifurcating the State in 2014, the then Prime Minister, Dr. Manmohan
Singh, promised to accord a special status to the successor State for a period of five years.
I remember that. The Leader of the House is not here at the moment. He was the Leader
of the Opposition then. He wanted and many leaders of the then Opposition party and
from the present Government had said that five years was not enough and they wanted
to make it ten years, and when that was not agreed upon, the present Government had
said, should they come to power, they will extend this special status from five years to ten
years. Mr. Chairman, Sir, today that political party, which wanted to give special status
to the people of Andhra Pradesh and the State of Andhra Pradesh for ten years, has not
initiated it. That promise is unfulfilled. So, that promise has to be fulfilled. We wanted
five years. Hon. Home Minister Saheb, your party wanted ten years. Where has ten years'
demand gone? I don't blame the people of Andhra Pradesh. The present Government has
to be blamed because you wanted to walk an extra mile or extra step. So, you shall have

to fulfil that. Sir, in respect of the special status, this present Government has said on a
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number of occasions on the floor of the House and outside the House that they have given
a special package to the State of Andhra Pradesh in place of special status. Sir, what is the
status of that special package? The Government of India had promised to give an amount
0f 16,447 crore and as against ¥ 16,447 crore, only an amount of ¥ 400 crore has been
disbursed. This is not even two per cent. I don't know whether it makes two, three or five
per cent. Now, it is almost five years. Steel plant at Kadapa was promised. That has not
been fulfilled. Vishakhapatnam steel plant is not being allotted captive mines in Kadapa
region. For the development of physical and social infrastructure of seven backward
districts, the Government of India has just sanctioned ¥ 150 crore. It is peanuts for the
development of seven backward districts. Districts in Andhra Pradesh, population-wise
and otherwise geographically also, are very, very big and huge. For the development of
Amravati, the State Capital, an amount of just ¥ 1,500 crore is given. It was discussed at
that time that ¥ 10,000 crore was the minimum requirement to begin with or may be more.
So, an amount of ¥ 1,500 crore is totally inadequate. Sir, the Government of India had
promised to develop a major port at Duggirajupatnam. There is no progress whatsoever.
Then, a special railway zone was to be established within six months. Now, it is four
years. No decision is taken on that. So, ail these are there. The affidavit filed by the Centre
in the Supreme Court on July 5th claims that all commitments under the Andhra Pradesh
Reorganisation Act, 2014 had been addressed and that it is unable to give the SCS to
Andhra Pradesh. Sir, there will be a privilege against this Government. I do not know
why they have not raised a privilege issue so far. Where is this? So many things were
said. Nothing has been implemented. This Government is going before the hon. Supreme
Court of India and saying that we have fulfilled every promise. Sir, I do not want to use
very strong words but you are deceiving the nation, you have deceived the Parliament's
decision and this Government is deceiving the people of Andhra Pradesh. I take strong
plea on behalf of the Opposition that the promises made by the previous Government and
promises made by the present Government should be fulfilled forthwith. I expect from the

hon. Minister a reply to all these questions. Thank you very much, Sir.
MR. CHAIRMAN: Thank you, Ghulam Nabiji. Now, Shri G.V.L. Narasimha Rao.

SHRI G.VL. NARASIMHA RAO (Uttar Pradesh): Mr. Chairman Sir, this is
a subject that concerns my home State of Andhra Pradesh. As a proud son of Andhra
Pradesh, as a Telugu bidda, today, I feel grieved at the manner in which a propaganda has

been unleashed. ...(Interruptions)...
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MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: A propaganda which is not based on facts.

...(Interruptions)...

MR. CHAIRMAN: Do not make comments, Mr. Ramesh. This is a very bad habit.
...(Interruptions)... Please. ...(Interruptions)... When you get your turn, you can say so

many things. ...(Interruptions)... The others also said it. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I have not even started and they seem to be

having some butterflies in their stomach. ...(Interruptions)...
MR. CHAIRMAN: Anybody can say anything. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I will only place facts and nothing else. This is
my maiden speech, therefore, as per the parliamentary convention, I am not supposed to

be disturbed by any Member in the House. ...(Interruptions)...
MR. CHAIRMAN: You do not worry. You make your points. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: There is a mass scale propaganda. I do not even
hesitate to say that it is a mass scale deception because what is being attempted here is
to completely mislead people of Andhra Pradesh. A young State like Andhra Pradesh
requires a progressive approach. What has now been attempted is a complete negative
approach for the sake of political expediency. It is nothing but political expediency and I
will state you how. I am proud to say that this Government under the leadership of Prime
Minister Narendra Modiji has given special focus to this State as no other Government
has ever done. ...(Interruptions)... These ten years of the UPA actually hurried through
passing this entire Bill in an undemocratic manner. To some extent, yes, it was again the
political expediency of the Congress Party which rushed through it in the last days of
the UPA Government. It is only because of my Party, it is only because of the leaders
of the BJP that you have so many assurances and so many promises. Most of them have
been fulfilled and I will tell you how. I am also happy to say that the hon. Chairman of
this House today was the champion of the cause of the State of Andhra Pradesh. All the
assurances given on the floor of this House by the former Prime Minister were a result
of the initiative by the current Chairman of Rajya Sabha and the current Leader of the

House, Shri Arun Jaitley, who is not present today.

I will tell you how this is a mass scale deception. Everyone refers to terms very

loosely, very conveniently without examining what has actually been discussed, what has
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actually been promised. Let me read what has been promised on the floor of the House.
Again, let me remind all hon. Members that this was a result of our initiative and not

because the Congress Party wanted to give any benefit to Andhra Pradesh.

I am reading this from the February 20, 2014 Rajya Sabha debate in this very
House. The then Prime Minister Dr. Manmohan Singh said, 'l would like to make a few
further announcements in this regard.' I would like to draw the attention of the House.
The first promise was 'First, for purposes of Central assistance' — and I would like these
words to be noted — 'Special Category Status will be extended to the successor State of
Andhra Pradesh comprising 13 districts, including the four districts of Rayalaseema and
the three districts of north coastal Andhra for a period of five years.' This will put the
State's Finance on a firmer footing." So, the promise was to extend the Special Category
Status for five years to give financial assistance to put the State's finances on a firmer
footing. And, while everyone outside claims that, oh! this is to do with hundred per cent

tax exemption, there people are being misled.
SHRI'Y. S. CHOWDARY: Have they given one rupee under this?

SHRI G.V. L. NARASIMHA RAO: No; I am reading as to what is the promise

here.

MR. CHAIRMAN: Please Chowdaryji, you are a senior Member. Why this new

disease of sitting and talking?

SHRI G.V.L.NARASIMHA RAO: I think the ruling party and the opposition party
together in Andhra Pradesh are provoking people. They are calling them out to carry out
protests, demonstrations. They are even going to the extent of even threatening treason.
I am really shocked. How can responsible political parties make such fraudulent claims?
This is clearly to do with financial assistance. I will tell you as to how this has been done.

...(Interruptions)...

SHRI C.M. RAMESH: On that day, you were here. ...(Inferruptions)... He is

misleading the House. ...(Interruptions)...
MR. CHAIRMAN: Nobody is misleading. ...(Interruptions)...

SHRI G.V. L. NARASIMHA RAO: What misleading? Sir, am I misleading the

House? ...(Interruptions)...
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SHRI C. M. RAMESH: You are a witness. He is misleading the House. He is

misleading.

SHRI G. V. L. NARASIMHA RAO: I want them to take their seats.

...(Interruptions)...

MR. CHAIRMAN: Mr. Ramesh, sit down. ...(Interruptions)... Please sit down.

...(Interruptions)... This is not going on record. Why are you wasting your lung power?
SHRI C. M. RAMESH: Sir, you were witness to this. ...(Interruptions)...

MR. CHAIRMAN: I have witnessed everything. ...(Interruptions)... And, I am a

witness now also. ...(Interruptions)... | have witnessed everything. ...(Interruptions)...

SHRI G. V. L. NARASIMHA RAO: I am placing only facts and only facts.

...(Interruptions)... And, I have all the documents and many more. Can I speak?

SHRI Y. S. CHOWDARY: He doesn't know as to what he is representing. He
is a new Member. ...(Interruptions)... He should know that one rupee is not given.

...(Interruptions)...
MR. CHAIRMAN: Sir, let him present his case.

SHRI G.V. L. NARASIMHA RAO: This is the assurance of the Prime Minister on
the floor of the House. ...(Interruptions)... 1 can submit it. ...(Interruptions)... 1 will lay
this paper on the Table of the House. ...(Interruptions)... This is actually the property of

this House. I am only reading from it. ...(Interruptions)...

MR. CHAIRMAN: Please. What he wants to speak, he will speak and not
according to your taste and dictation. ...(Interruptions)... Chowdaryji please sit down.

...(Interruptions)...
SHRI G.V. L. NARASIMHA RAO: What are you so scared of?

MR. CHAIRMAN: This is not the way for the old Member also to behave. Please.

...(Interruptions)...

SHRI G.V. L. NARASIMHA RAO: Now, this was the Central Financial Assistance
that was promised and this was given by way of a package, a special assistance measure
for Andhra Pradesh by way of special dispensation. This is the Cabinet Note of 15th
March, 2017 whereby, Central Assistance by way of repaying loans of externally-aided
projects. This was granted to the State of Andhra Pradesh. This was on 15th March. This

announcement was made a few months earlier.

SHRI'Y. S. CHOWDARY: Only announcement.
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SHRI G.V. L. NARASIMHA RAO: This clearly spells out, and I would like to read,
"The Central Government will provide special assistance measure to the Government of
Andhra Pradesh, which would make up for the additional Central share the State might
have received during the five year period, if this funding of Centrally Sponsored Schemes
(CSS) would have been 90:10, as is the case, with the Special Category States". So, the
benefit that the Special Category States were receiving until 2014, 2015 was extended to
Andhra Pradesh by way of repayment of loans and interests on Externally-Aided Projects
(EAPs)." This was 15th March, 2017. And, you have the Chief Minister of Andhra
Pradesh on the floor of Legislative Council in Andhra Pradesh. I think it is not fair. Please

sit down. The facts are very difficult for you to digest. ...(Interruptions)...

SHRI Y. S. CHOWDARY: He is wrong. He is misleading. He is misleading the

august House.

MR. CHAIRMAN: There is a way to take care of it. ...(Interruptions)... You can

move a motion against him.
SHRI Y. S. CHOWDARY: Okay, we will move a motion.

SHRI G.V. L. NARASIMHA RAO: I am reading. This is the debate of the A.P.
Legislative Council of March 16, 2017, one day after the Cabinet passed this Resolution

and what does this say? This Resolution says and I will read a few lines in Telugu.

* By way of this special assistance, the Central Government has given us all the
benefits that would have accrued to the State had the Special Category Status been

awarded.

In other words, the Chief Minister on the floor of the Legislative Council of Andhra
Pradesh has said that by way of this special assistance, the Central Government has given
us all the benefits that would have accrued to the State had the Special Category Status
been awarded and he has thanked the hon. Prime Minister, the hon. Finance Minister,
the present Defence Minister. He thanked the hon. Chairperson of this House who was
the Union Minister at that time. He has thanked Shri Chowdary who moved this motion
and who was the architect of this package. So, it is not that they don't know what has

happened. ...(Interruptions)... This is the Legislative Council. ...(Interruptions)...
SHRI C. M. RAMESH: Sir, he is misleading the House. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Was the Chief Minister misleading the House?

...(Interruptions)...

* English translation of the original speech delivered in Telugu.
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MR. CHAIRMAN: Please. ...(Interruptions)... Please.

SHRI G.V.L. NARASIMHA RAO: I am quoting. ...(Interruptions)... I can lay these
papers on the Table of the House. ...(Interruptions)...

SHRI'Y. S. CHOWDARY: Sir, he is misleading the House. Some of the Members

will think it is true. ...(Interruptions)...
MR. CHAIRMAN: Let the view come. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I am only quoting the hon. Chief Minister of
Andhra Pradesh. ...(Interruptions)...

MR. CHAIRMAN: You can read it afterwards. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I am only quoting the Chief Minister of Andhra
Pradesh on the floor of Legislative Council. I can submit these documents, if required.
I have all the documents. This is Mahanadu-2017. This is an annual party function of
Telugu Desam Party, which is held every year in the month of May, where they pass
political resolutions. I think, if you read this, you will think that this is a new party that is

speaking today because until. ...(Interruptions)...

SHRI Y. S. CHOWDARY: This is another misleading statement.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: No, this is your document. ...(Interruptions)... 1

am not reading. ...(Interruptions)...

SHRI Y. S. CHOWDARY: This is very wrong on the part of the fellow Member.

...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Mr. Chowdary, please.

...(Interruptions)...

SHRI Y. S. CHOWDARY: Not even one rupee is given. ...(Interruptions)... The
Government has not taken any action. ...(Interruptions)... Not even one rupee is given.

...(Interruptions)... Why is he misleading the House? ...(Interruptions)...
SHRI G.V.L. NARASIMHA RAO: Come on. Look at ...(Interruptions)...

MR. CHAIRMAN: Except what Mr. G.V.L. Narasimha Rao is speaking, nothing

else will go on record. ...(Interruptions)...
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SHRIY. S. CHOWDARY: *

SHRI G.V.L. NARASIMHA RAO: Chairman Sir, ** States with special category
status. ...(Interruptions)... 1 would like to draw the attention of the State ...(Interruptions)...

This is a statement of ...(Interruptions)...

SHRI Y.S. CHOWDARY: This is what is happening for the past four years.
...(Interruptions)... That is not right, Sir. ...(Interruptions)...

MR. CHAIRMAN: Mr. Chowdary, please. ...(Interruptions)... It may not be to your
liking. What can [ do? ...(Interruptions)... What you spoke is not to their liking. What can
1 do? ...(Interruptions)... 1 am here only to regulate and see that everybody is allowed to
make their point of view. If something unparliamentary is said, then, we will take care of
it. ...(Interruptions)... No, no. ...(Interruptions)... Please. ...(Interruptions)... This is not

the respect......(Interruptions)... Please. ...(Interruptions)...

SHRI Y. S. CHOWDARY: The Member, who is a new Member, cannot talk far
from the truth. ...(Interruptions)...

MR. CHAIRMAN: Don't undermine new Members. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, I am only placing the facts and the facts
are inconvenient to them. ...(Interruptions)... Everything that I am stating is based on
documents, official documents, official statements, their own party resolution. I am not

cooking up anything.
MR. CHAIRMAN: Go ahead. Go to your point.

SHRI G.V.L. NARASIMHA RAO: This is a part of the resolution of the Telugu
Desam Party. Sir, I would like to read, ** There is no difference between States having
Special Category Status and not having Special Category Status. It means, there is no
difference between States having Special Category Status and not having Special Category
Status as far as industrial incentives are concerned. So it seems, Mr. Chandrababu Naidu,
the hon. Chief Minister exactly spoke what I am telling you today. ...(Interruptions)... So

it is exactly ...(Interruptions)...

SHRI Y.S. CHOWDARY: After two years, as the special package
...(Interruptions)... Not even one rupee is given. Cel UM BT Bl HIIST el 8l Th
BEIESIE IR

*Not recorded.
** English translation of the original speech delivered in Telugu.
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MR. CHAIRMAN: Mr. Chowdary, please. ...(Interruptions)...

I B AT § I 1A A Hifkd Pt iR BrRieH Friaa #ATd |
Irog WAt (3ft faora ey ey i dig-dia § @S B9 €, SEY o § {6 ey geRy ®
HEEELREISRNENCEEI Y

SHRI BHUBANESWAR KALITA: Sir, the hon. Member has taken the name of a
Chief Minister. ...(Interruptions)...

MR. CHAIRMAN: He has taken the name of Prime Minister. Let us not get into
that.

SHRI BHUBANESWAR KALITA: But he is not here to defend himself.

MR. CHAIRMAN: I will not allow any charge. Mr. Bhubaneswar Kalita, I
am here to see that no charge against anybody, including Chief Minister, particularly,
Mr. Chandrababu Naidu or any other person, can be made in the House, without any
substantial proof. ...(Interruptions)... You don't worry on that. I will take care of it.
The question is, if somebody is quoting a document, speaking of a fact according to
him, you cannot have any objection to it. If it is an allegation, yes. But if somebody is
quoting a speech or a document or a reference to Council, Assembly, or Parliament as Mr.
Chowdary has quoted the PM, we cannot object to that. ...(Interruptions)... 1 appeal to all
of you, don't make a distinction between new and old Members. Members get importance

because of their conduct.

SHRI G.V.L. NARASIMHA RAO: Thank you, Sir. Sir, I am quoting. I am only
stating facts. In the statement, in the resolution of the Telugu Desam Party, the ruling
party, they said, *The State will get benefit to the tune of only I 3,500 crore per year if
we are given special category status. That is the only financial assistance. He understood.
The State Government knew that the financial assistance, the amount of money that the
State could get is not more than T 3,500 crore per year. And now, this is a letter from the
hon. Chief Minister. This is dated 5th January, 2018 and this is hardly a few months ago
and more or less, this letter from the hon. Chief Minister reiterates the same statement. It
says that the State Government computed the amount the State might have received in the
ratio of 90:10 and arrived at ¥ 16,447 crores for five years. This is estimated by the hon.
Chief Minister, not by me, or the Central Government. He said, "If the Central assistance
would have been given in 90:10 ratio, my State would have got benefit to the tune of

% 16,447 crores. And he is asking that money to be released which has already been

** English translation of the original speech delivered in Telugu.
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approved in the form of a package." This is very interesting. It is the same phraseology
that was used in hon. Prime Minister's assurance in the Lok Sabha, in the Rajya Sabha.
The Chief Minister says that if this money is given, this will enable to put the residuary
State finances on a firmer footing, as envisaged by the Parliament, while passing the
Bifurcation Bill. ...(Interruptions)... Chief Minister himself has said that, the State will
benefit only by ¥ 16, 447 crores but if the State is funded through Special Package, the
financial assistance as promised in the Parliament will be fulfilled. Why is he not stating

the points which he stated in last May and this January.
MR. CHAIRMAN: He is translating himself.

SHRI G. V. L. NARASIMHA RAO: Why is it that the TDP is changing its position
from May, 20177 ...(Interruptions)...

MR. CHAIRMAN: Mr. Y.S. Chowdary, please. You have been in the Government.
You know how the Government functions; how the Opposition functions. Please have

patience. That thing is going to happen. Don't worry. ...(Interruptions)...
SHRI G. V. L. NARASIMHA RAO: Now, Sir, I am only placing the facts.

MR. CHAIRMAN: Either by speech or by obstruction, nothing is going to happen.
Things will go according to the intention of the Government and action of the Government,
and ultimately, people will take a decision. Don't worry. ...(Interruptions)... Nothing
is going to happen either by obstruction or by construction or by doing something in
between. Don't worry. Nothing is going to happen. We have seen a number of debates like

this. I have been in the South for twenty years. Whatever has happened, has happened.

SHRIG. V. L. NARASIMHA RAO: Mr. Chairman, Sir, on March 16, the hon. Chief
Minister thanked the Prime Minister, and in May, in a Party Convention, they passed a
resolution saying it is a great benefit. It is equal to Special Category Status. On January
8th of this year, 2018, hon. Chief Minister estimates this ¥ 16,447 crores, and says, "This
is in accordance with the promise given in Parliament by the then Prime Minister". So,
in other words, with this package, if this is implemented, Special Category Status or its
equivalent benefit has been given to the State. There are several external-aided projects
which are on-going in the State of Andhra Pradesh, and six of those projects to the tune
of about T 12,000 crores are already being implemented, and the repayment of those
programmes or those loans has already been accepted by the Government. The burden
has been accepted by the Central Government. In addition to this, there are many other

projects in the pipeline. So, in other words. ...(Interruptions)...
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3.00 p.m.
SHRI'Y.S. CHOWDARY: He is speaking far from the truth.

MR. CHAIRMAN: No, you are only the man who is interested in truth; others are

not. Mr. Chowdary, please. I can understand your concern.

SHRI G. V. L. NARASIMHA RAO: Sir, if I am not stating facts, you can ask me.
I have a letter in my hand dated 30th May, 2018. This is just about six weeks old. What
does this letter say? This letter from the State Government to the Central Government
mentions all the six programmes that I have just mentioned. This letter itself says that it
is to the tune of ¥ 12,072 crore and in reference to March 15, 2017 Cabinet Resolution
on the special package, they said, 'you make the interest payments'; they have already

received some money. ...(Interruptions)... So, this special package ...(Interruptions)...

SHRI Y. S. CHOWDARY: Sir, this is very unfortunate; not even a single rupee.

...(Interruptions)...

MR. CHAIRMAN: Mr. Chowdary, when you spoke, nobody obstructed you from

that side. This is not fair on your part.

SHRI Y. S. CHOWDARY: How can we keep quiet when he is speaking things

which are far from truth?

MR. CHAIRMAN: That is what I am saying: Hear others. That is the beauty of
democracy. ...(Interruptions)... Mr. Rao, go ahead. Don't look at others; you make your
point. That is all. ...(Interruptions)... It is for the people to decide whether what you say

is right or what others say is right.

SHRI G.V.L. NARASIMHA RAO: Sir, the only conclusion that one can get from
the documents that I discussed is that there was a special assistance measure or package
given by the Central Government which was welcomed by the State Government. That
package is still in operation. The value of that package has been calculated by the Chief
Minister himself and the package is on! So, where is the need for a Special Category

Status? Why are you still provoking the people? Is this not highly politically immoral?

MR. CHAIRMAN: Mr. Rao, you have taken twenty minutes. Please take note and

go ahead. ...(Interruptions)...

SHRI'Y. S. CHOWDARY: Sir, not twenty but thirty minutes!
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MR. CHAIRMAN: No, it is twenty minutes. The truth is not just in black and white
but is displayed in red also! Please see the Display Board.

SHRI G.VI. NARASIMHA RAO: That was the first assurance given.

...(Interruptions)...

Sir, the second assurance the then Prime Minister gave refers to tax incentives to
industrial units in backward districts of both Andhra Pradesh and Telangana. I am happy

to tell you ...(Interruptions)...

SHRI Y. S. CHOWDARY: Not even a single industry has come up either in

Telangana or in Andhra Pradesh.

SHRI G.VL. NARASIMHA RAO: Come on! I have the facts with me. The
Central Board of Direct Taxes had issued a notification on 30th September, 2016. This
notification says that seven districts of Andhra Pradesh can avail tax incentives under the
Income Tax Act. They have been given depreciation allowance and they have been given
investment allowance, as is the case with the backward districts in the country. This was
the assurance given on the floor of the House. This has been fulfilled way back in 2016.
...(Interruptions)...

SHRI C.M. RAMESH: Not even a single industry has come up. ...(Interruptions)...
SHRI G.V.L. NARASIMHA RAO: No, that is not correct.
MR. CHAIRMAN: Don't answer them, Mr. Rao. You please go ahead.

SHRI G.V.L. NARASIMHA RAO: Incidentally, Sir, I asked a question on the same
to the hon. Finance Minister and he replied to it. He in fact told me the extent of units
which have availed this benefit. There are many units which have already availed of it. It is

a part of the record of this House. Sir, the second promise is fulfilled. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please fulfil the duty of being disciplined in the

House; that is all. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, when I began the speech, I said that there
exists propaganda. [ am tearing it apart bit by bit because these are the promises that have
been kept and these are the promises which are under implementation. ...(Interruptions)...
Sir, the third point...

MR. CHAIRMAN: Go ahead, Mr. Rao. Don't look that side. Address the Chair.
Make your points. As I told you, nothing is going to happen in the House. Only the

Governments have to take action. ...(Interruptions)...
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SHRI G.V.L. NARASIMHA RAO: Mr. Chairman, Sir, all Special Category Status
States don't necessarily have income-tax incentives. This is known. On the day when
the then hon. Prime Minister gave the assurances on the floor of the House, I would
like to bring this fact to the attention of the Members of the House, Special Category
Status States of Jammu and Kashmir, Uttarakhand and Himachal Pradesh did not have the

hundred per cent income-tax exemption for the corporate sector.
SHRI Y. S. CHOWDARY: That is not correct, Sir. ...(Interruptions)...
SHRI G.V.L. NARASIMHA RAO: I will tell you...
MR. CHAIRMAN: Mr. Rao, don't get into the verbal duel. ...(Interruptions)..

SHRI G.V.L. NARASIMHA RAO: Sir, on the day of February 20, 2014, neither
Uttarakhand nor Himachal Pradesh nor Jammu and Kashmir had income-tax exemptions.

...(Interruptions)...
MR. CHAIRMAN: I have to think something else. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I have a document. ...(Interruptions).. I have

Gazette Notifications. ...(Interruptions)...

SHRI NARESH GLURAL (Punjab): It was not renewed but that existed.

...(Interruptions)...

MR. CHAIRMAN: You make your point. ...(Interruptions).. By interruptions
nothing is going to happen, take it from me. ...(Interruptions)... Please go ahead.
...(Interruptions)... Nothing is going to happen. ...(Interruptions)... I have assured you.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: On February 20, 2014, if any unit had been set
up. ...(Interruptions)... The then Commerce and Industry Minister is sitting in this House,
I can see him. I don't know whether he can recall this fact. I have the documents in my
hand. ...(Interruptions)... On February 20, 2014, if a new industry were to be set up on
that day or after, ...(Interruptions)... Obviously on that day or after, neither Jammu and
Kashmir nor Himachal nor Uttarakhand could get excise exemption. ...(Interruptions)...

Or, they could not get income tax exemption. ...(Interruptions)...

SHRI Y.S. CHOWDARY: It is far from the truth. ...(Interruptions)... He is not

mentioning facts. ...(Interruptions)...
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MR. CHAIRMAN: You just give notice; move a privilege, end of the matter.
...(Interruptions)... Please go ahead. ...(Interruptions)... Mr. Anand Sharma, you cannot

obstruct the Member. ...(Interruptions)..

SHRI ANAND SHARMA (Himachal Pradesh): He has asked me.
...(Interruptions)... Please check the record. ...(Interruptions)... I have not obstructed him.

...(Interruptions)...

MR. CHAIRMAN: I have not allowed you. ...(Interruptions)... Let him go ahead.

...(Interruptions)... Please sit down. ...(Interruptions)...
SHRI ANAND SHARMA: He has asked me. ...(Interruptions)...

MR. CHAIRMAN: I am not asking you. ...(Interruptions)... You please sit down.
...(Interruptions)... Mr. Narasimha Rao, do you have anything to add? ...(Interruptions)...

Do you want to add anything else? ...(Interruptions)...

SHRI ANAND SHARMA: Sorry, Mr. Chairman, even the Chair has to follow the

rules. ...(Interruptions)...

MR. CHAIRMAN: Thank you for telling the Chair and educating the Chair.
...(Interruptions)... Thank you very much. ..(Interruptions)... Thank you very
much. ...(Interruptions)... Go ahead, please. ...(Interruptions)... This sort of listing.

...(Interruptions)...
SHRI ANAND SHARMA: I have a right to respond. ...(Interruptions)...

MR. CHAIRMAN: You have a right, sit down. ...(Interruptions)... Please sit
down. ...(Interruptions)... Let him complete. ...(Interruptions)... Let him complete,
please. ...(Interruptions)... Let him complete. ...(Interruptions)... I know the rules, that
is why I am sitting here. ...(Interruptions)... This is not the way the rules are followed.
...(Interruptions)... Please sit down. ...(Interruptions)... Don't argue with the Chairman.
...(Interruptions)... Please sit down. ...(Interruptions)... When he completes, then I
will come to you. ...(Interruptions)... You just want to stop in between and then want
to have your say, that cannot be allowed. ...(Interruptions)... Please. ...(Interruptions)...
Mr. Chowdary, please sit down. ...(Interruptions)... Nothing is going to happen by

obstructing, by countering. ...(Interruptions)... 1 told you this. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: This was not promised to Andhra, but still
I am clarifying because some people are trying to mislead the people of my State.

...(Interruptions)...
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MR. CHAIRMAN: You make your points. ...(Interruptions)...
SHRI G.V.L. NARASIMHA RAO: Till 2013, the units set up ...(Interruptions)...

MR. CHAIRMAN: It has become a habit for some people to sit and make
commentary. Nothing is going to happen by doing this. ...(Interruptions)... Jayaji, you
don't worry. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I am from India. ...(Interruptions)...
MR. CHAIRMAN: Mr. Narasimha Rao, you address the Chair. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, on the day this assurance was given in the
House for a Special Category Status which had nothing to do with industrial incentives, I
am just clarifying, the State of Uttarakhand, Himachal Pradesh and Jammu and Kashmir

...(Interruptions)...

MR. CHAIRMAN: You made that point. ...(Interruptions)... Go beyond Kashmir,
Himachal and Uttarakhand. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Coming to other points, ...(Interruptions)... The
Members of ruling party in Andhra Pradesh. ...(Interruptions)...

MR. CHAIRMAN: I suggest to Members that those who are stronger on facts move

a privilege motion later. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Why should we waste the time of the House?

...(Interruptions)...

MR. CHAIRMAN: You don't waste. Thank you. ...(Interruptions)... Thank you,

don't waste your time. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, for the State of Andhra Pradesh, the 14th
Finance Commission had given ¥ 2,44,271 crores. ...(Interruptions)... This is coming
by way of devolution from the Centre. ...(Interruptions)... This is up from ¥ 1,17,967
crores. ...(Interruptions)... So, from X 1,17,000 crores, it has gone up by ¥ 2,44,000 crores.

...(Interruptions)...

MR. CHAIRMAN: Mr. Chowdary, what you are saying, other than your original
speech, is not going on record. ...(Interruptions)... 1 told you; please understand.

...(Interruptions)...
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SHRI G.V.L. NARASIMHA RAO: So, this is more than double of what the State

was getting by way of devolution earlier. This is number one.

Second one is, this also includes ¥ 22,133 crores being given as revenue deficit
grant. This is coming to the State because the 14th Finance Commission has ended the

distinction between General Category and Special Category States.
SHRIY.S. CHOWDARY: *

MR. CHAIRMAN: Nothing is going on record, except Mr. Narasimha Rao's speech.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: The State is receiving, through the 14th Finance
Commission, nearly ¥ 1.27 lakh crores by way of devolution and grants. Is this getting

less? Is this injustice? Is this not propaganda?

Now, coming to the ¥ 22,133 crores by way of revenue deficit grant, Sir, Andhra

Pradesh is the only State to get revenue deficit grant for five years. ...(Interruptions)...
SHRIY.S. CHOWDARY: *

MR. CHAIRMAN: This is not your duty. ...(Interruptions)... You are not the

custodian of the total truth of the entire universe. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: No other State in the country is getting
revenue-deficit grant, except North-Eastern and Hilly States. ...(Interruptions)... Among
the General Category States, no State is receiving money. It is a fact. I can submit or
lay the papers on the Table of the House. ...(Interruptions)... Sir, since the 14th Finance
Commission has given the revenue deficit grant, it says that we cannot again treat them
as a Special Category State. From the 14th Finance Commission's perspective, I 22,000
crores have come to Andhra Pradesh because it is a revenue-deficit State. This is also by
way of benefit that the State would have got had the Special Category Status continue to

exist.

In addition to this, we have given Special Package to the tune of ¥ 17,000 crores.
So, by way of Special Category Status, the hon. Chief Minister estimated this at ¥ 16,500
crores and the Finance Commission and the Central Government together have given
% 40,000 crores. So, we have got more than double the State otherwise would have got by

way of Special Category Status.

SHRI'Y.S. CHOWDARY: *

*Not recorded.
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MR. CHAIRMAN: Mr. Chowdary, you are such a nice person. What happened to

you? I am not able to understand. ...(Interruptions)...
SHRIY.S. CHOWDARY: *

MR. CHAIRMAN: Agony cannot be relieved here. ...(Interruptions)... 1 have
no solution. ...(Interruptions)... How can you say that whatever you say are facts
and what others say are not facts? ...(Interruptions)... Nothing is going on record.

...(Interruptions)...
SHRIY.S. CHOWDARY: *

MR. CHAIRMAN: Mr. Chowdary, you have done your Masters in engineering.
You were Minister of Science and Technology. ...(Interruptions)... Why are you shouting
and intervening? Nothing is going to happen. ...(Interruptions)... You also know that.
...(Interruptions)... Nothing is going to happen. That is the system. ...(Inferruptions)...
Ultimately, whatever will have to happen will happen in ballot. It is more powerful than
bullet. It is everybody's knowledge. ...(Interruptions)... And, nothing is going to happen

in between. At the end, you have to go before the people. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: So, Sir, this is what everybody is accepting or
understanding this to be a 'U" turn. In fact, there are multiple turns here, not just a 'U" turn.
And, Sir, it is not just these special category projects. ...(Interruptions)... I come from
Prakasam district. The National Investment and Manufacturing Zone was sanctioned for
the district of Prakasam in 2015.

MR. CHAIRMAN: Mr. Rao, look at time.
SHRI G.V.L. NARASIMHA RAO: Sir, kindly give me some more time.

MR. CHAIRMAN: I have no problem. But, you are taking time of your entire party.

Keep it in mind. ...(Interruptions)...
SHRIY.S. CHOWDARY: *

MR. CHAIRMAN: No. That is the mandate given by the people. ...(Interruptions)...
Numbers are not decided by me. ...(Interruptions)... It is by the people. ...(Interruptions)...
BJP's Whip is saying that he has got the time. ...(Interruptions)... The way you have taken

time of your Members, he is taking time of his colleagues. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, they have been asking for Special Category
Status.

*Not recorded.
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MR.CHAIRMAN: Mr. Ramesh, don't make running commentary. ...(Interruptions)...
It is a very, very bad habit. ...(Interruptions)... I don't know why suddenly this sort of
a thing. ...(Interruptions)... Leave it. You are the whole and sole champion of Andhra
Pradesh and nobody else. ...(Interruptions)... But, that is not the issue. The issue is, a
Member has been given permission by his party. He is speaking. ...(Interruptions)... Sit

down. Sit down, please. ...(Interruptions)...
SHRI C.M. RAMESH: *

MR. CHAIRMAN: Sit down. What you are saying is not going on record.
...(Interruptions)... Let him complete. ...(Interruptions)... Why are you in hurry?

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, they keep on harping. A lot of comments
are being made. They keep on saying that there is a bias against them. I want to ask them
whether it is a bias when out of four new industrial corridors — announced by hon. Prime
Minister, Shri Narendra Modi — two industrial corridors pass through Andhra Pradesh.

...(Interruptions)...
SHRI C.M. RAMESH: This is merely an announcement.

SHRI G.V.L. NARASIMHA RAO: No; no. They are underway. ...(Interruptions)...
There are four new industrial corridors that the Government has announced. On the
Chennai-Bangaluru Industrial Corridor, we have Krishnapatnam as a new industrial city
that is being developed. ...(Interruptions)... There, the State Government has to acquire
12,000 acres of land. But they have, so far, not even acquired 2,000 acres. That is delaying
the project. They don't want to focus on it. ...(Interruptions)... This will create 6 lakh
jobs in the Nellore district of Andhra Pradesh. But, the State Government has really not
pushed adequately on this. There is yet another Vizag-Chennai Industrial Corridor, which
is a part of East Coast Economic Corridor. This will increase the industrial output by ten
times. This will increase the economy of these districts by ten times. This will create

1,10,00,000 jobs. ...(Interruptions)...

MR. CHAIRMAN: This is not the way. ...(Interruptions)... Please sit down.
...(Interruptions)... You can counter when your turn comes. ...(Interruptions)... Please sit

down. ...(Interruptions)...

*Not recorded.
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SHRI G.V.L. NARASIMHA RAO: Sir, somebody is using objectionable words.

...(Interruptions)...

MR. CHAIRMAN: This is totally uncalled for. ...(Interruptions)... ERiR DY gl
BRI ... (CTaeT). ..

SHRI G.V.L. NARASIMHA RAO: If the same number of things ...(Interruptions)...
If they can make joke of international organizations, then, I think, they can make joke
of themselves. ...(Interruptions)... I am quoting from a report of the Asian Development
Bank. It is doing the perspective plan. It says that 1.10 crore jobs will be created by
2045. ...(Interruptions)... One crore and ten lakh jobs will be created by 2045.

...(Interruptions)...

MR. CHAIRMAN: Those Members who keep on making comments while sitting
on their seats, their names will go on record. This is too much. Please don't test my
patience. We are all Elders. If you don't like somebody's speech, you counter it effectively,
rather more effectively. You have that capacity and calibre. You have articulation power.
You have command over language also. You are more experienced. According to you,
he has come very recently. So, please bear with him. Counter him effectively with much
more velocity at your command. ...(Interruptions)... Mr. Chowdary, you have already
spoken. You have had rapt attention from the other side. Please don't be unfair to others.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, the Asian Development Bank is preparing a

perspective plan. It is not my estimate.

MR. CHAIRMAN: You are left with three more minutes. No time extension at all

would be provided. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, by 2045, one crore and ten lakh jobs will
be created through this Coastal Corridor. ...(Interruptions)... Then, there is a National
Investment and Manufacturing Zone. It was approved for Prakasam and Chittoor districts.
So, two districts in Andhra Pradesh have got National Investment and Manufacturing
Zones. But, the State Government has not moved even an inch on this since 2015. I
have reminder letter, dated 3rd July, 2018, stating that the State Government is simply
not acting. You have two Investment and Manufacturing Zones, which can completely
transform the area. Why are they not doing anything? ...(Interruptions)... Is this not special
focus on Andhra Pradesh? On Vizag-Chennai Corridor, the State Government is likely to

get four industrial cities. Two of them have already been identified and two will be taken
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up later on. So, that means, Andhra Pradesh will have five industrial cities. I am sure,
Members of other parties might, actually, start getting worried because no other State in
the country has five industrial cities. In addition to that, it has two National Investment
Manufacturing Zones. So, a State Government is completely seen to be wanting. As far
as some of the issues in the bifurcation Bill are concerned, look at the inaction. I come to
Dugarajapatnam port. The hon. Leader of the Opposition also referred to it. The Central
Government informed the State Government on 27th July, 2017, which is exactly a year
ago, that Dugarajapatnam port is not viable or not feasible, but we are committed to
develop another major port city. You give us the proposals. The State Government has
done nothing. They have not even given a report. They have not given a reply. And, there
is a reminder, sent this March, to the State Government. So, you don't act; you don't follow
up; you don't show initiative; you want to do only politics. See, what my Government,
the Central Government, has done? Sir, there is one project, namely, Polavaram project.
"Varam' means boon in Telugu language. Polavaram is actually a Modivaram. 1t is a gift
from the hon. Prime Minister. It is a national project. From 2014, the Central Government
has given ¥ 6,700/- crores, after it was declared a national project. The State Government
wants to claim credit for it. The reality is, this entire money is going from the Centre. This

is number one. ...(Interruptions)...
SHRI'Y.S. CHOWDARY: Sir, this is a national project.

SHRIG.V.L. NARASIMHA RAO: I am only saying that the Centre has given funds.

The Centre has given attention. The Centre has given focus. ...(Interruptions)...
MR. CHAIRMAN: Mr. Narasimha Roaji, you have to conclude.

SHRI G.V.L. NARASIMHA RAO: Sir, give me two more minutes. Under the
Sagarmala Project, which is a flagship programme of the present Government, the numbers
are staggering. About 14 projects have been completed under Sagarmala Project in Andhra
Pradesh. The total value of the projects sanctioned or identified for implementation is
% 1,63,537 crores. ...(Time-bell rings)...

MR. CHAIRMAN: Narasimha Rao, you have to conclude, please.
SHRI G.V.L. NARASIMHA RAO: Sir,....
MR. CHAIRMAN: No. I can't give you more time. I have to go by the time.

SHRI G.V.L. NARASIMHA RAO: Sir, I have the permission of my Party to speak.
Kindly allow me to speak, Sir. ..(Interruptions).. Let me complete. ...(Interruptions).. 1

have the permission of my Party. ...(Interruptions)...
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MR. CHAIRMAN: Please conclude. ..(Interruptions).. Please conclude.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Yes, Sir. Under Sagarmala Project, Andhra
Pradesh has been identified for taking up 104 projects, with a value of ¥ 1,63,000 crores.
About 14 of them have been completed, with an investment of ¥ 1,807 crores. Sir, the
other 30 projects worth ¥ 83,184 crores are under implementation. Would you call this

injustice, Sir? I don't think any other State would get investments of this magnitude.
MR. CHAIRMAN: Right.

SHRI G.V.L. NARASIMHA RAO: Sir, under the Prime Minister Awas Yojana,
Andhra Pradesh has received 7.42 lakh houses, the highest in the country. No other State
has got even 5 lakh. I am happy to say that the hon. Chairperson of this House was the

Union Minister...
MR. CHAIRMAN: No; that has nothing to do with this.

SHRI G.V.L. NARASIMHA RAO: But 7.42 lakh houses were given. These houses

are meant for the poor people.
MR. CHAIRMAN: Thank you Narasimha Raoji. Thank you very much.
SHRI VIJAY GOEL.: Sir, from our side, he is the only speaker. ...(Interruptions)...
MR. CHAIRMAN: That is why.....

SHRI G.V.L. NARASIMHA RAO: Please allow me, Sir. Sir, 7.42 lakh houses were
given, which is the highest in the country, with a budget of over ¥ 11,171 crores. Sir, these
houses are meant for the poor, having areas of 300 sq.ft., 360 sq. ft. and 430 sq.ft.

MR. CHAIRMAN: Right, right.

SHRI G.V.L. NARASIMHA RAO: The State Government is, actually, charging

them exorbitantly. So, the hon. Prime Minister's vision....
SHRI Y.S. CHOWDARY: Sir, how can you allow this?

SHRI G.V.L. NARASIMHA RAO: Sir, I have a notification here. These are houses

for the poor. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, how can you allow this?
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MR. CHAIRMAN: Mr. Chowdary, please sit down. The more you disturb, I will
calculate accordingly and give the time to him. Please, stop this. He has to conclude now. If
you disturb, then I will have to add time, as i added time to you because you said the Chair
itself took seven minutes earlier. ...(Interruptions)... Uncharitable. ...(Interruptions)...

Sabka saath; sabka vikas.

SHRI G.V.L. NARASIMHA RAO: Mr. Chairman, Sir, these houses are meant for
the poor people of Andhra Pradesh but the contractors who are building these houses in
partnership are charging three thousand rupees per square feet. Three thousand rupees
per square feet! Unheard of. In remote, in small urban towns, three thousand rupees per
square feet! So, the benefit given to the people is not going to the poor citizens. It is going

to the contractors. ...(Interruptions)...
MR. CHAIRMAN: There is a State Government share also. ...(Interruptions)...

SHRI Y.S. CHOWDARY: How can we allow this? ..(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI G.V.I.. NARASIMHA RAO: Sir, this Government is very good.

...(Interruptions)...

SHRI CM. RAMESH: Sir, we are talking of the A.P. Reorganization Act.

...(Interruptions)...

MR. CHAIRMAN: Mr. Ramesh, why are you getting so irritated? lam not able
to understand. The same thing they will do when you speak. Then, that will again be a

problem.
SHRI G.V.L. NARASIMHA RAO: Sir, this Government is extremely ...

MR. CHAIRMAN: They have not even made one noise when Mr. Chowdary was
speaking.

SHRI G.V.L. NARASIMHA RAO: Sir, the Andhra Pradesh Government is very
good in publicity and passing off as their own what is actually a Centrally-sponsored
Scheme. Chandranna Ghar is actually a PMAY, a Central Government's Scheme. This is

Modiji ka Bima. This becomes Chandranna Ka Bima. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, he cannot do it. We strongly object.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, these are houses. ..(Interruptions)... What
the Scheduled Castes have been given by way of benefit by the Central Government,
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the National Scheduled Caste Finance Federation, they are being passed off with a full
photo of the Chief Minister on the Innova vans. I think, you seem to be only interested in

publicity and not in real. ...(Interruptions)...

MR. CHAIRMAN: Right. Mr. Narasimha Rao, please. You have to conclude. Your

time is over. Now, Prof. Ram Gopal Yadav. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, I will take only two minutes more.

...(Interruptions)...

MR. CHAIRMAN: Prof. Ram Gopal Yadav. But before that, Shri Anand Sharma

has some reference to make. ...(Interruptions)... One second. ...(Interruptions)...
SHRI VIJAY GOEL.: Sir, just give him two minutes. ...(Interruptions)...
MR. CHAIRMAN: Okay. Conclude.
SHRI ANAND SHARMA: I have never seen this happening. ...(Interruptions)...
MR. CHAIRMAN: You are senior. You can bear with others.
SHRI G.V.L. NARASIMHA RAO: See, Andhra Pradesh has received ...
MR. CHAIRMAN: Conclude.

SHRI G.VL. NARASIMHA RAO: Yes. Sir, Andhra Pradesh has received the
highest focus. We have not given the title special focus. But we have given you special
focus. We are interested in people of Andhra Pradesh. You are interested in contractors.

You are not interested in common people. ...(Interruptions)...

MR. CHAIRMAN: Don't get into this point. ...(Interruptions)... Include and
conclude. ...(Interruptions)... You have taken the BJP's name and he takes your Party's

name. What can I do? Both have that problem. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, I will conclude by saying

...(Interruptions)...
MR. CHAIRMAN: Both are Ps — TDP and BJP. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, the State Government is facing a public
wrath because of poor governance, rampant corruption — I have the documents to show.

...(Interruptions)...

MR. CHAIRMAN: Right. Please conclude. ...(Interruptions)...
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SHRI G.V.L. NARASIMHA RAO: Therefore, they are trying to blame us for their
failings. ...(Interruptions)... You are blaming us. ...(Interruptions)... You are trying to

cover up your mistakes. ...(Interruptions)...

MR. CHAIRMAN: Please conclude. ...(Interruptions)... We are discussing about

the Reorganization Act. ...(Interruptions)... Please conclude. ...(Interruptions)...
SHRI G.V.L. NARASIMHA RAO: You are blaming us. ...(Interruptions)...
SHRI'Y.S. CHOWDARY: That has to be expunged. ...(Interruptions)...

MR. CHAIRMAN: Mr. Narasimha Rao, please conclude. ...(Interruptions)...
I am not allowing anything else to go on record except the A.P. Reorganization Act.

...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Okay; I will read. ...(Interruptions)... 1 will read.

...(Interruptions)...

MR. CHAIRMAN: No, no; these arguments and counter-arguments are not going
on records. ...(Interruptions)... That is separate. ...(Interruptions)... If you have to make
a charge, you have to give a notice; not in this. ...(Interruptions)... Shri Anand Sharma.

...(Interruptions)... Mr. Narasimha Rao, please. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: I am just concluding, Sir. ...(Interruptions)... 1

am concluding.....(Interruptions)...
MR. CHAIRMAN: Your time is over. Conclude. ...(Interruptions)...
SHRI G.V.L. NARASIMHA RAO: Just one minute, Sir. ...(Interruptions)...

MR. CHAIRMAN: No, no, please. Once the Chair says, 'over', 'over'.
...(Interruptions)... Shri Anand Sharma.

SHRI VIJAY GOEL.: Sir, from our side, he is the only speaker. ...(Interruptions)...

MR. CHAIRMAN: Shri Anand Sharma. ...(Interruptions)... Shri Anand Sharma,

please. ...(Interruptions)...

SHRI VIJAY GOEL: Sir, from our side, he is the only speaker. ...(Interruptions)...
He is the only speaker, Sir. ...(Interruptions)...

MR. CHAIRMAN: That is why I have allowed him. ...(Interruptions)... 1 have

allowed him maximum. ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, the Minister is defying the Chair.

...(Interruptions)...
MR. CHAIRMAN: Nobody is defying the Chair. ...(Interruptions)...

SHRI G.VL. NARASIMHA RAO: Sir, I would take one minute.

...(Interruptions)...
SHRI ANAND SHARMA: Sir, you can see what is happening. ...(Interruptions)...

MR. CHAIRMAN: Yes, I am seeing it. ...(Interruptions)... No, no; please. I have

told you that your time is over. Please sit down. ...(Interruptions)...

SHRI ANAND SHARMA: Again the Minister is saying something; please hear
that. ...(Interruptions)...

MR. CHAIRMAN: He too has the right to appeal to me. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, what he said about corruption must be expunged.

How can we allow this? ...(Interruptions)...
MR. CHAIRMAN: Mr. Narasimha Rao, please. ...(Inferruptions)...

SHRI ANAND SHARMA: He is asking the Member to continue when the Chair
has already said. ...(Interruptions)... Can the Minister overrule the Chair? That is my

question. ...(Interruptions)...
MR. CHAIRMAN: No, no. Nobody can overrule the Chair, why just the Minister?

SHRI ANAND SHARMA: He did that, Sir. He did that repeatedly.

...(Interruptions)...

MR. CHAIRMAN: Please. What is the point you want to make?

...(Interruptions)...

SHRI VIJAY GOEL: Sir, it is his maiden speech. Please give him time to conclude.

...(Interruptions)...

SHRI G.VL. NARASIMHA RAO: Sir, allow me a few minutes.

...(Interruptions)...
MR. CHAIRMAN: No, no; please. ...(Interruptions)... No, no. I said it is over.

SHRI G.V.L. NARASIMHA RAO: All right, Sir.
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MR. CHAIRMAN: Once I give the first signal and then the second signal, people

should understand. They can't just go on. Yes, Shri Anand Sharma.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I would not have intervened in
this matter at all had the new Member not specifically referred to me. Since he referred to
the former Commerce and Industry Minister, I would like to set the record straight. First
of all, regarding the package for the Special Category States, there are two packages, one

for the North-eastern States. ...(Interruptions)...

DR. K.VP. RAMACHANDRA RAO (Telangana): Sir, he is taking the time of our

Party. This is not correct. ...(Interruptions)...

MR. CHAIRMAN: Is he not your Party man? Is that separate? ...(Interruptions)...

You don't worry. You are unnecessarily reminding other things to me.

SHRIANAND SHARMA: Sir, let me put it correctly. There is a package for Special
Category States in the North-East where there is transport subsidy, there is capital subsidy
for investment and there is interest subsidy, which is to promote industrialization in these
remote areas. Similarly, in 2002, a special package was given for Uttarakhand, Himachal
Pradesh and Jammu and Kashmir. Now, there were income tax exemptions and excise
duty exemptions. In the case of these three States, there was a sunset clause that after
ten years the Central excise duty exemptions will not be available. For the first ten years
they were given the exemptions. So, this understanding is not correct that there were no
benefits given. The benefits include income tax exemptions, capital subsidy, transport

subsidy and Central excise duty exemptions. I want to put this on record.

MR. CHAIRMAN: No, no. Just hear me and correct it also. He said that Special
Category status is different from giving industrial and tax incentives. Is it wrong or right?

...(Interruptions)... Is it wrong or right?

SHRI Y. S. CHOWDARY (Andhra Pradesh): In the assurance itself this
was mentioned very clearly. ..(Interruptions)... It is very clearly mentioned.

...(Interruptions)...

SHRI ANAND SHARMA: I am just setting the record straight. ...(Interruptions)...
Let me say it, Sir. It is not a question of which Government is in office. It was the UPA
Government which has given to the country the first National Manufacturing Policy under

which 18 national investment manufacturing zones were notified and...

MR. CHAIRMAN: That is a different matter. You need not answer him. He made
a reference to the former Commerce and Industry Minister and you have clarified the

point.
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SHRI ANAND SHARMA: No, Sir. Let me tell you. ...(Interruptions)...
MR. CHAIRMAN: Now, Prof. Ram Gopal Yadav.

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)... There are two investment

and manufacturing zones. ...(Interruptions)...

MR. CHAIRMAN: You would get time again. You would get an opportunity when

it is your Party's time.

SHRI ANAND SHARMA: No, Sir. Even the point about industrial corridors was a

wrong reference. ...(Interruptions)...
MR. CHAIRMAN: That is a different matter. ...(Interruptions)...

SHRI ANAND SHARMA: They were all approved by the UPA Government.

...(Interruptions)...
MR. CHAIRMAN: There are so many things that may be right or wrong.

SHRI ANAND SHARMA: Sir, when things are said on the floor of the House.

...(Interruptions)...

MR. CHAIRMAN: But it is not your duty alone to correct it. There are other
Members from your Party also. They would highlight it. ...(Interruptions)... Please.

SHRI B.K. HARIPRASAD (Karnataka): Sir, he is our Deputy Leader.

MR. CHAIRMAN: That is why I heard him. Now, Prof. Ram Gopal Yadav.
SHRI B.K. HARIPRASAD: Sir, you must let him speak. ...(Interruptions)...
MR. CHAIRMAN: Prof. Ram Gopal Yadav. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he has made a reference to me and I need to respond.

...(Interruptions)...

MR. CHAIRMAN: Mr. Sharma, you have clarified it. Thank you for the clarification.
Now, Prof. Ram Gopal Yadav.

1. I TS ATEd (SR U< 20): AT HBIG, JATIh] 9gd-d84d g=udTa fdb 3Ta
g 37T ATATaRYT & a8 H diei bl HidbT fadTl H i 91et I8T1 §, #A-1 I8! el & ufa
B8 ill will 8T &, fep OB A1 i1 § e Y81 §, 9 bl &l g9 81, 3P [y § usel
B &1 T o &



412 Short Duration [RAJYA SABHA] Discussion

[S11. ]9 TITet A1ed ]

H PeT aTedl g [P 319 Sg W) PIg AT H&H IoTU Al 89 history A P& ARG
AMRY| 519 I BT SSIRT BT & A1 B T gHRUTH BT E, 39 &H G ST 81 It
F deaR & d1e W U FRAfT Bl 7, 599 el 71 o < 721 21 a1rot ot R eik
U & dCaR b 9IS FdGel BT T ERATVN T &1 Igd IrT iR IR gl 7, <
e Uh Gl P &l R A 8, GoIg & Bt 3R sRIm & SR vah-ge & Raams
TR B TS I I &1 T8 AT & MR I AR W 81l 2911 Sfelg B3l §ARY Ut
q, 99 3 U<¥ & SR I 91d g el off, a9 W weT o1 {6 g9dT dearT 981 81
Y| AT aTel §RT T A1 3T T BR IRIM P HoM 3R Mt Bl ol
AT AR 38 Y2l &b i< TS Y6 81 SUI| I8 YT BT dSaR], FUfRidl b1 dear,
3IPHRI BT TTIRT AR BT & iR TE 8 781 Ul 81 JTIRIES 9 §U S+ a9 81 7Y,
Il IR & Ugel § 1= BT HHT Bl Wb T8T ST b foTT 1T 21, 319 3
BT b TTET ™ SATST WoRT 81T &, Meai @ # R 8, vfased 81d €, St
] Th ’lﬂfffHT Jvex T8l 31 39 o THT g9 X2l %, I9H I8 makeshift arrangement fopar
T, SHP] TSI AEd S ¢l 519 IR Yo% HT CdRT 3Tl R ITRRIS 1Y AT §41,
TG B9 A Bl I8 SR 1 b o Ul RN B1111 I8 Sl gabele a1Ts T, fTep! a1reg gaet
& IR & AN+ gieT o7, I9H 9gd 9RI QT a1 8, R U enran ® 6 S St
o =nfey, 9 T2 firer 1 <81 81 5 Ravie 3817 39 gadvele ¥ AT 7, 3FR I8 99 8,
1 ST VA=Y BT IR B, 3R 7! UIYele 58 TRUT B MR TSI & 42 TR 8, A
RIY P dEAR H T <2 Bl Sl dCol el A1y, a8 deof el (ATl 38 9ol a8
gfear = o

I, S gl e A-IMHISOIe BT g7 2T, I8 3¢ Ay H 81 8, offpT §
ST T PR VBT §, IR U2 BT 39 Al Gob (31 AfAAYR BT 2, I 78 gl H 98
3ER T Tell STl &1 S TR eftc | 954 e 8iell ¥l 3R &9 ST § 31
AFATYR BT AR FeAd &, A 41 TR FeF Yo DI A1 o0 Bl 8, R IR el R
100 7151 Tt & a8 9ed IS 2T 1 HHT ol g1 341 avE | ASITQR &1 2, ST 3fd AH9s
SATHT B AT &, S BNITE, Aed U9, IIRES 3R [98R, IR Ir=ai 9 ferar 81 v
7el @1 A1 TR sdl | Pl 81 I8 3391 faR g1 a1 ATl e -3ARTArgeeH
B 7 HET & AMTYR 3R 1 PSR BT 3ATh1 2, I8 YRS fte | S 781 ©,
STy SAD! IR TS ¥ 37 HR QT SIMY1 U ST 39 32 o & #HA1 off, 3= FEl
IR YT XM AR FN B STHYH 8, 3AGY 590! U 5 YA 91 § 5 31 781 <
Gl S TE 8] B {ATI 31F 919 deaRT 8 1, STRIES g9 7, IR-Ud A1ed |
RITET 81 T, S SATGT I &1 7T, IR ATl I 7701 &1 7

i umafay: 17 |rer 81

1. X NI FTed: STH W) S dRF@! g A1 off, 98 aRam! T8l g5 I8 dal
o I & dear |, BICI T B ¥ IHD! AR 8l STl 2, A1 $B AT H aF 3Ta
@1 BT 3 gearT gan SR a8l W Taaard! 4T 81 Y| ugel &1 off, oifh dear &
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78 UST 81 Y| 519 ALY U9l Bl dSIRT Tl gAT AT, 79 G981 IR TaIars el o1, dfe
SIq 7EY U T BT SCaRT 3T 3R BRING AT /1Y §41, 1 98 TaIA1sed Bl 1T TS
g9 1| fI8R O FRES 37T 3T, 1 98 TaRIIged Bl ¢ &9 1| g8 Hebe ST
AR & AT Bl 98 Hdbe g8l & = FAl S AT I8 8, Yo b G IEdl B
At R AU, H R Al @t agt o) Wi 81 Sl 7, F RimiRer & forg o € s sy
BART TR S8R 78T IER BR QY| 3 a1 Bl I8 H3i1 il ST &1 TS AT b IR H
gfoed UICHE'NWﬂs‘hGﬁﬁﬁwm%a@mﬁwm,ﬁ@mcememmg
force %, for the unity and the integrity of the country. Trﬁ ?ISPT Y IRPR ﬁ % a1 ﬁ'ﬁ’ E‘Sﬁ
TG, 3 HIETH I I GYT F ALY I1efH71 I3+ fh 91 31 Uaha 3R aRgued & fag a9
XY, ST cementing force dT dTH B %‘, I9PT disturb T ?fﬁ, I} dgd THHTU Yer 8
ST B9 faSTell &1 deamRT Wi T8l B Tgi| # JAT9eh! I arsdl § 14 IR Ja=l 9 Sl
faoTel 3rrell B, SHdT fAsTell BR SRR § o7 ©1 39 AV f 8WR 981 & ofidel a8
fIoTell 8% 4 HR <, A1 1 BT SR U< H ART YT I DI 830 A, T T8 | M1l
21T 94l TeN BRER ¥ B hatd! 81 3R dFa § | gRATUM & @R Udh -1 of ST 9Tg,
T o ST ATE, 1 AR AR e G ST, 89 U el 81 81 g gae ARy T
JHTT a7 81 SIe, Saferu g+ HaRrali &l 3y UeT 819 9 Wb+ & v 3 & Heq
ISM A=Y

A DIER] AT8d 7 7 Ha e & IR H Sl bel, § 39 91d 9 YN A J 98 qd gl
I IR 99 S T H, BEREIE | I8 17 B ... (FALT).... MY g8 J Fde 7@ E,
AT I 8 fob 31781 Fael H S b ATY fARMATag =4 3fR <R aTel §elleh Pl AGE 8|
RIS AT ST 1, 98 9 ol W 81 9gd Ui I A8 Bl SToxd gl IR, H Gh-al
EECRIEICUIRSICE IS U

Y qurafe: e Bl

1. X 9T A1G4: G351 Sl gbele &l T Y, SHH SR GcHT T8 301 Sil &P A1
quotes &1 o dR faredfcr # Sw814 @81 AT {6 I3 ARPR & dre &4 U™ 7S RIoTert
A o IHS AR faeetl 1 Bidt il §¥RT S8 TedR | ®81 o1 {6 Ay &
forq weret e &1 Yot firer 8, | anue! fawars faermar § fo afe sma g1 faeell
e, af 89 areT YT SR S 9eTd il IBI9 SR B Uh 99T § BeT o foh
3ITST §9 JARTA ARG IIh TR | H 5a1iidl o faear faetrn aredn g & oy
WWW'%W@ﬁGﬁﬁ@%,Wwﬁletterand spirit &
1 AT BN I8l PeT AT {6 § auep! fqgary faerman g & S ard 79 gs &, 99
IR B, FHY-AMT § GRT BT AR 3 Yo &b GUH1 DI T B eil| H AH
HTEH A AR T8 HA Sf & e ared] g 6 I 39 997 4 317 &, R Fe1 1 e,
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[S11. ]9 ¥TTet A< d ]
Rgper Afe Far afer ang,
707 SITS, UR g9 7 STs |’

§ wEr aredl € {5 g 93 S 7 S a9 3 7, 99 g9 &1 oy g &iR
3T 3T 1 WRIS T TH 3R Yhol I B a1d Bl R DI SHHT <2 & TG, HU=
3R 318 TR BT background IET Bl T Bs 3Tl 19T el =1 H A1 & Raairs &l
qIeT XET §, ffop <ot 1 FRART J8aR 21 I8 4 Usdl €1 de (a1 1 {6 31 g=1 9 7
3R H &1 AT <l oY, <if § 71 & dear & g AR 4 Raard g1 A AR 59 99
T faRTe R ]2 o, 9 WY a1y fBam o1 o Sfreey wreen b1 deary &1 8T Ayl g3
ATl 2 6 3 g gt aoTE 9 o7 %@ B W), ¥ S 6redH ¥ Y8 HAI Sff  HEAl
a1edl § f 3 it a1 f6g 1Y €, 39 a1_i 1 X1 SN U8el AR A9Eie g off 1
are] fobar o, d | 3 1 XS 3 A9 <A1 § AR &, < 379 araT Y1 BTGl $=i
I SR R fam o1l glagr 3§ <141 1Y, 71 el 7 4, $o WY 781 X1l A8 gae §
Tl B, 9P a8 370! G4 Aolqd e Il ofiex 3ith ISR -1 7 91+, Isf a1g,
fafraora g Sft Joa €, 3@t W 19 21E 6 o e & &) ... (aaam). ..

it qurafar: S g, I Mg Sft

51, XM U ATEE: I8 AT Sl 21 SATIQ H a1 a1 b 31md aral &l gRT
BTG ST GT&T YRT BRAT &, ST S9 TR IS PRl & MR ST a1aT YRI 78] $Ral &,
ISP R ST THR <l 1 31T I8 el MSHI &, NI 89 99 W $B T8l b Fdhd
g, fp § R4 g1 Pe1 arean § 6 were w31 7 S $81 8, I9@! R a1 S|
i Y g1e U & -- aRAT THH RS Dl Arerel HIREIT R il Wax 371 ¥ & 91 4301 b
IR ¥, I 3R] T8I 81 ST AT 9 dla DI GRT BISTQIN AT g1 bl YRT HR o, Al
Fedl % &, arar fava o, 1 9= I 1 3= 9Tl e BT, JTex 81 Y 31 araT g
&I BRI, I 379 91 qTER &1 STRART| 98-8 ggara|

MR. CHAIRMAN: This is the way of responding - silently, politely hearing others
and then, when you get the time, reply in your own way; apply your mind and reply to

the subject.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, at the outset, I would
make it very clear that 'Special Status' has been given to Andhra Pradesh by our hon.
Amma in her heart. Sir, hon. Amma was very close to Andhra Pradesh. She was for the
development of all the States. Also, I must thank our hon. Chairman especially because I
was able to understand what was spoken in Telugu because of simultaneous interpretation
in English. So, now, Article 14 of the Constitution has been put into force by our hon.

Chairman. We are able to enjoy and understand what our Telugu friends are speaking.
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Then, Sir, with regard to the demands made by Andhra Pradesh, I hope the Central
Government would examine them objectively and will do the needful. I am saying this
because discrimination is definitely against the spirit of Article 14. So, if any State makes
any claim, the Centre must give a patient hearing to that and should do justice. Our hon.
Chief Minister, Edappadi K. Palaniswami, has handed over this compilation containing
132 pages, all pertaining to our State, to the Central Government. These are all very
genuine demands. I would definitely read out one or two demands. First demand is
regarding the Grants-in-Aid received by Tamil Nadu. Tamil Nadu has witnessed a huge
downturn in the Grants-in-Aid received from the Union Government in 2017-18 for the
implementation of various Centrally-sponsored schemes. But, this is not the case with

other similarly-placed States. Uttar Pradesh received a grant of...

MR. CHAIRMAN: Navaneethakrishnanji, we are discussing about the Andhra

Pradesh Reorganisation Act. I can understand some reference.

SHRI A. NAVANEETHAKRISHNAN: I do admit. Now, there is a partiality;
there is a discrimination. In the Fourteenth Finance Commission also, injustice has been
rendered to the State of Tamil Nadu. It must be set right by the Central Government.
Then, regarding the Terms of Reference of the Fifteenth Finance Commission, our main
concern is about the clause that adopts the population data of 2011 Census. Definitely,
this would render great injustice to the State of Tamil Nadu because we controlled the

population very effectively.

Then, with regard to the settlement of the amounts due to Tamil Nadu in the new
Goods and Services Tax system, I wish to state that by a rough estimate, our State
will receive over ¥ 5,600 crores of additional revenue if the unsettled IGST credit is
apportioned to the State. And then with regard to the release of second instalment of basic
grant and performance grant for the Financial Year 2017-18 and the first instalment of
basic grant for the Financial year 2018-19 to urban local bodies, the Central Government
is withholding the amount which has to be released to the urban and local bodies. I urge
the Central Government to release the fund. Further, with regard to the very sensitive
matter of post-matric scholarship, a sum of ¥ 1,850 crores has to be released by the
Central Government to Tamil Nadu. Further, finally regarding the UGC, I have read in
the newspaper, for sanctioning the finance for the colleges and universities, which are
located in the States, a separate body is to be constituted, and if it is so, appropriate action
will be taken. Finally, I thank the hon. Chairman for giving me this opportunity. Now you
are enforcing the Article 14 and you are giving opportunity to all the people. Thank you,

Mr. Chairman.
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MR. CHAIRMAN: Thank you very much. Shri Derek O'Brien, you have given your

time to Telugu Desam Party, they have consumed it. Thank you for your generosity.

SHRI DEREK O'BRIEN: Sir, we want a few minutes' time. Please give us some

time. We have shared some time but kindly give me some time to speak.
MR. CHAIRMAN: Your party said that. Let us have no argument.

SHRI DEREK O'BRIEN: Sir, I am not arguing. Sir, in today's discussion on the
implementation of the Andhra Pradesh Re-organisation Act, we have heard lot of speakers
and there is a big word beyond the Andhra Pradesh Re-organisation Act, and I am trying
to focus on that word, that is, 'implementation'. I think, the experts from the Andhra

Pradesh have spoken in detail about implementation.

For understanding the importance of today's debate, we have to go back to 1989.
The Government of the BJP has to go back to 1989.

They have had an old alliance partner for thirty years, that is, the Shiv Sena and let

me tell you how the Shiv Sena is relevant to this debate.
MR. CHAIRMAN: No, we are discussing something else.

SHRI DEREK O'BRIEN: Sir, please allow me. Sir, we are in the political house, we
are not an NGO. So, we are going to have a political discussion here. Please allow me that

much of freedom, otherwise, I cannot mention that.
[THE VICE CHAIRMAN, (SHRI BHUBNESWAR KALITA) in the Chair]

The Shiv Sena and the BJP have been going along for 29 years and today the Shiv
Sena is also not with them on the way the Andhra Pradesh Act has been implemented. We
know what happened in the other House; I do not want to discuss it but the Shiv Sena is
on record, and, I think, it is for the BJP to reflect why somebody who has been with them
for 29 years, through thick and thin, are today questioning them and not standing beside
them. It is a very old relationship, which I am sure the BJP and the Shiv Sena treasure.
The second insight into this discussion, and we need to be political here, is the Shiv Sena
was your largest ally in 2014 with 20 odd seats in the Lok Sabha; and your second-largest
ally in the Lok Sabha today is expressing themselves here, and we all know that they
have brought the No-Confidence Motion there, which is the TDP. Why the Shiv Sena who
were with you for 29 years, the TDP who were with you for 1510 days, why are not they
with you today? These are the questions which the conscience, if they have, one needs

to answer. That brings me to the issue of implementation. Yes, we have heard the Telugu
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bida making a speech here. I only wished that the BJP could field one MP, the Telugu
Bida, and I wish him well in this House as a new Member it is another matter as the
Aadhaar card is from Delhi and he is an MP from Uttar Pradesh, and now he is defending
Andhra Pradesh. So you know where the heart lies. ...(Interruptions)... Yes, the nation
is one,- that is true. Sir, I have nine points to make on implementation because the issue
is not that some political party passed a Resolution and how have you implemented? I
am not going to give you the examples from Andhra Pradesh because my friends from
the TDP, they all will give you that. Look at the other issues. Look at the other issues.
Look at the devolution of funds to the States. What has this Government done regarding
devolution of funds? Look at the hard numbers. Look at my State - Rupees ten thousand
crore owed to Mamata Banerjee's Bengal. The Centre has not cleared ¥ 4,000 crore of
Sarva Shiksha Abhiyan, ¥ 800 crore of the Mid-day Meal Scheme and there is a long list,
Sir. But ten thousand crore of rupees have not been cleared. My problem is that not what
you promised; the problem with this Government is the implementation. You have not
implemented the FRBM Act, we have been asking for. We have a debt of two lakh crore
of rupees. You have not implemented the decision on Bengal Chemicals, you have not
implemented the 1,000 crore Ghatal Master Plan, you are now trying to implement the
Hindustan Steel Works and shift them there. Sir, you are not implementing this. Like my
colleague gave a list of promises made by the then to be Prime Minister, similar promises
were made to the tea garden workers in Bengal. Seven tea gardens were supposed to be

taken over.

THE VICE-CHAIRMAN (SHRT BHUBANESWAR KALITA): Mr. Derek, we are
discussing Andhra Pradesh. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I take your point. ...(Interruptions)... Sir, my view,
my Party's view is that this is an issue, which is beyond 'Andhra Pradesh'. This is an
issue of implementation. The issue is about the difference between making a promise and
implementing the same. As far as making promises is concerned, BJP is too good; as far
as marketing them is concerned, BJP is super good, but, implementation is the problem,
Sir. That is what, the TDP and the Shiv Sena today, and the rest of us in the Opposition
and the people of India will decide very shortly because you can make promises, you can

do the marketing but you cannot implement.

Sir, with regard to Alliance Air, 15 new aircraft have come; my State has been
deprived. Regarding Highways, for this year's plan, 1,500 crore of rupees for Bengal,
but we have received 153 crore of rupees. Regarding farmers' income, there are new

promises being made. I challenge the BJP to tell me how they will double the farmers'
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income by 2022. See the BJP's Manifesto of 2014. What did it mention? They said that
they will double the farmers' income. Now, in 2018, because the elections are coming,
you are saying that you will do it by 2022. Come to my State. Mamata Banerjee's Bengal
will show you how it can be done in seven years. We did not double the farmers' income.
It was ¥ 90,000 per farmer family after meeting the expenses. Unfortunately, we did not
double it; well, fortunately, for the farmer, we tripled it. We tripled the farmers' income.
Sir, I think, this is the broad discussion. Today, even the parties like the Biju Janata Dal,
which is a strong federal party, cannot support you on things like the Motor Vehicles Bill.
They could not support you on the 'No-Confidence Motion' because everyone who wants
federalism will oppose the BJP. That is the bottom line. I do not want to get into the 'unity

in diversity'.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
Time is over. ...(Interruptions)... Your Party gave its time to Telugu Desam Party, which

has spoken already.

SHRI DEREK O'BRIEN: Okay, Sir, I agree with you. It is not the time for charcha.
Now, this Government has to show us also, kharcha, as far as the States are concerned.
What they are only giving us is bhashan and we are seeing no action. But, no problem,
Sir, we are very patient, the people of India are patient and they are waiting for 2019.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Next
speaker is Shri Prasanna Acharya.

7 9T AT (NTITM): AR, ST BEd & (b Ueb gudl ek 81 gur gl fad
39 P THST AhdT © and, we are the neighbours, Sir. We can understand the plight of

the people of Andhra Pradesh and their allegation of neglect, discrimination, step-
motherly attitude by the Central Government because we are also suffering. We are also

the victims of discrimination, step-motherly attitude, neglect and what not.

Sir, this is the temple of democracy. It is all right that according special status to

Andhra Pradesh, as I have understood, is not part of the Act.

But, as I said, Sir, this is the temple of Indian democracy. We respect God. When
we promise something before God, we try to do it because we are the creation of the

Almighty. So, this is the temple of Indian democracy and this was committed in this
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very temple of Indian democracy that Special Status will be given to Andhra Pradesh.
And this assurance was given not by one Prime Minister, but by two Prime Ministers.
This side also promised and that side also promised, and the promise given in this very
temple is now being violated. That is the crux of the matter. Therefore, they are
agitating. Sir, as I said, we support the demand made by Andhra Pradesh people. But,
simultaneously, I take this opportunity to put forth before you that Andhra is not the
only State in this country. As the hon. Member was just now mentioning, the very
structure of federalism is at danger now. Every day we are hitting on the principles of
federalism. On the one hand, we are talking about national unity, ?Tﬁiﬁ?l Thdl, XT& T
faerI| B ¢ fIBRT B2 If backward States like Odisha and many others do not
develop at par with other States, how will this country develop? What is this nation?
What is this federation? We are all units of this federation. So, why is this
discrimination? And this tendency has been seen during the last couple of years, I am
sorry to say. Sir, we have been demanding — as they are demanding, and they have
every right to demand — the Special Status since the time of Shri Biju Patnaik. Shri
Biju Patnaik was the unchallenged leader of Odisha. He was for quite a long time a
Member of Parliament. He lead our State. Till his death, he was demanding Special
Status for Odisha. There is no time to explain why we qualify for the Special Status. We
meet all the conditions for that. I think it was during the Fifth Finance Commission that
this concept of Special Category Status came in, and Odisha fulfilled all the
requirements for getting Special Category Status. As I said, this assurance to Andhra
Pradesh was given in this temple of democracy. I may quote about another assurance,
Sir. This assurance was made in the election manifesto in Odisha by the present ruling
party. And where was it announced? It was announced before the temple of Lord
Jagannath where they started their campaign. Point number one is, I will read it in Odia,
** We will demand for the accordance of a special category status to Odisha and will

continue to fight till the goal is reached.

'We demand before the Central Government for according Special Category Status
to Odisha and we will continue our struggle till it is not fulfilled." This is the promise
made before the temple of Lord Jagannath, and here, in the temple of democracy, the
assurance has been violated. The assurance made before the temple of Lord Jagannath,

the Lord of the universe, has been violated. So, we are also suffering, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Please

conclude.

** English translation of the original speech delivered in Odia.
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SHRI PRASANNA ACHARYA: There are many points I can make.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have another

speaker.
SHRI PRASANNA ACHARYA': Just half a minute, Sir.

While my party supports the demand of Andhra Pradesh, at the same time, I also
put forth in this House that this is our demand also, which Odisha has been making since
decades. And I hope the assurances given in this temple of democracy will be fulfilled,
and, simultaneously, the declaration made before the temple of Lord Jagannath in Odisha
will also be fulfilled. Thank you.

it I o vae R ((9ER): Suawmeger Aeiey, 999 g H 39 919 &1 @]
dradl ﬁ% Andhra Pradesh Re-organization Act, 2014 T R 9t commitments %E’ g
2, S g1 foran ST =nfe) SHH e AEeaqul a1d © - faRiy TS o1 g1t 39 i andt
Leader of the Opposition aId X2 A1 I=8I1 HBT AT feh MY UL BT dCIRT B IR aAT|
8RR 1 HI IR IR dTIRT gATI 519 [T8R BT dTarRT 83N AR SHSD q18 STd HARES AT
Bl T T, A1 fI8R Pl fa=iy 15y &1 &Sl <1 Bl /I 9gd SIRT A Il a1 o SF1 H Beb
RITE o MU 31E TeeT B S YA fopam 2, a8 *1mue s A Ui fhaT, T8 promise-
driven 21 BRI IR &1 1 feAte & @ik IE 7, 98 Ao 1 & ol 5l f9eR &
farsa & I weAl |, Qg 991 ok fags aReg #, 9 wiféai 7 unanimous
resolution T HRP 2006-07 H &, T TRBR DI Woll AT & [TER 31 faRy 779 &1 g
foar STl S9F 915 f98R & 1 BRIs 18 G ol 7 8RR fhul gAY urel & g9
Jreget it 9frss ARl g S €, 89 < 7 o =1 7 f9eR 9 o, SS9 99y yum™
3 1. g9HTe 8 918d o, S96! faun 519 32 {31 a1 S7=iH Inter-Ministerial Group
dATTI Inter-Ministerial Group ﬁmﬁawﬁ?maﬁwqﬁsﬁmﬁ tribal population ®H
2, hilly terrain 9 &, AT T8 qualify & BT Bl ol Io1+ ISl H 59 a1 gRI
RIS <, a1 I9H Iz Sem {6 e & |1 S R B, S9! Uab oferT | gfaen
et T1fav| S 91T 1. g9 g St 57 TRISI & S1eeTd § Uh B! g9151 9
Eb_ﬁ??[ ef 9 CiN| ﬁ URT examine fopar Sﬁ’\’ recommendation &l Wﬁ %EW, Gﬁﬁ'ﬁﬂ,
SARES, JdT SR YT, 91 AR IISRATT & IR F el M7 {6 371 ff 39 @R 3
e e =1feq e T9a B4 , SAfTY § Had dF-9R facts BT I 378 T2 Bl
Wﬁﬁ,ﬁ?ﬁ“ﬁﬁiﬁgmﬁﬁ%lWWW%Wﬁpercapita income 38
EOIR BUT B, Tel YaNel 1 o 10 B9TR UV & 31K 37T U9 H 1 g 42 E9IR Y Bl
BH TOH DI [CFhd T8l 51 3R 1 o 42 BOIR dTel DI 31T SISTYI SR 38 TSR dTel
ﬁﬁmﬁmmwmessageﬁﬂ%ﬁ%?msﬂaﬁﬂﬁgﬁé@?ﬁmﬁ?
faex 9 <1 o) qX1 ST S1.UL. B, I% 65 faforae STeR 2 iR a1y yawr 3 130 fafera sier
T, U8 US 3781 914 &, Aifdh 319 <RIY 89RT fI8R landlocked State 1 AR fdgR # ¥
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1 X7 flood i1 &, T8 imported flood & 3R TG SATET density BT H<3T Sl 8, 98 fI8R B
¥ R A f9gR & 121 319 T TS 8 7, &9 ol IR-IR 39 91 Bl I 78 &
3R g1 FoT 3Medd BIdT & T 2014 H S GOT 371 FeT o forg Y 18 off, ST 718
e a18d 7 1 o, S99 AR & ft 919 g1 <2 oY, «fe 37 o <1 S9d! Brs fam
R g A 8 3R RPdwe &, If [T8R B ST 39! FTed! 8 3R ISP A1 ThAR]
&1 81 A1fe 3R I8 3T IHR a9l 2, fP right to development AT ARIBR
g, fRERaTRl &1 9 ¥R &, a1 § =g fo f59 IR @ &iR aFR Sig Y 3 3y
7aer 3R el veer &t faRiy 5 &7 g9 & 2, Sl aRie 9 Q'R @l ot 37 gfaen
el =12y, e I8 [9eR &1 86 2| 9gd-9gd g=amK|

DR. K. KESHAVA RAO (Andhra Pradesh): After seeing the emotions of Mr. Derek,
I should contain myself. Sir, first of all, what we are discussing should be made clear. |
am totally with what Mr. Chowdary or what Mr. Ramesh perhaps would be asking for

...(Interruptions)...
SHRIY.S. CHOWDARY: Right.

DR. K. KESHAVA RAO: There is nothing like a right here. We are asking the
Government to fulfil the promises made on the floor of this very House by no less than
a Prime Minister of the country. Let us not get carried away. Sentiments and emotions
should not overtake facts and figures. Everyone has some words of sympathy, including
Mr. Derek who has brought in West Bengal because he was looking for an opportunity to
do so. The question is this. Have we forgotten that this is about the Andhra Pradesh Re-
organisation Act? The Andhra Pradesh Re-organisation Act is an Act. Born out of this Act
is Telangana. None of you had sympathy to take its name. Why? I have not understood
that. Perhaps Andhra Pradesh is suffering only on the assurance part. Telangana's position
is worse than Andhra's. The Law Minister can only smile every time we raised High Court
issue. The Act says, "Unless Andhra Pradesh has prepared its own High Court;" no shift.
We are at their mercy. They don't understand this. I am trying to contain myself when
you are talking about it. Otherwise it is nothing but making a mockery of the Act. What
is the Act? Tell me one section or one clause or one provision which is not implemented
or which is not in the process of implementation. All that you are talking is, as Mr. Derek
says, "beyond the AP Act." It is about the promises. Is the promise or an assurance, in
Act? It is for the Law Minister to tell us. But, implementation is part of the Law. When
you pass a particular provision, its implementation goes along. You can't take them apart.
Sir, what I am trying to say is this. I have seen all that. I am not trying to go into that.

...(Interruptions)... You mentioned nine points.

(MR. CHAIRMAN in the Chair)
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If they have failed, we can go to the court and get it. Let me tell you that today we
are discussing what is in the court. I am not raising that issue; otherwise, it is in the
court. There is a case filed by one Congress Member against AP Reorganisation Act.
So, it is sub judice. But let us very ably take the debate forward. Sir, let me first make
clear to you one thing. Article 4 has nothing to do with all the amendments which you
are seeking. You made a case that if these are not being implemented, let the
Government come up with some kind of amendments and have some kind of a measure
so that they fulfil it. But, they don't come under Article 4. Article 4 is entirely different
which relates to Article 3. So, this has nothing to do with Article 4 at all. ¥X, LoP Hlgd
1 B iRt 918 B, <ifep § ot 121 a1 H R UiheR 189 Bl 911 918
RET § [ 3T dear & SR RIArh o, oifh M 81 SId b 89 s Ty dearT
gTed | Y S & [P 60 AT H T8T IR &1 §AT? 31T AT SRIE1E TQ &, ARAAR A
el fdet Id S ¥, 518l IR R e |1ed W& 8, 991-9<] palatial RfesT #1 v
Al STl ST T TEIRIST 1 8N AT U 8ISl Sl &1 WCRIST BT BIVTI, Teb g9 IR, Ueb
TSI o1, T et fafeS, T a1 shop, Th T Aidl, U g1 fSUcHed W, IT8d, 4
AR T8I &

37t 1. 7. Ferdt: 37U B

1. b. P G: IJIT T8l &1 ATEd, I§ U1 &1 FHH b SHDI ABY Y, RSP
IEIM g8 UX ... 37U 37T STHT 7|

oY FUTafd: 6. HIg 19 SA|

1. &. PIE Md: TR, AR SHRT 987 R U B shops &l AN T8 UR ATsfhdl
RUTRAT BT BT b shop &1 H T8 60 AT BT experience ATIDT IdT IET &l B I ©
o5 TR ETara T oY &9 ST © b g9t agony &7 2fT! We asked for break and we
got it. It is over. Let us not get back into that. I am not trying to bring that back although
I must blame you and I would continue to blame you. But, I may stop it because it is
another State now. Let us all go together and sail together. Sir, the question and the
exact issue today is this. Under Tenth Schedule, there are a few issues which have to be
sorted out. They are being sorted out. They have also not given us anything, that we
have asked for. They said that one national project would be given to us. But nothing
came. On day one, when they brought this Act, they usurped our seven mandals. You
were very much there. I am not trying to blame anybody. There was a point. If we were
to be there in the seven mandals, You thought perhaps we would not have allowed the

Pollavaram project. But, let me tell you, we were never against the project; we were
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concerned about the adverse effects of the project on the tribals and on the Sileru
project which belonged to us. They did not care. After the BJP came to power, they
came up with an Ordinance and took over all the seven mandals. We kept quiet. We did
not cry; we did not go to anybody, begging at them. We had to build up when we were

in that kind of a situation, when we were faced with that kind of a situation.

Then comes water. Sir, in respect of facilities of 117 institutions and also river
management, we are equally suffering. We are suffering even more because Krishna and
Godavari flow from us and we are the first ones. ...(Interruptions)... But, we only said,

"Sit, argue and get the things done."

Sir, then, we had the 12th Schedule. In the 12th Schedule, you said that 4,000 MW
power would be given to Telangana. Only 1,600 MW is given. We are not bothered.
Again, the Act says that Andhra Pradesh will give power to us but they have not given.
87t 1o e Ted, g8l 9gd WIeR 991 90 8§, d W $B 8l ) G| 379 89 a1
PHN? BH BRARIIG Y| g81 I 84 fIsTell SUR A U< A7 981 | WIS B AT g$i| QAT
BIAT Bl 3R BT a9 ST 7, Al Tl B BT AMRY 3R MMIDT THRT 1 1
IR, <Ifdh MU FART A1 1 &1, AT H 3MUd A1l Tgt S3HY Hdl FIgR ¥ ? I,
WWW,WQWWWQWWWWWQW Today, we are

power surplus State. I am not blaming your demand that the promises, - I do not know

if a promise has a legal entity; that is for you to decide. — or, to say, the assurances.

...(Interruptions)...
MR. CHAIRMAN: All right, Dr. Keshava Rao. ...(Interruptions)...

DR. K. KESHAVA RAO: Promise is a stronger word. If an assurance can also be
law, then, I am with you on that issue. What should I tell you? Today, I do not have
Krishna water coming. Today, speaking on my behalf, I do not have Board with me.
Today, I do not have seven mandalas. They have gone to you. So much so our power

project is inundated.
MR. CHAIRMAN: You have to conclude.

DR. K. KESHAVA RAO: I do not want to talk. Emotionally, I could also have
talked with all kinds of sentiments but let me only bring facts to you. I have told you

things under the 'allocation of water.'

Then, no one talks about tribal. I know they have promised Kadapa steel plant,
they have also promised Bayyaram steel plant to us. I did not shout from the house tops

when not materialised. We must get it. There is nothing that anybody can deny but do
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not bring in that issue saying that everything is unscientific. If it is unscientific, you must
understand that you are casting an aspersion on this House. There are a few great advisors
to you, I know. They talk about this Bill being unscientific and also illegal. If it is illegal,
then, it is casting an aspersion because whatever the process we adopt, it is the Chairman
who is the supreme authority. He decides. So, there is nothing like a Bill being passed

illegally.
MR. CHAIRMAN: Keshava Raoji, please.

DR. K. KESHAVA RAO: We have the right to pass a bad Bill Mr. Chairman Sir,
which perhaps can be struck down by the High Court but we have a right to pass a Bill.
Thus, this Bill has been passed by this very House with majority and with all people
joining this. To say that it was done in haste and nobody was taken into confidence or
no consensus was build up would be wrong. Mr. Jairam was against me all through,
against Telangana, no doubt, but nonetheless he held not only one, but he had consensus
meetings with all political parties. I mean it because I was there in three meetings. As far
as Andhra and Telangana are concerned, he held meetings thrice. Though he did not agree
to many of our points, that was his way. He was preparing the Bill. He did prepare the
Bill. ...(Interruptions)...

MR. CHAIRMAN: Okay, Keshava Raoji please.

DR. K. KESHAVA RAO: We brought a few things. So, that also is there.
...(Interruptions)... The Bill was passed very scientifically, democratically. If anybody
thinks that it is not, then, there are methods to go and challenge that thing.

Then, Sir, as far as the process is concerned, a great process was done. Our struggle
was for sixty years. First, 17 people died. In 1969, 312 people died and 1,200 people
hanged themselves, committed suicide for the struggle. That was the part of the struggle-
but as far as the implementation part is concerned, you can ask for the implementation.
We are also there. Implementation should be done. Even if you want the assurances
to be upheld and honoured, we are also there. It should be done. Whatever comes to
Andhra, let it come. Let it come more, double also, as long as it is not hurting others.

...(Interruptions)...
MR. CHAIRMAN: Right. ...(Interruptions)...

DR. K. KESHAVA RAO: As long as it is not going to.. ...(Interruptions)...
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MR. CHAIRMAN: Thank you very much, Dr. Keshava Rao. ...(Interruptions)...

DR. K. KESHAVA RAO: Thank you Sir. Because of your presence, [ have contained
myself to tell you. ...(Interruptions)...

MR. CHAIRMAN: That is the problem for many people. But what can I do?
...(Interruptions)... What can I do? I happen to be the Chairman at this particular time
and people are talking about facts. Facts also come to my mind. I do not want to get into

those details.

Friends, actually, time is over, to be frank. Secondly, I want to dispel some wrong
impression in the minds of the people that every party will get an opportunity. No. See, for
Bills, Demands for Grants and General Discussion, every political party represented in the
House will get according to their due share. But, this is a separate notice on a particular
issue. So, there is no mandate that everyone should get an opportunity. People who are
connected with the issue,- people who have given notice about the issue and people who
are concerned with that, they normally get preference. Keeping that in mind, I request
all the parties to please understand my difficulty and then, we have to run through now.
Afterwards, the Finance Minister, the in charge Minster wants to intervene for a while
to state some facts, and then the Minister also has to reply. The Telugu Desam Party as
being one of the movers, they will get one more speaker also. Now, Shri T.K. Rangarajan.

Please take three minutes.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, it is a very important discussion
and not connected to a State only. We have lost the last session, because from the Telugu
Desam Party, our learned colleague, he is the one who led the demonstration. They were
part of NDA. Shri Ramesh led it.

MR. CHAIRMAN: Look at me.
SHRI T.K. RANGARAIJAN: Sir, we have lost one session.
MR. CHAIRMAN: Look at me.

SHRI T.K. RANGARAJAN: Sir, this is very important. It is not connected to one

State or one party. Please allow us to speak.
MR. CHAIRMAN: I am asking you to speak.

SHRI T.K. RANGARAJAN: Sir, I rise here to say that the Andhra Pradesh Re-
organization Act to be implemented fully. I will just fill up a gap as to what the LoP spoke

here. Potti Sreeram Naidu went for a hunger strike and he died.
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MR. CHAIRMAN: He was not a Naidu.
SHRI T.K. RANGARAJAN: He was Potti Sreeramulu.
MR. CHAIRMAN: It is going on record.

SHRI T.K. RANGARAJAN: I correct myself. But, the real thing is that the United
Communist Party, under the leadership of great Sundarayya, we raised the slogan of
Vishal Andhra'. The Vishal Andhra slogan was raised only by the Communists. Then,
Pandit Nehru implemented it in 1956. That was the history. You should not erase the
history. So, having said that, I would like to concentrate and say that today NDA is not
NDA, but it is BJP. It is because the Shiv Sena, another Hindu party left it. The TDP left,

and just now, JD(U) has condemned the Government ...(Interruptions)...
MR. CHAIRMAN: But what is it that you want to say about the Act, please?

SHRIT.K. RANGARAJAN: So, now only, I request that it is the BJP's responsibility

to implement the Act.
MR. CHAIRMAN: Yes, that is correct.

SHRI T.K. RANGARAJAN: Sir, I know the Telugu pride. Telugu pride is more
important because Kavi Bharathi has said, 'Sundara Telugu'. And, today, they are part of
us. I will tell you that still more than 25 per cent of Telugu speaking people live in Chennai.
I take the liberty that our Chairman when he comes to Chennai, he goes, walks only in
that boat club. I used to meet him. So, he is also part of Tamil Nadu. Sir, the NDA wanted
to use the Telugu Desam and they have used them for four years, and now they have
ditched them. ...(Interruptions)... This is the situation. Nobody will follow you. Already
Prof. Ram Gopal Yadav has spoken about what our Prime Minister spoke in Tirupati,
Nellore and Amravati. I don't want to repeat it. But, I wanted to tell the Prime Minister
as he is a believer, and [ am a Marxist, he is a believer, in Tirupati, Venkatachalapathy is
there, Padmavati is there, before the temple, he has promised. If you don't implement the
promise given before the God, which you believe, then how will the Indian people believe

you? Why assurances and promises....
MR. CHAIRMAN: At least, for his sake, you are believing in God today.

SHRI T.K. RANGARAJAN: Why are assurances and promise made to the Andhra
people not implemented? They are five crores of people. It is not an easy thing. If five
crores of people are being deceived then you will deceive 125 crores of people. We are

going to face the election.
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MR. CHAIRMAN: Rangarajanji, your time is over. I have to call the next speaker.

SHRI T.K. RANGARAJAN: I will finish it. This is not a politics of A.P. but this
is Indian politics. That is why, our other friends also spoke as to how they are affected.
We are also affected. I wanted to tell that we, in Tamil Nadu, also deeply feel this. When
Jallikattu movement was there, you ignored us. When the Cauvery issue came, you
ignored us for several years, all the four years, at least. Then on NEET, your CBSE

committed mistake. Sir, twenty four thousand Tamil knowing. ...(Interruptions)...

MR. CHAIRMAN: Thank you, Mr. Rangarajan. We are on the A.P. Reorganisation
Bill. ...(Interruptions)... You went to Jallikattu, you went to NEET examination.

...(Interruptions)... Please conclude.

SHRI T.K. RANGARAJAN: You did not help us. ...(Interruptions)... We were
cheated. The Tamil people are cheated. ...(Interruptions)... And you shift the blame
saying, we have given translation facility to Tamil Nadu. Don't pass the buck like that.

You take the responsibility.
MR. CHAIRMAN: Right. Please conclude. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, the Finance Minister wrote a letter.

...(Interruptions)...

MR. CHAIRMAN: Please conclude. The time allotted was till 4.30 p.m.

...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, the Finance Minister of Kerala and the Finance
Minister of Punjab wrote a letter to the Government that they are not satisfied with your
GST implementation. Sir, the hon. Home Minister is here. We want to hear him. Your
Member spoke. He did not speak the truth. ...(Interruptions)... It was a gullible speech.

...(Interruptions)...

MR. CHAIRMAN: Thank you. Now, Mr. Vijayasai Reddy. ...(Interruptions)...

Rangarajanji, please. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, let them come with the truth. ...(Interruptions)...
You give a reply. You try to implement this Act. ...(Interruptions)... At least, till you have

got the time. ...(Interruptions)...
MR. CHAIRMAN: Now, Shri Vijayasai Reddy. ...(Interruptions)...

SHRI C.M. RAMESH: Sir, let him speak. ...(Interruptions)...
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MR. CHAIRMAN: I know whom to be called to speak. Don't advise me. I have not

asked for your advice. Please sit down. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, I request the Home Minister, through you, that in

a time-bound manner, at least, they should implement it. ...(Interruptions)...

MR. CHAIRMAN: I know this is a thankless job, but I have to do it.

...(Interruptions)...

SHRI T.K. RANGARAJAN: Don't deceive the people of Andhra Pradesh. That is

my request.
MR. CHAIRMAN: Thank you. Now, Shri V. Vijayasai Reddy.

SHRI Y.S. CHOWDARY: Sir, | humbly request, the understanding the other day
was for two-and-a-half hours but it is extendable because there is no Bill. This is our

humble request, Sir. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Please. ...(Interruptions)... We have

two Bills to be taken up. Please. ...(Interruptions)...

SHRI Y.S. CHOWDARY: Sir, our request is to extend time to give opportunity to

every Member. ...(Interruptions)...

MR. CHAIRMAN: First, let us not deviate. ...(Interruptions)... Shri Vijayasai

Reddy. ...(Interruptions)... You have two minutes. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: Sir, I have a point of order. The Member who
spoke before me said i have spoken untruth. I want to ask him, what untruth I spoke in my

entire speech. ...(Interruptions)... 1 want to...(Interruptions)...

SHRI T.K. RANGARAJAN: I will answer. ...(Interruptions)...

MR. CHAIRMAN: No, no. I am neither allowing this nor that. ...(Interruptions)...
That will be taken care once you go through the record. ...(Interruptions)... I have not
allowed you. Mr. V. Vijayasai Reddy, are you interested to speak? ...(Interruptions)...

Both of these are not going on record. ...(Interruptions)...

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, please bring the House to

order. ...(Interruptions)...

MR. CHAIRMAN: Both of these are not going on record. ...(Interruptions)... Dr.

Ramachandra Rao will be the last speaker.
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SHRI V. VIJAYASAI REDDY: Sir, I express my deep sense of gratitude to the
hon. Chairman for permitting me to speak on this very, very important subject of Special
Category Status to the residuary State of Andhra Pradesh. It is a lifeline for Andhra Pradesh
but the Special Category Status has been denied by the Government of India headed by
the Bharatiya Janata Party. Sir, it is only YSR Congress Party which has been fighting
continuously for the last four years since the State has been bifurcated, for according
Special Category Status for the residuary State of Andhra Pradesh. Sir, YSR Congress
Party firmly believes that the Special Category Status is sanjeevani for the State of Andhra
Pradesh, whereas, the Telugu Desam Party does not believe that it is sanjeevani. That they
have openly said. YSR Congress Party believes that it is a lifeline for Andhra Pradesh,
whereas, the Telugu Desam Party believes that it is not a lifeline. Sir, Telugu Desam Party
believes that the special financial assistance for the State of Andhra Pradesh is a substitute
for the Special Category Status, whereas, YSR Congress Party, Jana Sena Party of Shri
Pawan Kalyan and Communist Party of India and CPM believe that the special package
is no substitute for Special Category Status. Sir, now the case of Special Category Status
is in the court of people of Andhra Pradesh and the people of Andhra Pradesh will deliver
the judgement in the ensuing elections in 2019 and they will decide who is the accused in
this case and who is not the accused in this case. Sir, according to me, the accused number
one in the case of Special Category Status for the residuary State of Andhra Pradesh is
BJP. The BJP is the accused number one. Accused number two is the Telugu Desam Party.

...(Interruptions)... Accused number three is the Congress Party. ...(Interruptions)...
SHRI C.M. RAMESH: Your party. ...(Interruptions)...
MR. CHAIRMAN: No, Mr. Ramesh. ...(Interruptions)...

SHRI V. VIJAYASAI REDDY: Sit down, Mr. Ramesh. ...(Interruptions)... You have

spoken on the issue and I have not even disturbed you. I know what you are.
MR. CHAIRMAN: Let Members not speak to each other and lose time.

SHRI V. VIJAYASAI REDDY: Sir, you try to control him. He is going out of gear.

...(Interruptions)...
MR. CHAIRMAN: Then, everybody should control themselves.

SHRI V. VIJAYASAI REDDY: I have controlled myself. I have not uttered even a

single word when both of them spoke on the subject.

MR. CHAIRMAN: Please make a point.
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SHRI V. VIJAYASAI REDDY: Sir, I am making the point, and in fact, my colleague,
Shri Prabhakar Reddy....

MR. CHAIRMAN: If you get detracted, you will be losing the opportunity.

SHRI V. VIJAYASAI REDDY: Okay, Sir. The time given to others should be added
to the time given to me by you. Sir, let me deal with accused number one, the Bhartiya
Janata Party. Mr. Chairman, Sir, the Bhartiya Janata Party came to power on May 26,
2014. When they came to power, there was a Cabinet Resolution that had been passed by
the erstwhile Government, and my understanding of law as of today is that Government
is a continuous entity. One party may come into power, and the other party may go out of
power, but, Government is a continuous body. When Government is a continuous body,
and the Cabinet Resolution has been passed by the erstwhile Government, what authority
the BJP Government has got not to implement it? Either they have to annul the Cabinet
Resolution that has been passed or what authority they have, not to implement the Cabinet

Resolution that has been passed.
MR. CHAIRMAN: Thank you.

SHRI V. VIJAYASAI REDDY: No, thank you, Sir. You give me five more minutes.
You have allowed Telugu Desham Party 27 minutes. I am concerned with Andhra Pradesh
because I belong to Andhra Pradesh, and my interest is for Andhra Pradesh. So, give me,

at least, fifteen minutes' time.

MR. CHAIRMAN: The Chair has the authority to go through the list and see to it

that the time is adhered to. List is not more important. Time is more important.

SHRI V. VIJAYASAI REDDY: My Chairman is impartial and unbiased. Therefore,

my. Chairman will give me, at least, fifteen minutes' time.
MR. CHAIRMAN: No, no; it is not possible. Please conclude in a minute.

SHRI V. VIJAYASAI REDDY: Sir, the Planning Commission had been abolished
only on 31st December, 2014. Then, the Cabinet Resolution was passed on 2nd March,
2014, and the BJP came to power only on 26th May, 2014, what did the BJP do between
May 26th till the Planning Commission was abolished on 31st December, 2014? And,
NITI Aayog came into picture only on 1st January, 2015, and the BJP says, "Because the
Planning Commission has advised not to implement the Special Category Status and it
has been denied to Andhra Pradesh." It is not so. And further, the BJP has categorically

said that because the 14th Finance Commission has categorically stated that the Special
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Category Status should not be granted to the State of Andhra Pradesh and it is denying it.
It is not correct. Nowhere in the 14th Finance Commission report it has been stated that
the Special Category Status should not be granted to the State of Andhra Pradesh. Sir, I

would like to deal with two other accused in this case.
MR. CHAIRMAN: No, no. Dr. K.V.P. Ramachandra Rao, please.
SHRI V. VIJAYASAI REDDY: Sir, you can't deny an opportunity to me.
MR. CHAIRMAN: Dr. Ramachandra Rao, please.
SHRI V. VIJAYASAI REDDY: No, Sir.
MR. CHAIRMAN: I have given you six minutes.

SHRI V. VIJAYASAI REDDY: When the TDP has been given twenty seven minutes,

how can I be denied?
MR. CHAIRMAN: You have been given seven minutes' time.
SHRI V. VIJAYASAI REDDY: No, Sir.

MR. CHAIRMAN: No, you can't disagree with the Chair, and then, continue like
this. Dr. K.V.P. Ramachandra Rao. Nothing is going on record.

DR. K.V.P. RAMACHANDRA RAO (Telangana): Sir, I am standing before you
without my banner to speak on Andhra Pradesh issues, and for the first time, I am not in
the Well of the House for the last few days. So, for my cooperation, you have to cooperate

with me, Sir. It is mutual.

MR. CHAIRMAN: You operate well, my cooperation will be there. Come on. Go
ahead.

DR. K.V.P. RAMACHANDRA RAO: Sir, I am the only speaker who is speaking
in Telugu, Sir. ** Sir, we all feel proud of our nation as it is the largest democracy in
the world. Parliament is the supreme authority in a democracy. Dr. B. R. Ambedkar
who was the Chairman of the Constitution Drafting Committee had noble opinions
towards democracy. He believed that, in democracy, Parliament reigns supreme over
the Government. In his opinion, democracy is not a form of Government but a form of
social government. But today, Government is making false promises to the people of the
State against the spirit of democracy and the ideals of Dr. B. R. Ambedkar. Sir, there is

a danger of losing trust in democracy and a sense of apprehension about the future of

** English translation of the original speech delivered in Telugu.
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this country is gripping me as the government has failed to deliver promises which are
made in the Parliament and mentioned in the Act because of its political dimensions. Sir,
how will people of this country keep trust on parliamentary system and their lawmakers,
if Acts made in the Parliament doesn't hold any value, if Acts made by the previous
Governments are not implemented by the successive Governments, if the same Members
who passed the Bills, and enacted, do not abide by the law? Sir, how will democracy
survive when people of the country lose trust in the parliamentary system? For the last
four years, people of Andhra Pradesh were not asking for fulfilment of unrealistic desires.
They were only asking for the assurances made in the House and that the points enacted
in the Andhra Pradesh Reorganization Act, 2014 be implemented. But no one is listening
to the concerns of the people. Sir, during the time of bifurcation, it is felt and discussed
that Andhra Pradesh should not be at loss because of bifurcation and because of some
strong reasons some proposals were listed in the Andhra Pradesh Reorganization Bill
and a few more points were assured by the then Prime Minister. It is the responsibility
of the successive Governments to implement the points listed in the Act. Sir, you are
well aware of the then prevailing situations. The Bharatiya Janata Party, by making
statements in Parliament as well as other venues, made people of Andhra Pradesh believe
that for the all-round development of Andhra Pradesh the points listed in the Act by the
then government were not sufficient but much more was required. They also said that
they would deliver justice to the State soon after coming to power. People believed in
them and elected Bharatiya Janata Party and their allied parties to power in both the
State and at the Centre. But what did they do after coming to power? They forgot all the
assurances made to the people of Andhra Pradesh. In spite of Congress Party's pleading
the Government to help the State by reminding the Bharatiya Janata Party their forgotten
promises and assurances towards Andhra Pradesh at various platforms both at State and
Central level, they turned a deaf ear. The Governments, both at the State and the Centre
were honeymooning for the last four years without adhering to the problems of the people
in the State of Andhra Pradesh.

Leaders at the Centre complimented that the State was moving ahead appreciably.
Looking at the packages awarded by the Centre to the State, the State Government felt
flattered and felicitated the leaders from the Centre and made complimentary statements
in the State Assembly. They held press meets at late nights with tears of joy. But, what
happened now? What happened all of a sudden after four years? As told by the Chief

Minister and his party's elected Member of Parliament in Lok Sabha during the discussion
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on the No Confidence Motion, "Centre is marking the opposition party M.P's from the
State of Andhra Pradesh in guest list and were given appointments by the Prime Minister
whenever asked for, whereas ruling party M.Ps were kept in watch list and were denied
appointments." It all started as this doubt cropped into the minds of the leaders of the State
Government but it is not for love for the people of Andhra Pradesh. Even Prime Minster
of India has echoed the same during the discussion on the No-Confidence Motion. He
said that Telugu Desam Party was doing all these as it fell prey to Opposition Party in the
State. Sir, it means that they were out of the clutches of one and fell into the clutches of
others. Sir, they are not bothered about the assurances made in the Parliament and about
the well being of the people of the State. They are only bothered about their political
benefits™and for their political future. They always think which party should be kept in
its clutches, which party should be let off and with which party should they have their
alliance. Sir, tomorrow if these Members of Parliament in watch list are again kept in
guest list, you are ready to make an alliance with them. Sir, people of Andhra Pradesh are
not asking for the fifteen lakh rupees as promised during the election campaign. They are
not asking for fulfilment of other promises like- Corruption will be removed in hundred
days and jobs will be provided for crores of people. Sir, when people started asking to
implement the points listed in the Act, the State government and Central Government are
trying to put the blame on each other. Four years back, Telugu Desam Party and Bharatiya
Janata Party had an alliance only for their political motives. They started enjoying power
and forgot about the assurances made to the people of the State. But, as the elections are
nearing, they have started staging another drama and have published voluminous book
by name 'The Saga of Broken Promises'. It is not only the negligence shown by Centre
while getting the Act but also the State's apathy in making the Act implemented. Sir, if the
Centre and State blame each other, how are the people going to be benefitted? Whoever

the culprit is, it is the people who are meted with injustice.

Sir, the State Government is distributing books that they were unable to achieve
anything in the last four years and they are requesting people to elect them to power
again. If they are re-elected, what is the use with them and who can save the people of
the State?

Sir, the State Government takes the same share as the Central Government in not
implementing the points listed in the Andhra Pradesh Reorganization Act and assurances
made by the Prime Minister and regarding the same. I have to say it again that, even after
repeated reminders by the Congress Party it is because of selfishness and negligence of
the State Government that it failed to get implemented even the important points listed
in the Act.
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MR. CHAIRMAN: You spoke well and good. So please conclude well.

DR. K.V.>. RAMACHANDRA RAO: Sir, due to the adamant behaviour of the
Central Government in implementing the Act, now a situation has come to prove the
credibility, accountability, respectability and authority of the Parliament and Acts passed
by it in the eyes of the common public. There is a danger of public losing confidence in
Parliament. Every provision of A.P. Reorganization Act and the specific assurances given
by the then Prime Minister in this august House on 20th February, 2014, including Special
Category Status, are to be implemented in toto without any excuses and explanations and

without any further delay to save and do justice to Andhra Pradesh. Jai Hind, Jai Bharat.

SHRI NARESH GUJRAL: Sir, the united Andhra Pradesh was economically a very
vibrant State thanks to the dynamic Chandrababu Naidu, who laid the foundations of
that State by developing Hyderabad which was contributing roughly 35 per cent of the
State GDP. At the time of bifurcation, Andhra had a deficit while Telangana hacia surplus
budget and provisions were made for Andhra as well. But, I remember, Sir, that in this
very House, during the debate, I had said that I don't believe that all commitments will be
honoured because we in Punjab remembered what had happened with us when in 1966
Chandigarh was promised to us. Two Prime Ministers of Congress committed again on
the floor of the House, but till today nothing has happened. So, we knew the plight. But,
Sir, having said that, I believe that when any Prime Minister makes a commitment in the
Parliament, then that commitment should be honoured irrespective of which party the
Prime Minister belongs to. In this case, I can understand that the Prime Minister had one
difficulty because the 14th Finance Commission had said that no more Special Category

States should be created.

SHRI JAIRAM RAMESH (Karnataka): Sir, the 14th Finance Commission never
said that. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Nareshji, don't join issue with them.

SHRI NARESH GUJRAL: Let me finish. ...(Interruptions)... As a party, we are
opposed to Special Category States because we in Punjab have suffered. Himachal was
made a Special Category State; Jammu and Kashmir was given that status and Uttaranchal
was given that status. So, our industry went there. So, we suffered. But, Sir, I do believe
that even if the 14th Finance Commission has made certain recommendations, it could
have been sent for review to the 15th Finance Commission and the Government could

have waited for the response from the 15th Finance Commission.

MR. CHAIRMAN: Thank you, Nareshji.
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SHRI NARESH GUJRAL.: I just want to conclude in one minute. I feel that at least
whatever financial commitments had been made those should be met in tofo. Parliament's
commitments should be met. These are Parliament's commitments; it is not just a
Government's commitment. If those commitments are not met, then in future nobody will

believe in what we transact here. Thank you very much.
MR. CHAIRMAN: Shri D. Raja. ...(Interruptions)...

SOME HON. MEMBERS: Sir, we also wanted to speak. ...(Interruptions)... Kindly

give us time. ...(Interruptions)...

MR. CHAIRMAN: Please, sit down. ...(Interruptions)... 1 have given time.
...(Interruptions)... Shri D. Raja. You don't want debate? ...(Interruptions)... What is
this? ...(Interruptions)... Shri D. Raja. ...(Interruptions)... Mr. Veer Singh, sit down.
...(Interruptions)... Mr. Neeraj Shekhar, please sit down. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I share the agony and anguish of the people of
Andhra Pradesh. While my party supported the bifurcation of State and formation of a
separate Telangana, we made it clear that it should happen as siblings setting up separate
families and separate houses without any bitterness. We wanted both the States should
prosper and progress well and go on without any bitterness or division among Telugu-

speaking people.

We are at a critical point. What the people of Andhra Pradesh are asking is to fulfil
the promises made by the then Prime Minister, Dr. Manmohan Singh, who is very much

sitting here. Those should be honoured and fulfilled by the present Government.

I was present in the House when the Bill was discussed. The then Leader of the
Opposition, Shri Arun Jaitley, argued for Special Category Status for 10 years. Now,
after he became Finance Minister and part of the Government, he cited the 14th Finance
Commission. He says that in view of its recommendations no State can get Special
Category Status. Now, my point is, there is a dispute whether the 14th Finance Commission
has really said it. The other point is, whether the Finance Commission can be above
Parliament. Parliament is supreme in our democracy and can the Finance Commission
act above Parliament by subverting or turning down promises made on the Floor of the

House?

So, Sir, my humble request to the Government is that it should honour the promises,

assurances given by the then Government.
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Sir, my last point is on Polavaram Project. Our BJP colleague said it is 'Modivaram.'
Actually, I took a delegation to Mr. Nitin Gadkari on Polavaram. He said it is a National
Project and there would not be any paucity of funds. Why is it not happening? This is

what I am asking.
So, all financial commitments will have to be honoured by the Government.

With these words, I support their demand.

3t IR fE (SR U=w): FEI8Y, Y USe 5 YAie SAfIfFIH, 2014 WRd
RHR R 31 TS Bl IARAcd! g H 3NEFBRor Ud 3feas wfey & gerar o4 &
I A B TSI & IR Aied IuGard [ SURT $H- Td 37774 JSe & IR
IS & FUBS &3, TIRNeR T Ud IR i 318 U9 &6 7ol & foTv s faory
YehoT T U BT Bl

HEIGY, 3T TS & TS & 91 o Bt HH) IR HA1EaR 81 & 91 b
WRBR §RT 3MMeaw a1 1 o1 & AIS[ET aoic 3 3Maedd e Yar by S,
QA 3er u<er ! fAf¥a At S ol °91eT &9 694, 3Nenfie Wieire Ua™ &-A
Afed a7l (@I U<el & e & IR [l gd o9 SR aeig e # fiss
&= & forv faeiy YoheT U™ &=, s eieT faarT 59 & forv X1 19 vd faey
So7t o1 & ol FETIT ISTH B P aTdTHA] o drasfg H 781 (a1 T 81

HeIGd, AT GIH BIC 7 H Fvs TRBR A 39 BT b FHd & IR 3 feHof} o
off, fpwg s IRBR I § I ST A8 g [ 319 T $9 Bl DI UIRA Y §T H1!
FHY B b1 &, AT T2l H el 3R i we1fcr i 21 g2 a8 &l sieifie 3k
311fere aTfer bt e RIS 82

AEIGY, VAT Ulid 8T ® 6 orfl d% IR$R g1 39 9 § &1 31 daH 18
JOTIT T 8 3R AT FeT 4 &fgfd 8 HIs @Tqd Yol AT faRIY HIATE 198 BT &Sl
I Bl 8! far 7T Bl 33 goig I ST B favay e tNURT ¥ SSdT off ¥8T &1 H
ARBR A A HRAT b b5 PR R A 220 B =N AR 3 aR =4 & forg
U IR Yopst UeT™ fham SIQ o=y weer &) roteTt & et & fore el e
EEREIRSIN]

qgIgy, A™INIG, YNifad Ud eifiie rauvar &1 fder 991 W wy 9

MR. CHAIRMAN: Shri Veer Singh ji, thank you. 3@ 379 conclude ®RU
(AT,
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it IR Rre: FRISYCTH # 731 919w, aSUEaIR foiel # ... (@ae)... FHfd
TEIgy, § drs WRGR  ded &6 o 31y U1 &l fa9y 157 &1 goff faan S| a8
Y AT g% 91 &, a5t onft aga i €1 I el gt @) S & e # ferar Sy
AR A1 99 e ®1 bR A1TY €, H 39 e 1 gl d=an gl

SHRITIRUCHI SIVA (Tamil Nadu): # Hon'ble Chairman Sir, [ would like to express
two to three points with respect to this issue. People in the Government should have
magnanimity. They should understand the reasons behind the struggles that are happening
in the country. They should have policies to prevent the struggle and they should also
have firmness to implement the policies. Mere stubbornness should not be followed. It
is not fair on the part of an elected Government to criticize the previous Government.
Accordingly, I would like to point out an issue that had happened during the tenure of
Mr. Atal Bihari Vajpayee. He introduced the Golden Quadrilateral Project. During the
course of the implementation of the project, his tenure ended. Then, Dr. Manmohan Singh
became the Prime Minister of India. He implemented the same Quadrilateral project
initiated by Mr. Vajpayee. He did not neglect the project as it was initiated by the previous
Government. He implemented it in an effective way. Dr. Manmohan Singh had shown
the guideline to the country and to the entire world what is the duty of the successive

Government.

Similarly, as far as this Andhra Pradesh issue is concerned, the issue is not who
did what, when was it done etc. Due to the struggle of the people of Telangana, the
State was bifurcated into Andhra Pradesh and Telangana. Considering the struggle of
the people of Andhra Pradesh, it is the duty of the incumbent Government to solve the
issues of the people of Andhra Pradesh. Sir, I would like to point out one important issue.
During this discussion, Hon’ble Leader of Opposition Mr. Gulam Nabi Azad, elegantly
mentioned that a newly created state should be nurtured in the same way as we take care
of a newborn baby. The Hon’ble Member who spoke on behalf of the ruling party did
not speak convincingly. His speech was fear-provoking. Sir, others say that you treat

alternative Governments with a step motherly attitude. It was worrisome.

In Tamil Nadu, thousands of crores of scholarship amount to be given to Adi dravida
students (belonging to Scheduled Castes) is not yet received. Sir, one more minute. Only
one more minute. Sir, I would like to reiterate that the speech of the ruling party member
is not convincing. It is fearsome. Hon’ble Minister’s speech should be delivered in a way

to give solution to this issue. This is a long standing struggle. One person is observing

# English translation of the original speech delivered in Tamil.
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fast for a month. People are struggling. There may be many issues in the country. But
States should be given their due respect impartially. States should be given due respect.
The sentiments of activists in the State should be respected. They should be given their
due rights. The Government should take steps immediately to meet the demands of the
people. On behalf of my party Dravida Munnetra Kazhagam (DMK), I persuade this
point. With these words, I conclude my speech. Thank you.

MR. CHAIRMAN: Nandri. Prof. Jha. 'Nandri' means thanks.

PROF. MANOJ KUMAR JHA (Bihar): Thank you, Mr. Chairman, Sir. ﬂ?[ oI AT
{3 319 FHET @H B 7S B

it |mafa: 2T, HE gerdt =

PROF. MANOJ KUMAR JHA : Sir, I stand in solidarity with my friends and
colleagues and the people of Andhra Pradesh because nobody can understand the pain
and suffering of bifurcation than we, from Bihar. ¥X, 85 2000 'sLRﬁ I g ISN-T9 TpR
TS I T 3T STd AR 377 U< el & Wil 8 8 9, o RO 2 & Prof. K.C. Wheare,
the constitutional expert, said, 'Cooperative federalism in letter and spirit.' § P
IIEY| AEPRI FHAR Pl JEHR] HHdls § qeldl el 841 1yl [, I§ A TR o
BIC B, PIs 3151 81 &, 1 el T8I 8, b ABHR Bl S &1 H el ATadl g b o
F A H P b5 2l ID! U YAPT 811 A1V R, H ATI] M1 aTe g b 2000
1 & UTEId AR U 98K H T &7e], 916 3R STl & Aerdl $v e) g1 8l [dgR
DI 3T W STRaxd 2| T AT F H1.3.30. A12d had © [ [T8R 3 aoE 4 b s
BT 21 H el aredl § 6 3R Joob Uwe] gl 2, A1 A8bR! Goarg & R fUsel
gan el

H gHer g & 8RR &1 {4219 159 &1 &1 & 9§ Pl THIRN 81 8141 91fey| § T
IMRERY fewqolt T =8t g1 § g BT CISH exceed Tl Rl gl H a1 d1edl § fb
e giferdt # co-operative federalism dT Hdcld g f& affirmative action &7 component
BT ARV AR I8 H3i1 SNl 81 90 §U 8, S99 1 § 38 H61 [ 4 39 aR 39
el TR AR S| 3R 39 o Bl dIs 1 357 fIs<T g 7, 1 39 Joib 3§ GehRY

HHATE BT feaRT Yies &l STovd el 8l

HEd 8-

THIH T BT BT SIS fpar”
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QfpT AR, I Id ! Tl B8Rl 519 ge-fIT @t e |1 96 S, A1 A1l
TS ST, fshaT

it Jpmafe: ge-fie a1 S 2, AR R 81 8T @112y .. (aH).... 37 20
Iorg g1 3maeeT U e B

it o Rig RIS ot & faeetl): WEIey, AU q31 9 Heyul vy uR
U 9T e~ BT HIBT AT, D oIV IMUBT I=ydTe | HSlSy, Ve H] St 7 3718 U9
& ART BT FIRI 15T BT o1 3 BT araT fmar a1l 3t SFRTA, Toalk S < S
1 3726 BatT| 311781 TereT & 37T ST w11 b1 8T F7eh g1, 781 & ERl IR SR S8+
PHET, AT TSI BT A9 Irog &1 o1 fAemT arfeul smeRviy R A Sf 125 BRIs
AT & TETE T3 1 HUAR, 9 99 914 bl IR-9R Hed © b 9 125 BRIs Al &b Y&
H31 €1 PR d 125 BRI AN & F&T F2A1 8, Il ITh] 125 BRIS AN b §:F-Ga Bl H
¥Tet IGHT AT | fhaT aas 7 BRI 3142 MU BET, 15 TG SUF 31, MM o 4T
el ...caaum)...

oY quTafar: 319 3T AT Blgdx ST IR 71U, &1 JHAT =7l
Y o Rire: 3 BT, BRIST ISR <3, 39+ g+ A7 faha|
ot gy g=rare|

it Aot fE: U BT T & 3ieR HEMS HH BRI, M9 d949 7 fhan ), 59
9 & IS ... (Y.

it [UTIRI: TS, 39 Bl A Bal ST X8 &7 ... (FAYH)... MU I8 TR Sl g
foar 2, SAd! MY W &R B T, gArg| ... (FIUM)... 31 THrRT SasaHy Uh e
g ST ATEd Bl ... (FGET). ..

it siora Rrg: weIey, 31 U & @l & << & A1 ool & @ st | ©
5 SIS @1 Sl feHTe 7, 98 U S [$H7S Bl ... (agm). .

MR. CHAIRMAN: Mr. Sanjay Singh, please sit down. You will never get an
opportunity if you don't follow what you have said. 39 95 SIISY, @iSl ...(GEH). .
319 9T TSYI ... (FALT)....

it <o Rye: *

it wuTafer: o8 RarsS § &1 SIQm| ... (ae)... 31 U< & IR H 9df & I T
I3 ST ... (FIYT)....

it dor g

*Not recorded.
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st wuTafar: H9 At 1, =M HiG &1 gouanT f&han, safey a8 Rels # 78
S| ... (AGET)....

i} wiora R *

SHRI GHULAM NABIAZAD: Hon. Chairman, Sir, is the hon. Minister intervening
or replying?

MR. CHAIRMAN: He is intervening.

SHRI GHULAM NABI AZAD: Okay, Sir. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. This is not the way.

AHg GaEA faer w30 (sft adrer SraeEy): Ui ARGy, H B U6 dedrs
AT FTET § {3 STa 37178 FeT 37T g, ... (). ..

it U wiiST, 2ifd 9 g, &9 991 &1 3R S k8 81 ...(ag).... The
Minister has got a right to intervene 3R ST Mover of the Notice %, SECJEIKEL dII(%QI

...(TAL).... U e, g1 A1 & fob BIF Mover 2

# GBI TAESH: W, SF A F<¥ YIS gafl, I9 I U T bl
SReeI[Cd 7181 2, Sl Sl §aTl, SHHT H hddl IR a1l | IaTdl g 3sairsel, fereafy
Y% Bl 71, 31261 I IET 8 3R SHS] 1T 99 | UHelsel, drevcdifsH 3% 8l T4,
I ATART 9 81 ISIMMSTH, Ao Y 81 AT, ST AT 9 81 1ISER, froufy g
81 7T 3iR I8 3BT Tl VBT &1 AMSIATSIATS T, Pojcl Yo 81 AT 3R I8 <\ =l V&1 6

319 H ool afid & IR ¥ qarar g1 sudl s HdY died & arg Al gAY
PBIHCHT 3T T2 Bl ST A 8 3R SflY Hedl Farie] o1 bidme (s 81
31X 5 3T BT H AR STHY IHDT IGHTCH PR 8T § 3R A BT IR H 8T
..(TAL)... TT59d ARG fAfSTRIRe # ftherT 81 151 ... (@aem). ..

SHRI'Y.S. CHOWDARY: Sir, this intervention is unconnected.
MR. CHAIRMAN: He is a Minister.

Y g1l SIS HR: AfTTRT # gread gfrafid) fvaw 81 18 81 39& fog s
U1 <1 =R o1, g7 B WY OR 4T gy e Al a1s. g9, =es) 3R ! HIefH ©
o ST9-519 Wi BIg REdTT 3173, FA Helhe B (BTl ... (FGEH). .

7 SR W W), f57 A . (@aum)...

MR. CHAIRMAN: Please, please.

*Not recorded.
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5.00 p.Mm.

it HHTeT SESH: H H8 I8 § & I S JFafGes a1 &R 3 51 9R sicsed
T, U AR 37 Y3 & T Ueb 37287 Habd & 31X I8 AT 1ol g &1 BH 370 Dl 30T
e AT MY H 3 H Teb &1 a1 BTl TS T8 T2l 3 3 = fo7 a8 o
STER S VT &, 98 dAldad & o1y I ' 8 3iR Ulfeifcael 3 fofg #l ar1a® 3|

it FUTafT: g=IaTE | S9E HIE! Sil, YT PIs [d2Y @ige 87

SHRI Y.S. CHOWDARY: Sir, Intel premises and IIT, both are in Tamil Nadu.

...(Interruptions)...
MR. CHAIRMAN: Please, please.
SHRI Y.S. CHOWDARY: Sir, facts have to be told.

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please. ...(Interruptions)...
3119 98 SST He said it. I also corrected it. It is, BIIYRH ¥ &1 T&1 2, 918 3 FelX MY
g AT ...(FIYT)... Shri Anubhav Mohanty.

SHRI ANUBHAV MOHANTY (Odisha): Sir, all of us must have gone through the
Andhra Pradesh Reorganization Act. I want to quote from Section 93, the 13th Schedule,
under the Sub-section 'Infrastructure’, point number 8. Sir, I quote, "Indian Railways,
shall within six months from the appointed day, examine establishing a new railway zone
in the successor State of Andhra Pradesh and take an expeditious decision thereon.' Sir,

this is how I stand and why I participate in this debate.

Sir, the State of Andhra Pradesh, half of it comes under the Southern Railways,
one-fourth comes under the South Central Railways and one-fourth comes under the
East Coast Railways. Sir, we don't oppose the formation of any new zone. Sir, our Chief
Minister has also written letters to the hon. Railway Minister. He has also met and we,
M.P. delegation, had also met him personally. He had told us that there was no such idea,
no such provision of making any new zone now. Sir, whatever happens, but territorial
integrity of Odisha should not be disturbed, should not be dishonoured. No Railways

from Odisha should go away from us.
Sir, I also now want to speak one minute in Odiya.

MR. CHAIRMAN: You have made your point.
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SHRI ANUBHAV MOHANTY: I made my point, Sir. As we are also connected
— and we respect — we support the stand of Andhra in this. Sir, a few days back when
both the parties from Andhra Pradesh although I was not born then, but as far as my
knowledge goes, this was something which Indians used to say during the British Rule,
gH SIfed A1ful’ So, this sloganeering should not happen now. I am from State of
Odisha. We are facing the same problem of Special Category Status and Special

Packages. This is not what we are begging, Sir.
MR. CHAIRMAN: No begging at all.

SHRI ANUBHAV MOHANTY: ## Respected Sir, I want to speak in Odia. There
are many tall talking leaders from Odisha here in the Union Government. They are very
media-savvy and keep on appearing before television cameras and give bytes regularly.
But these leaders, whether in Lok Sabha or Rajya Sabha, I have never seen or heard them

speaking strongly to protect the interest of Odisha.

Sir, I want to say here that we are not beggars. We are not waiting for alms. We do
not want to be the object of their kindness or pity. We are only asking for our legitimate

claim, our rightful demand.

If you ignore Odisha's interests it will be at your own peril. In 2019, the people of
Odisha will give you a befitting reply. You will seek votes from our people but they will
not oblige you. They will support and elect Shri Naveen Patnaik again. That will be the

response you will get.

MR. CHAIRMAN: Thank you. Shri Prabhakar Reddy Vemireddy; one minute.
...(Interruptions)... Shri Prabhakar Reddy, because you are a Member of that State, if you
want to speak, you can speak for one minute. ...(Interruptions)... No. Okay. I have given

time to Shri Vijayasai Reddy. ...(Interruptions)...
DR. K.V.P. RAMACHANDRA RAO: Sir, you may not like ...(Interruptions)...

MR. CHAIRMAN: You know whether I like you or you like me or both of us
like each other. That is known to you and known to me. It need not be known to all. Dr.
Manmohan Singh. ...(Interruptions)... Please. ...(Interruptions).. Dr. Manmohan Singh,

please. ...(Interruptions)... I have called the senior doctor.

DR. MANMOHAN SINGH (Assam): Mr. Chairman, Sir, on 20th February, 2014
when the Andhra Pradesh Reorganization Bill, 2014 was being discussed, I made a

solemn commitment on the floor of this august House as Prime Minister of India, and

## English translation of the original speech delivered in Odia.



Short Duration [24 July, 2018] Discussion 443

I quote, "For purposes of Central assistance, Special Category Status will be extended
to the successor State of Andhra Pradesh. This had been decided in view of the fact that
revenues collected in Hyderabad will accrue entirely to the new State of Telangana. This
commitment of Special Category Status to the successor State of Andhra Pradesh had
been discussed with Shri Arun Jaitley, the then Leader of the Opposition and other senior
BJP leaders. Government, Sir, is a continuing entity. Commitments made on the floor of
the House have to be honoured and fulfilled. They are in the nature of an assurance on
behalf of Parliament. I had expected my distinguished successor to fulfil the commitment

I had made after consultation with his own colleagues. Thank you.
SHRI Y.S. CHOWDARY: Sir, the fact has come out. Thank you very much.

MR. CHAIRMAN: Thank you very much, Dr. Manmohan Singh. Well, now the

Finance Minister would intervene for a while, then Shri C.M. Ramesh and then reply.

SHRI Y.S. CHOWDARY: Sir, we have more speakers. We make a humble request

to you to allow them. ...(Interruptions)...

MR. CHAIRMAN: No, no; please. ...(Interruptions)... | would then have to do the

same to others also, the TRS also. ...(Interruptions)...
DR. K. KESHAVA RAO: We have Members from the TRS... ... (Interruptions)...

MR. CHAIRMAN: Mr. Chowdary, please. ...(Interruptions)... Already 1 have
exceeded it by 35 minutes. ...(Interruptions)... Mr. Piyush Goyal, please.

DR. K.V.P. RAMACHANDRA RAO: Sir, my Party's time is... ... (Interruptions)...
MR. CHAIRMAN: Dr. Ramachandra Rao, please. ...(Interruptions)...

THE MINISTER OF RAILWAYS; THE MINISTER OF COAL; THE MINISTER
OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS (SHRI PIYUSH
GOYAL): Sir, first of all, I wish to reiterate with the full authority of the Central
Government that the Andhra Pradesh State Reorganization Act, 2014 will be respected,
is being respected and the Government of India stands completely committed to ensuring
the welfare and the well being of the State and people of Andhra Pradesh. Over the last
four years, this Government has consistently fulfilled all the commitments made both
under the Reorganization Act and — we just heard the hon. former Prime Minister — by
the hon. former Prime Minister, Dr. Manmohan Singhji and the assurances given by him
on the floor of the House following your own forceful intervention in this august House,

Sir, in February, 2014. In fact, if the earlier Government had included that in the Andhra
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Pradesh Reorganization Act itself, possibly things would have been much easier and it
may not have caused the kind of discomfort and problems that this august House is now

discussing.
SHRI JAIRAM RAMESH: Sir, I need to point out...
MR. CHAIRMAN: No, please. ...(Interruptions)... I have not called you.
SHRI JAIRAM RAMESH: Sir, I must point out...
MR. CHAIRMAN: Let him complete.
SHRI JAIRAM RAMESH: *

MR. CHAIRMAN: Mr. Jairam Ramesh, this is not going on record. There would
be no special concession given to anybody. ...(Interruptions)... Afterwards, please.

...(Interruptions)... Let him not be disturbed. Please sit down. ...(Interruptions)...

DR. BANDA PRAKASH (Telangana): Sir, they are two States. He should take the
name of both the States.

MR. CHAIRMAN: Dr. Prakash, please sit down. I am coming to that.
...(Interruptions)... He was saying that everybody should mention the name of both the
States. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, I would like to quote from the website of the hon.

Prime Minister.

SHRI Y.S. CHOWDARY: Sir, what prevented them from giving Cabinet approval
on 1st March? ...(Interruptions)...

MR. CHAIRMAN: Mr. Chowdary, I don't know what has happened to you today.

Please......(Interruptions)...
SHRI C.M. RAMESH: I would tell you. ...(Interruptions)...

MR. CHAIRMAN: If you don't wish to keep quiet, that is a different matter. You

have one more speaker.

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, the hon. former Prime Minister had
said, "For purposes of Central assistance, Special Category Status should be extended......
for a period of five years. This would put the State's finances on a firmer footing." These

were the exact comments that were made by the hon. former Prime Minister. I repeat.

*Not recorded.
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MR. CHAIRMAN: He has said it. There is no need to repeat. Doctor saab has said
it.

SHRIPIYUSH GOYAL.: Sir, why I said this is, the Fourteenth Finance Commission,
when it was working out the devolution of funds for all the States, used two formulae.
One, it said we would now give 42 per cent instead of 32 per cent to all the States and,

accordingly, the successor State of Andhra Pradesh was also given 42 per cent, so was

Telangana and every other State. ...(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI PIYUSH GOYAL: We can also stop you from talking. Let us not get down to
that level. ...(Interruptions)...

MR. CHAIRMAN: Please, please. ...(Interruptions)... If you don't want the debate
to continue, I leave it to your better sense. I can't go on being seen as if [ am dealing with

somebody who is not aware of the Rules. Unfortunately, everybody is watching us.

SHRI PIYUSH GOYAL: Secondly, Sir, the Fourteenth Finance Commission, after
the 42 per cent devolution based on the earlier formulae of disbursement from the Central
kitty for the several Centrally-aided projects, assessed what could be the revenue gap
of each State and provided additional funds. And, as my colleague, Narasimha Raoji,
said, Andhra is one of those only other States, other than the hilly States, which received
revenue deficit grant for all the five years. Why did that revenue deficit grant come up?
It was because the Central schemes were allotted funds from the Centre at 70:30, 60:40,
50:50 and various other formulae. Therefore, the revenue grant came to a certain amount
which this Government is fulfilling. The Fourteenth Finance Commission's Report came
much after the States Reorganisation Act. If the Fourteenth Finance Commission had any
intention that the successor State of Andhra Pradesh will be given a Special Category
Status, while assessing the Revenue Deficit Grant, they would have first given 90:10
formula for all the Central projects and then the residual would have been given in the
form of a Revenue Deficit Grant. But it did not do so. It used the formula of 60:40,
70:30, etc., and based on that it came to ¥ 22,000 crore as Revenue Deficit Grant for the
successor State of Andhra Pradesh and which we have been paying. Suppose we were to
agree for a Special Category Status in entirety to be granted to the successor State, then
we would have to reassess the Revenue Deficit Grant that is being given for five years.
After all, that is coming out of a Central kitty which is distributed to all the States. If we
were to rework all the schemes on 90:10 basis as per special category, then this Revenue

Deficit Grant would have come down — we have all the calculations — by about
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%17,500 crore. Therefore, if we would be giving this money in one form by Special
Category Status, what do you get? Since tax incentives are not part of status per se, you
will get 90:10 instead of 60:40, 70:30 or 50:50. So, that would have reduced your Revenue
Deficit Grant. Then they would have got it from one pocket instead of the other pocket
and net of that, the State of Andhra Pradesh should have got no extra funds than what
is being committed by the Modi Government. What did we do? We went to the Cabinet
recognising that the Fourteenth Finance Commission has said it very categorically, and
I can quote from the comments of the Fourteenth Finance Commission where it is very
categorically mentioned, "We did not make a 'distinction between special and general
category States in determining our norms and recommendations. In our assessment of
State resources, we have taken into account the disabilities arising from constraints
unique to each State to arrive at the expenditure requirements, etc., etc. Our objective has
been to fill the resource gaps of each State to the extent possible through tax devolution.
However, we have provided post-devolution revenue deficit grants for States where
devolution alone could not cover the assessed gap." If at all the recalculation would have
been done and the Revenue Deficit Grant should have been reduced, I don't understand
what is the net benefit the State would have got. Despite that, the Central Government in
consultation with the State Government assessed what would be the difference between
90:10 and other existing formula. Sir, here I have with me a complete statement prepared
by the Government of Andhra Pradesh Finance Department calculating each scheme as
to what would be the difference from the old, let's say, 60:40, 50:50, or 70:30 formula
and what they would get if G.O.1, releases 90 per cent. Each year's total has been given
— for the year 2014-15, ¥ 2,822.81 crore, for 2015-16, ¥ 2,726.87 crore, for 2016-17,
% 2,734.57 crore. These are, Sir, calculations of the State Government itself. I am going
beyond that. I am saying even if you consider ¥ 2,500 crore, much more than their own
calculations, it still is less than what the Central Government assured the people of
Andhra Pradesh because we care for the people of Andhra Pradesh. The Cabinet made
a special package and special measures to give support to Andhra Pradesh. And, Sir, we
received in response a letter from the hon. Chief Minister of Andhra Pradesh, addressed
to Shri Arun Jaitley, dated 24th October, 2016 where he says, "I once again thank the
Government of India for offering support and assistance to the successor State of Andhra
Pradesh under the Andhra Pradesh Reorganisation Act, 2014", vide reference cited. He
repeats the points of the Fourteenth Finance Commission and then he says, "However,
the Central Government has agreed to give a special assistance measure for Government

of Andhra Pradesh for five years, which would make up for the additional Central share,
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the State might have received during these years, that is, 2015-16 to 2019-20 as envisaged
in the hon. Prime Minister's statement dated 20th February, 2014. This will be in the
form of Central Government funding for externally-aided projects for the State of Andhra
Pradesh, signed and disbursed during these years". And, then again, he is working it out
and, according to him, he has written, "This amount works out to around ¥ 3,500 crores per
year and a total amount for five years comes to around Rs.17,500 crores." That is a matter,
whether it is ¥ 12,500 crores or X 17,500 crores. The State Government is anticipating this
amount in the form of Central Government funding for externally-aided projects for the
State of Andhra Pradesh, where principal and interest on these externally-aided projects,
the Central Government would have paid fully, up to the extent of ¥ 17,500 crore and,
so, really to the extent of the difference between new formula and old formula. And,
then, it goes on to say that the following five projects to the extent of ¥ 11,539 crores are
already under the Government's in-principle approval. He further says, "He proposes to
give the further lists of projects worth ¥ 21,000 crores" and in the end, he requests us to
appreciate our proposal and supports the same. The Government of India fully supported
it. For almost one-and-a-half years after that, projects did not get approved, they did not
put up any project. Suddenly, in February, 2018, we were told that not others, but these
projects will take a long time, give us loan through NABARD in India itself. They are
very agreeable for that also but it would have affected their fiscal deficit. So, the Central
Government suggested a form of Special Purpose Vehicle, and you will disburse loans
into your SPV which will not affect your fiscal deficit and the repayment of principal and
interest will be done by the Central Government. I am just trying to show to the august

House how much we are willing to change and support the State. ...(Interruptions)...
MR. CHAIRMAN: Right.
SHRI'Y.S. CHOWDARY: Sir,...
MR. CHAIRMAN: Please, Mr. Chowdary.

SHRI PIYUSH GOYAL: However, the State has not responded even after our
agreeing to their proposal, and they are yet to forming an SPV and taking the funds in

there.
SHRI JAIRAM RAMESH: Sir, one clarification. ...(Interruptions)...

MR. CHAIRMAN: Let him complete. How can you have a clarification without

even completing?
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SHRI PIYUSH GOYAL.: Further, Sir, we are extending tax incentives, namely, 15
per cent additional depreciation, 15 per cent investment allowance to the seven backward
districts, which was committed to the State of Andhra Pradesh by hon. Prime Minister.
That has also been done. Sir, there is one issue which they are often raising, that is,
about revenue deficit for the first year, i.e. for the year 2014-15. I would like to draw
the attention of the hon. House through you, Sir. The successor State of Andhra Pradesh
put up a revenue deficit grant request of Rs.13,775 crores. And, Sir, what did it include?
It included an Agriculture Debt Redemption Scheme. A State Government is doing an

agriculture debt redemption. How can they ask the Centre to pay for the revenue deficit?
SHRI C.M. RAMESH: No, totally wrong. ...(Interruptions)...
MR. CHAIRMAN: You are going to speak. ...(Interruptions)...

SHRI PIYUSH GOYAL: Further, they give up power subsidy of ¥ 3,242.31 crore to
APTRANSCO and industrial promotion. They include that in revenue deficit. They give
DISCOM X 1,500 crores to take over FRP Bonds. They included that in revenue deficit.
And the best, the pension scheme, — the States are entitled to give whatever pension they
like — they increased the pension amount which was ¥ 200 in 2013-14 to % 1,000. This
is very good. We support that. That is a good idea. But, how can Central Government pay
that? Kindly do not go only by the letter. What is there in the name? The purpose is that
the people of Andhra Pradesh get the benefit. Towards that end, the Modi Government is
fully committed. Every rupee that we have committed, we are willing to give. Don't go

by the letter; go by the spirit of the arrangement.
MR. CHAIRMAN: Now, Shri CM. Ramesh is the last speaker of the day.

SHRI Y.S. CHOWDARY: Sir, I have to bring certain facts before the House.

...(Interruptions)...
MR. CHAIRMAN: No; I have not called you.
SHRI'Y.S. CHOWDARY: Sir, we need clarification. ...(Interruptions)...

MR. CHAIRMAN: I have not called you. Once the Minister replies, one can seek
clarification. Mr. C.M. Ramesh, are you interested in speaking? ...(Interruptions)... | have

called Mr. C.M. Ramesh.
SHRI JAIRAM RAMESH: Sir, I need one clarification. ...(Interruptions)...

MR. CHAIRMAN: Not now. Please sit down. ...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, I just want to ask a question. It will take just half a

minute.

MR. CHAIRMAN: You can do so afterwards. Mr. C.M. Ramesh, you have actually

no time, but...
SHRI C.M. RAMESH: Sir, I am the mover.

MR. CHAIRMAN: On such things, there is no mover, but still, I have the
consideration. You have been...(Interruptions)... Mr. Chowdary, please...(Interruptions)...
Sorry, it is not going on record. ...(Interruptions)... 1 agree what you are doing is wrong.
...(Interruptions)... Mr. C.M. Ramesh, my suggestion is, you please make your points.

You will have seven minutes.
SHRI C.M. RAMESH: Sir, please, I am the mover.

MR. CHAIRMAN: Don't argue like that. I have given you seven minutes. I am
trying to be more than liberal. Please start.

SHRI C.M. RAMESH: Sir, regarding the implementation of the Andhra Pradesh

Reorganisation Act, I want to speak in Telugu.
MR. CHAIRMAN: You are welcome.
SHRI V. VIJAYASAI REDDY: Sir. ...(Interruptions)...

MR. CHAIRMAN: There is a difference in the number of your Members and their

Members. They have three times more Members than you.

SHRI C.M. RAMESH: ** Sir, Hon'ble Minister for Human Resource Development
Shri Prakash Javadekar in his speech mentioned about the Universities in both Andhra
Pradesh and Telangana. During the bifurcation of Andhra Pradesh, Universities were
listed in the Act. The previous Government had assessed that nearly fifty institutes were
concentrated in Hyderabad and there are no institutes in Andhra Pradesh. As Andhra
Pradesh will be a new State and the students of Andhra Pradesh will face severe problems
academically, the then Government had mentioned about establishment of Institutes in
the Andhra Pradesh Reorganization Act. For this purpose Andhra Pradesh Government
had allotted land worth twelve thousand crore rupees. For the twelve institutes which
are to be established in Andhra Pradesh, it is assessed that nearly thirteen to fourteen
thousand crore rupees will be required for their infrastructure. Till date, only eight or

nine institutes have been established and only five hundred and forty six crore rupees

** English translation of the original speech delivered in Telugu.
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were disbursed to these institutes in the last four years. How will the students of Andhra

Pradesh pursue their academics? Even after four years, there is no proper infrastructure
for these institutes. These institutes were being run in buildings which are in dilapidated
State. But the Central Government is claiming that they have started all these institutes
in the State. We were patient for four years. Sir, we were patient for four years with
expectation that they will realise their own mistake and amend it. We had an alliance and
we faced the previous elections in the State together. So, we requested them and pleaded
with them. But, they turned a deaf ear towards us because they did not have any vote bank
or seats in the State of Andhra Pradesh. Their only motive is to damage the Telugu Desam
Party and break other small and regional parties throughout the country. For this same
reason they have not lent any support to Andhra Pradesh for the last four years. But now
they claim that they started the institutes in Andhra Pradesh. We do not want Government
Orders on papers. We want the institutes to be established in the allotted lands with proper

infrastructure and faculty.

Hon'ble Finance Minister is showing a new film and making new calculations.
During the time of bifurcation of Andhra Pradesh, the then Hon'ble Prime Minister,
Shri Manmohan Singh had clearly stated about Special Category Status. At that time,
Bharatiya Janata Party leaders stalled the House for nearly thirty minutes and demanded
that the Special Category Status should be implemented for a period of ten years. We
did not speak on that day for particular reasons. I have to reveal those reasons now. Had
we debate even on a single point listed in the Andhra Pradesh Reorganization Act, it
would have been portrayed that we were in favour of bifurcation of Andhra Pradesh. We
requested the then Central Government to hold an all party meeting. But that was not

taken into consideration.

Sir, Hon'ble Minister of Finance, Shri Piyush Goyal is referring to Fourteenth
Finance Commission. Sir, I will resign at this very moment if | am shown the reference to
Fourteenth Finance Commission against awarding Special Category Status to the State of
Andhra Pradesh. Show me one point or one sentence in the report of Fourteenth Finance
Commission where it is mentioned that Special Category Status should not be awarded to
the State of Andhra Pradesh.

Sir, they are commenting that Telugu Desam Party has taken a U-turn. The Central
Government has stated that the Special Category Status is an episode of the past and it
cannot be awarded to any State in the country from now on. Moreover, the other day in

the presence of many Bharatiya Janata Party leaders in Shri Arun Jaitley's room we were
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promised that every point mentioned in Special Category Status will be fulfilled through
Special Package. We discussed this issue in Andhra Pradesh and later we accepted the
Special Package. This entire episode took place in 2016. Sir, now we are in 2018 and I
ask the Bharatiya Janata Party Government if they have sanctioned at least one rupee to
Andhra Pradesh through this Special Package in these two years. Our Chief Minister,
Shri N. Chandrababu Naidu visited Delhi twenty nine times and met many Ministers
and several officers. Even then, not even a single rupee was disbursed to Andhra Pradesh
either through Special Category or through Special Package. This shows the Centre's
intention- we have to listen to whatever they say, we have to pass all their Bills and we

have to be a witness to all their atrocities. We will not let that happen at any cost.

Sir, why is this levity towards people of Andhra Pradesh? Bharatiya Janata Party
and Telugu Desam Party contested 2014 elections together. We had an alliance. We gave
them Berths of Minister in the State Cabinet. Yet, the present Prime Minister visited our
State only once. He visited United States of America four times. He paid several visits
to Uttar Pradesh, Maharashtra and other States where Bharatiya Janata Party formed
Government. This discrimination is because they do not have any vote bank or seats in
Andhra Pradesh. Sir, it is commented that our Chief Minister, Shri Chandrababu Naidu
lacks maturity. Sir, all these comments were made in the other House of Parliament.
He became Chief Minister of Andhra Pradesh seven years before Shri Narendra Modi
became Chief Minister of Gujarat. Why are they afraid of Shri Chandrababu Naidu? They
are afraid because, twice he played an important role in forming the Government at the
Centre. Sir, Shri Atal Bihari Vajpayee was able to form Government and become Prime
Minister because of the support received from Shri. Chandrababu Naidu. In the same
fashion, Shri Chandrababu Naidu played a prominent role in Shri H. D. Deve Gowda
forming the Government and becoming Prime Minister of India. Sir, injustice is done to
Andhra Pradesh and Shri Chandrababu Naidu is cornered because they are afraid that he
will form a coalition with all regional parties in the country. If they have any difference
with Shri Chandrababu Naidu, it should be fought politically. I request them not to do
injustice to the people of Andhra Pradesh. This protest for Special Category Status will

not end.

MR. CHAIRMAN: Mr. Ramesh, your time is over. Thank you. ...(Interruptions)...
No one-to-one reaction. ...(Interruptions)... Please. Please, Keshava Raoji. Nothing will
go on record. Why are you wasting your energy? ...(Interruptions)... Thank you Mr.
Ramesh. Shri Banda Prakash. ...(Interruptions)... Shri Banda Prakash, one minute please.

Mr. Ramesh, please sit down.
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SHRI C.M. RAMESH: Sir I have to conclude ...(Interruptions)...

MR. CHAIRMAN: You say whatever you want to say, do not raise voice. Now,

Ramesh, please conclude. ...(Interruptions)...

SHRI C.M. RAMESH: ** Sir, newly elected Member spoke earlier and his speech
was filled with factual errors. It is also criticized that Andhra Pradesh did not supply
power to Telangana. Power supply was cut to Telangana only after it failed to pay bills.

Sir, there are many errors in the Andhra Pradesh Reorganization Act.
MR. CHAIRMAN: Please conclude. ...(Interruptions)...
SHRI C.M. RAMESH: Sir, I am concluding.
SHRI V. VIJAYASAI REDDY: Sir, where is justice? ...(Interruptions)...

SHRI C.M. RAMESH : ** Sir, Hon'ble Minister of Finance, Shri Piyush Goyal
says they do not have provisions to give Special Category Status to Andhra Pradesh. I
want to ask one thing. Was the Prime Minister not aware of all these aspects when he
made promises to the people of Andhra Pradesh in Tirupathi? In the presence of Lord
Venkateswara, he promised Special Category Status to the State for a period of ten years.
He visited Nellore and asked people to vote for Opposition if they want 'Scam Andhra'
and vote for Shri Chandrababu Naidu for 'Scheme Andhra'. He also promised that all the
assurance would be implemented in letter and spirit. I once again reassure, we will not

stop fighting until all the assurances made in the House are implemented.
MR. CHAIRMAN: Thank you. Now, Dr. Banda Prakash from Telangana.

DR. BANDA PRAKASH (Telangana): Sir, first of all, I thank you for giving me
this opportunity to speak on this subject. Sir, this Short Duration Discussion is on non-
implementation of the provisions of the Andhra Pradesh Reorganization Act, 2014. This
is one Act but it is for two States. It is for Telangana also. For the State of Telangana,
so many promises were made like the Bayyaram Steel Plant, a Rail Coach Factory, a
Tribal University, a 400-MG power-plant project, Rehabilitation of Polavaram victims, a

Horticulture University and so many others things.

Apart from this, Sir,under the leadership of our Chief Minister, Shri K. Chandrasekhar
Rao, the Telengana Government is constructing the Kaleshwaram Lift Irrigation Project.
So many people visited the project and appreciated it. It is one of the biggest projects

being constructed in the State of Telangana. Once it is completed, it will irrigate 37 lakh

** English translation of the original speech delivered in Telugu.
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acres in Telangana's drought prone area. Another project that we are doing is Mission

Kakatia to restore back 46,000 tanks...
MR. CHAIRMAN: What is it that you want?

DR. BANDA PRAKASH: Sir, we want a response from the Government as to when
it is going to fulfill the promises made to the State of Telangana. Unfortunately, the entire
House is discussing about the special status for the State of Andhra Pradesh and no one
is bothered to speak about the 'status' of the State of Telangana as promised by the Act. |
request all the Members of the House to please discuss the status of both the States when

we are discussing the Andhra Pradesh Reorganization Act, 2014.

**Please, donotignore Telangano. Telanganais also abackward State. [tis abackward
State and the State was exploited for seventy years. We achieved Telangana after many
protests. Even today, there is scarcity of water in the State of Telangana. We are taking up
projects for the same purpose. We have taken up Mission Kakatiya. Mission Bhagiratha
was started for protected drinking water. These two projects were recommended by NITI
Aayog. NITI Aayog recommended thirteen thousand crore rupees and five thousand crore

rupees for Mission Bhagiratha and Mission Kakatiya respectively.

The Niti Aayog has recommended it. But, they have not given a single pie for this
programmes. Even the previous Government promised an Information Technology project
for the State of Telangana but it has not been completed as yet. I request the Hon. Minister
to respond to the issues of Telangana also, when he replies to the discussion. Please do
not ignore Telangana. Telangana has been ignored for several years. Now, please do not

ignore Telangana in this House. Thank you, Sir.
SHRI V. VIJAYASAI REDDY: Sir, please give me some time. ...(Interruptions)...
MR. CHAIRMAN: I am sorry. The Home Minister has to reply. ...(Inferruptions)...
SHRI V. VIJAYASAI REDDY: Sir, this is not fair. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Mr. Reddy has already
been given time. ...(Interruptions)... He has spoken. ...(Interruptions)... No, no. U T8
A ... (HAUH). ..

SHRI ANAND SHARMA: Sir, please also give some time to our Member.

...(Interruptions)...

** English translation of the original speech delivered in Telugu.
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MR. CHAIRMAN: Let the Minister reply. ...(Interruptions)... He can seek
clarification later. ...(Interruptions)... Yes, hon. Home Minister. ...(Interruptions)... Please.

...(Interruptions)... This is not the way, hon. Members. ...(Interruptions)...

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, he should get more time.

...(Interruptions)...

MR. CHAIRMAN: Mr. Neeraj Shekhar, please sit down. ...(Interruptions)... Yes,
Shri Rajnath Singh ji. ...(Interruptions)... We will go by the number of Members in
the House. ...(Interruptions)... What is the strength of TRS in the House, what is the
strength of TDP in the House, what is the strength of YSR Congress; I am aware of it.
...(Interruptions)... Yes, Shri Rajnath Singh ji. ...(Interruptions)... Nothing else will go on

record. ...(Interruptions)...

Mr. Vijayasai Reddy, please go back to your seat. ...(Interruptions)... Otherwise,
I will have to name you. ...(Interruptions)... Please go to your seat. ...(Interruptions)...
Please go to your seat. ...(Interruptions)... If the House agrees with him, then, I leave it
to his wisdom. ...(Interruptions)... Please. ...(Interruptions)... 1 am naming Shri Vijayasai
Reddy. Please go to your seat. Go to your seat. ...(Interruptions)... Go to your seat.
...(Interruptions)... This is not going on record. ...(Interruptions)... This will not go on

record. ...(Interruptions)...
SHRI V. VIJAYASAI REDDY: *

MR. CHAIRMAN: I have to bear all this. This sort of blackmailing tactics will not

work with this Chairman. ...(Interruptions)...
SHRI V. VIJAYASAI REDDY: *
MR. CHAIRMAN: Nothing is going on record. ...(Interruptions)...

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): This is not fair, Sir. ...(Interruptions)... This personal allegation against the

Chair is not fair. ...(Interruptions)...
(At this stage, the hon. Member left the Chamber)

st gumafc: s 9fedT 989 g3 ... (@AYM)... §4I political parties ®I FRIA &
TR GAY ...(FAUM)... T e, M9 & IgaR G893 ferdn &, i Wt 34+ e &
NI T SR GSI4 3MUE fhaT §, 9 ANl & 31 B B ...(FAEM)... 3AfeY H &

*Not recorded.
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U Bl G99 A1 ....(@aLH). .. ITHT S 999 8, 4 399 Hl 11 999 S 81 v Udh
TSt BT S entitlement %,fﬁ(ﬂ?entitlement@@WW%’&T%IWWW%@?
B UH & 79 4 99 [T & g | Sl a1 © 3R Ffs I8 o TR fawy 7, saforg 59 59
TR gl & fog Hier Ganl ..(@@E)... TRS & R ¥ ...(auM)... 1. 4, il
...(TAHT)... 1. I Wiol, TRS & IR H H&T 77| 5T FHT H TRS B strength fha &,
I 219 | 9 fAerdT 81 TDP @t strength fhat B, S9 i@ 9 993 fireran 81 YSR
?ﬁstrength ﬁﬁl’*ﬁ%?sﬂﬂﬁsnength 2%IWWﬂﬁstrength 2%,?1#3@#61#@?1%?11
T 8, ¥ 9 aiv Ty feam 39 A f6 9 981 B e 9 8, saferg {9 va-a) fire
extra f&QI 5= Y 9 91 F Aram {5 99 U1t & g &R #13R &, A1 {9 a1 9 gl
I8 HBl b § gicr1 T8I 18T gl $9G ITao[a VT RIT S HR PIs 1 blackmail
AT AT, A1 1 am the last man to be blackmailed in this House. Let me put it on

record. I am sorry to say this. I have patiently heard all of you. The time given for

discussion was up to 4.30 p.m. If you all want rules to be changed, change the rules. But
the time given was up to 4.30 p.m. and now it is 5.35 p.m. You can understand. Friends,
I am sorry, I am not in a position to speak today because I am in the Chair. I am also
concerned with this issue. And you know what has happened in this House. Everybody
knows. Because of being the Chairman of the House, I can't speak about it now. I know
the facts; what is true; what is not true; what has been said; what has not been said. But
still, as the Chairman, HITGT & FFAR H THH EWENT Hb PO T8l diaT el gl
safe # =rear g 5 &9 9! IE 9 B | 3R T8 Al Sf, S ue iR w5 E,
HIPHR DI AR A FATE o1 &b fIY MY 1 &9 T8 F2A1 S bl Gl iR IASD d1a AR
EESl

' W3t (sft Trornet i) AW wEiey, 99 ugd o1 H S 9 IR aewil
P URT SMHR gl HRAT dredl §, o TR qG=il 7 Andhra Pradesh Re-
organization Act TR &1 Y&l 981 # f&== foran 21 § &g Gt & {5 S 7=af g &, a8
= g5 &1 Al I8! Bl

[HTIRT FEIGY, S8l TP THARI WRBR & commitments B GRT B BT T 8, H
IR H B §9 91 Bl g SPR Byl A1sdl g 1b il 41 commitments @1 g &, B
AN T gRT &1 e, afcws 39 9w & gd vereeE, <1 weEee G o 7 o S
commitments @I &, BRI WRHR I commitments Pl X7 P FUTIfT FEIEY,
TETTHAT THA BT 8, 9718 98 89K ol Bl GRPR BT JeT31 2 rerar fpedt g
T B PR BT gAHAT Bl YT FES H AT Pl commitment B, A I
commitment T fHHT Al TRBR BT GRT BT 1Y H YR €A1 &b A1 U 7 I1 UR
o1 TR BT A18dl g (b d AR commitments BART ARBR IR PR T8 & R G PR

QU FRIGY, U ARG 9aw o faR @7ad o-d gU I8 el 6 Ife I8
ARBR AU commitments DT GRT &1 BRI, N 3Tl IR I8 YICT A<l H 37T dTell T8l
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21 U8l Al § I8 T PR <1 A18d1 § b Sf8f A 89N ARBR BT U 8, B9 <2 & A4l
RTRIT BT 4T aTed &, @18 a8l IR 84N &l & ARBR 81 3FaT 7 &I, Jifd 89 39
EDIDd B FHSII & [ 519 Td <2 & T4l ST BT A6 T2l 81T, 99 I AR < F
fIpTd 1 SHRT I8 W fhdl Wi YR H AHR &1 81 HAepell B

FHTIfT wETey, § g8 A a1 il e BRAT ArEdl € {5 &9 ST IS aRd §,
AT Pael ARG g9 & 17 I 21 B 8, afed &H @ oHIfd B &, o 99T
g & foIq ISTIT HRA &1 ST 59 YR WR HHI 781 AT ST a1 q) H g: 39+
g Bl ¥ BRAT =BT § [P Andhra Pradesh Re-organization Act H 8AR Sl i
promises &, B9 ST®! X TRE W IRT G & ol committed T S 1 &1 17 § I8 +fF
S AT § [ &H 39 Yae H fhT T commitments ®I 7 dHacl IRT < 3% 7, dfch Yae
ﬁﬁ?iﬁﬁﬂ%ﬁf:@f@?Wincentives%ﬂﬁﬁﬁwﬁﬁmwﬁ,aw
incentives AT 31T TeT T fT o1 72 €1 89T A= 9 AR incentives 3TTE U<¥T &I § &
g1 W PRI 3R FHST & AFAR 90 per cent promises X fHY ST Fob & 3R Y
promises b1 AT &9 Bl Y B9 R Fad wU A qR1 B, 59 (ol H 9w

STRAXT pXAT dledl fg\.'l

qEIGY, § I8 WL ST 9181 § (& Ve & R 93 § g dal T 8 fF
arter wreer & forg UifeRT fg 1 institutions @1 10 ATel & Hiax &) wnfid foear S 7, 39
e § gAR TR ey, ) U1l SiTasay Sff 7 3ivft et & 81§ S a1d
I &1 QISR TS § iR [ Bl inform B gY o1 eIl 81 &1 8 1 11 institutions
10 institutions D1 HS[XT T&TH B ST G & 3R ST 3 ATTDHTR I BTH HIAT Y A1 B
o 21 39! e anft 3R TaeiRS! fifeRer 9 Y <t 81 98163, land issues &
settle 81 &I building construction 3R 31T S facilities provide CARSIRI] %, S| provide
PR & S H [ET Pl YA: ARG HRAT A B S 9 funding b Bls Al
constraints &1 31 <31 ENI Q_Ch_:r ¥ g 9 Pher T © fh IWaR Kadappa Steel Plant,
BayyaramSteelPlant,DugarajapatnamPort GT\]?Railwayzone EFHT&Trﬁ differentprojects
g, DY feasiblity BT ST B & {17 T wHST ST M IS categorical mandate
I, A1 FISH different BIchl, 39 dTase W 89 Vae 3 Seoid T MY I 99 Hiolaed
EﬁtﬁTW & fog f{ﬁﬂ?‘a’@ committed &1

HqEIqd, § I8l W U@ I AR IR BT AR [ $& dioiaed Bl Expert
Committee gIXT feasible el BN S &b EIES G i %‘ﬁ T ST F steel plants Bl
feasibility P re-examine BT B 1%1'2’ Task Force appoint P B g9 JHY Yz Task Force
YT BT R IE] B

‘:I%ﬁ?ﬂ, Railway Zone & FdY H HHST DI recommendations negative off, % Bl
EXSl s@qﬁ 9 re-examine BT b ﬁ*I'Q PHET Bl BH I8 © fb SqB! Bﬁ%’ 0 ghd 2\1,
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Fifh Experts Committee P recommendations positive Tl %, afep Efcﬁ A BET &
%Wwﬂﬁwﬁw,wgﬁﬁﬂﬁapert Committeeﬂﬁﬁ%%asﬁ
re-examine | ﬂ?f YRIMT & 6 89 Railway Zone &1 I &P 8 &1l H tIm'\Pf GAGK
I8 commitment BT I8 g b g81 TR Railway Zone ITU BT

HEIG3, Polavaram Project 31T U< @ lifeline T, §9 8P dd B AIRT <21 TSI B
39 ARER 7 31 Y8l Cabinet meeting H &1 AT & AT HSll BT 318 T2 F 7ol
W%%NOrdinanceaﬁaﬁmwwﬁﬁ,mm%mmﬂﬂ
litigation = I&, 1 & AfAsT # el UdR & < B FHaT ff 7 I8 901 39 SR
sincere commitment T Il Teidl B gD B dIg, first Parliament Session ﬁ, Bt
Ordinance &1 H“Igpd M BRI B cg\%-NnI 91 IE ¥ f& Polavaram Irrigation Project Tdh
Central Project 2 3R IS9P f%fl'(’ 3 ddb 6,764 W@’ U 3 37ferp BT GERIT release B
ST gD! Bl EH 5T ARPR RT3 HIolde Bl AN fby ST &b 3gR1e 1 A1 g e |
A forar g1 <leR) A8, g9 2y SrRiare! | fIear $Rd & 3R 931 )T W= 8 & gq
39 record time ﬁwméﬁl

HEIGY, S8l & former Prime Minister §TRT 378 TS¥T &1 faRIy 7157 &7 gt fag
Gﬁ%ﬂﬁﬂ%aﬁg,mﬁﬁﬁﬁmﬁwgﬁ?former Prime Minister = ST 4}
commitment fHaT &, B9 ST THTH B &1 ITHT ST commitment 21T 1R a1 H 14th
Finance Commission @I SIT recommendations Gﬂg, SRCACIE] ?JﬁET AT conflict JAT XaT AT
14th Finance Commission 3191 RS & UST 17 IR URT . 2.29 31X 2.30 # AIH AR W
I B8l ® fdh Commission 7 Special Category States 3R Non-Special Category States P
g9 funds & devolution H BIs WGHIT TTe! [HAT &1 T8 1A WIS A §RT 54
FRATT e H WY 1R o |a # Y, AN ol |1 3 1 3 d1R clarify &1 ST g 2
e H AT T P A AFRER 2 Tsdig g W FAS-HAMRT B & d8 $qb!
ST®HRT 9 F9T & TAR BIg-14 Fees 47 9y et Sit 7 & 1 HelTs-AfarT S
¥ qIg ¥eX R W Sl 7 39 91d B Fedid Sarit oft {6 g Ueel #1 special
category status & SITY special assistance &1 SITY 3R IHT & AJFHY S G HATAH T,
IR fafe Famera &IXT projects, sanctions MR potential investments $HTH Fﬂ@ﬁm
YU Dl special financial package S @I GIYo Y =AY B H g¥dd dgd f$eer § T8l 9
arEdl g1 {4 I8l W, AR ggd [, Ugiferam e, died s ok fstha
AT & ST doraea O, IT6! 94 B Bl 396 AR B HHIeH 1 RaHs foar
o7 fop JFeX 14th Finance Commission T 37dfe & %IK’ revenue deficit grant UqT+ W,
T g T gy et Sff 7§ 4t &l 81 8% g9 g S & Ty deficit amount BT Seeid
RAE # fhar /1 A1 37177 U<=T DI 2019-20 H FHIG & dTell 5 9 HI @y & oIy
revenue deficit P WU H Pl 22,123 PRIS BUY [T S| I IFTSC 3N T Bl 39
SEUACOIRC IR
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ST81 T special category status @1 14 &, Al B4 MFRER 1R I & g7 7341
& 419 I8 WAl §_§ of} f& I 371781 U<=T Bl central schemes ¥ special status ferm ST
g, 1 S SI IR U B, ST differential amount I8 T T ST 39 3 A=
ST AT & fob normal States @1 60:40 & ratio 9 3R Special category States BT 90:10 B
ratio ¥ 8 IR0, AT 98 s &1 STl I & 31y I e gs At {6 B9 3,000
PRIS BIY H 3,200 PRI BIY db DI g I3 37T T2 Bl 59 MR TR T S| I8
WY wgafd o+t off % T8 99 externally aided projects & STRT &1 ST, d1fs I
immediate burden &I 1'@ 3R o center & &IXT repay fopar ST A ey 3
AR, 2016 W 9 SNSRI UR (U dHdc W ST BIs+d AR &k 9w fifRex &
representative % XU ﬁ S qHY Gﬁ calrd:\rl 23[, Sife d@31 9t 2}, %WEI'ISLW fﬁ?ilff \_rﬁ:\f
8 RITwR, 2016 BT TF joint statement STRY fpaT o 3R Hifsar & WIRT A Aftex 7
Al el H ST TN (5T 27| IBI- SRl § W TeHT ol gy Pal o &
special category Eﬁ’sﬁ ol T8 © 3R EQTGF?T eI T q special assistance 3frd useful Bl
T T 3 THe H IS4 GHY & A1t MAFReR 7 Fat o)

JUTYfY Sh, Y agi R I8 q’c'II(QUnls; hXAT dTedl § & special category, special
industrial incentives ¥ different &1 Special category dT Jg a1ef 981 ® b <mmuent special
incentives AT fTefi| é@ﬂ ?%W I industrial incentives 1 T SII dTaT T TRAT T, I8
ugel Bl R febar ST et 21374} I backward district development fund @ 3feHTd 1,050
PRIS BUY DI R M Y Bl &1 T bl g1 BAR YA T4l TSI A1ed 7 Hel b
backward district development fund & JITTd had 150 BRIs UV I T 8, <if
JMToITE ATEd, 150 HRIS Tal, dfct 1,050 HRrs vU fIU U T ISET & IR H, Urban
Development Ministry < DPR UTWl 89 9 gl 81 3R ugel a¥ & &1 1,000 W T P
o Aol <1 ol g1 # S19 DPR UTWl T8I g3, il 3P SUIN Yex &b AU capital
regional development area H infrastructural development 3R f%lTrl'\’Il’cIET H water and
drainage schemes Eg %I'Q o | gﬂﬁ? dT< Finance Ministry q capital development %‘g’
1,500 BRI BUYY BT AR I IH AHY release BR &l AT| UTa o1 faxiig AT & e
W $e5 A AR FATET & AT A g81 B AT B VA R F$h I Sile q2A7 3
SRS &g JAfTRe 1137 &1 &1 AU Heled vy it Uab 81 2 b o11ee gasl & g
H3i1 Ul external aided projects & ol WeHd <, fohw] 418 H SB1+1 UE HBDHR AU RIS
I GHIFAT fIerd & BRI gad faam1 4 a1ed & S differential IR AT & Y H & ST
=Y, 3TgaT P Wy H <l S =A1(EY| SF FHI Finance Minister 7 I8 #egd fdar fb
HETAT ITRT AAT 75 AIBR DI ... (FAHT).... limitations b BRI I8 BT AY-HY e
fopar <1 wepdn, SIfl MR gER gedrh @30, 4y Mae S T A <1 o @5 99
T AR O fh IS0 RAR Special Purpose Vehicle TR GTQ, GUEZRUEL Special
Purpose Vehicle P AT ¥ transfer I ST Ah | S THI & SN Expenditure Secretary ?:T,
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IR 6-7 HRANN, 2018 DI §8 Tl &b SR I TDHR & AR BT I8 97 g1 W
Y ofY| 3l Tb ST ARPR BT 9N U BIs STdTd sl AT 8, State Government =
respond &1 fHT 81 SHHT HRUT Al ST & AT TRE U1 BN 91 H TDP 3 i1
TSR H T FH 199 of fordn, TR 7 o9 #7301 Y ge forg 3ik # wwsrar § fob
U XTSTIdD Sl 819 & A 59 TBR BT Bl d of T 81 59 TR B b1 oI e
T2 8 AR, fonsdt &1 399 IR BIs comment A &1 &A1 ATfRY ...(Aq4T)...

MR. CHAIRMAN: Please. ...(Interruptions)...

it oI g o R 6 AR W, § o] Far Argd b ITH A By Jal DI
HHTYT Bl AT 8 Sil, AHIINT IS, ATYD! STHHRT A A 51 B3 Jal IR T 59 97
=l RB! §1 3T I8 el f f7 el W) =4l et R281 8, AR 98d IR U issues BT
‘W%,WWGovernmentﬁﬁ%W@ﬂﬁﬂﬁﬁ,Fﬁlﬁﬁml

JHIIRT AEIGd, | 3qd HA1eyd 3 59 Hed dl Y11 fawary faardn g & § s
R TR 9= 4} B T, 9 personally W ST, interest ST TIAT H AT7T ¥ 3R
T ST Tael & g AT 9§ ordiel dRal § {5 I fhT reasonable agreement TR
ugd, P BIS W 97 W unilaterally F& A T 210 Feham ST A FAifex €, 99
wTd & I AfRex €1 gAfery, 9Talt Aeled, H 39 e Bl ([4eary faelrar g & Act
H fbY Y AT BT JERT:, in letter and spirit A fHAT SIUI bes o fAfder A0 =
TAT B GRAISHT 3R IRIGT BT &9 WRPR Bl % I W] o 8T ® - 918 d power
projects ﬁ, Railways & projects Eﬁ, roads & projects ?f, forces & projects ﬁ,
educational institutions ¥ Feferd projects ﬁ, defence institutes Bl 37T =T Eﬁg
projects Il SHY HeRIT AHT AT AT A H AGRIY BT AT g [ 59 G Bl
politicize T fHAT ST, Ifch WRT AXBR §RT 3d qF Sl B BT 7Y &, Fed I
TT BT S AR

T81 b TDP 1 e &, AU HElGd, dIE™! A1ed = 9+ R <1 fhar gan g, §
e AT § b DI 39 Government b A & AT 78| &, 9 MUR UR BIS [IaR T8l
m,%wwﬁgmﬁmlﬁwmﬁﬁ?hlugu people‘séﬁ
interest @1 AT H Y& Y, §H SII W1 BRAT ST, BH I8 09 $B B 3R 8 PR Bl
ETICT UGTH HYI1| &R Sl TN d13 &, 89 S a1a1 DI [T B ....(FGEH)....

sft wufy: g=IaTG| Normally, 39 UR clarification =1 &Il ...(SGE)... 39
fSTl ... (au)... wil

il A T ST FET &b AHT Uh W question Bl ...(FAIM)... I§ X
discussion special status UX P el W%I'Q AT pointed question TR H pointed
answer dTEdT § &b T special status ST B8 VPR WIHR BT & AT T81?
...(AL).... H pointed answer TS gl ...(TTET). ..
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oo Ul maaly Sl el S g 1 posedSogsan) N abE i T
e Gl g Coals o Gl Jdad GASLS |y (i)
il (Lgal LS S 1 bl pointed answer ug+ U3' — pointed question
pointed answer we —(lalae ) fuad b 2 F58 a8 IS e (538 ga L
N NI NPT
MR. CHAIRMAN: Now, Shri Jairam Ramesh.

SHRI JAIRAM RAMESH: Sir, you had promised me. I will not take more than one
minute. I share your pain and anguish. I will not repeat that pain and anguish but I was

provoked to speak by the reply of the Finance Minister.
MR. CHAIRMAN: Don't make a speech. What do you want to say?

SHRI JAIRAM RAMESH: Sir, nowhere in the 400 page report of the 14th Finance
Commission is there a recommendation that the Government of India do away with
this Special Category Status. All it says is that for purposes of devolution, we have not
categorized States. The Finance Commission has not categorized States. It does not mean
that the Government of India should do away with the categorization. ...(Interruptions)...

Sir, one minute. ...(Interruptions)...

MR. CHAIRMAN: Now, the discussion is over. ...(Interruptions)... Now, we are

moving to the Special Mentions. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, let me finish. ...(Interruptions)...

MR. CHAIRMAN: Does the Minister want to respond to the LoP and to Shri

Ramesh? ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, let me finish. I have not yielded.

MR. CHAIRMAN: There is no question of yielding. ...(Interruptions)... You have
to ask for a clarification and you have asked it. You have asked a specific question.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, let me finish. ...(Interruptions)...

FTransliteration in Urdu script.
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SHRI PIYUSH GOYAL.: Sir, the hon. Members very well know and understand that
the Finance Commission when it works out the devolution of funds, it goes by certain
formula. If at all they had an intention to have a separate category for special category
and separate for general States, then, they would have calculated the devolution of funds

accordingly. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, we cannot read the intentions of the Finance
Commission. ...(Interruptions)... We go by the recommendations. ... (Interruptions)... There

is no recommendation to do away with the Special Category Status. ...(Interruptions)...

SHRI PIYUSH GOYAL: They have categorically stated that they are doing away
with this separation and everybody will use the same formula. ...(Interruptions)...
Therefore, by computation, it may have done away with the Special Category Status.

...(Interruptions)...

SHRI JAIRAM RAMESH: The Chairman of the Finance Commission and the
Member of the Finance Commission are on record as having said that they will not.

...(Interruptions)...

MR. CHAIRMAN: Okay, thank you. ...(Interruptions)... Now, the permitted Special

Mentions ...(Interruptions)... Shri Jose K. Mani. ...(Interruptions)...

SHRI Y.S. CHOWDARY: The conclusion is that the, BJP wants to ditch Andhra.

...(Interruptions)...

SHRI PIYUSH GOYAL: The conclusion is that you also accept it.

...(Interruptions)...

MR. CHAIRMAN: Shri Jose K. Mani. ...(Interruptions)... He said, 'No'. He said it

no. It is clarified. ...(Interruptions)...

SHRI GHULAM NABIAZAD: On behalf of all of them, not on my behalf alone, but

on behalf of the entire Opposition, I would reiterate and I am asking a pointed question.
MR. CHAIRMAN: He has clarified it. ...(Interruptions)...

SHRI GHULAM NABI AZAD: i want to know whether the Government of India
is going to give a Special Category Status to Andhra Pradesh or not. Simple, 'Yes' or 'No'.

...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, one minute.

MR. CHAIRMAN: Yes, the Home Minister ...(Interruptions)... No, your party

leader has asked. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the Finance Minister has misled the House.

...(Interruptions)...

MR. CHAIRMAN: Don't worry. ...(Interruptions)... Then, you take action.

...(Interruptions)...

it Trorey Rye: wwaf wEiey, A ufive 7 S Hard get 7, § 98 §9sT T8 o
RE1 & [ H I81 R 319 I Sl TeHe faan 8, 91 S99 14l dab a1 J9el H 781 31Ts fb
BH T HRAT AT 67 ... (FAYT).... Had Special Category Status ¥e& TR & R T Y
&, hacl Jel IR AT Qj’s; RNl §_S£ 27 Special Category Status % W& Sl intention ¥,
ST HT &, 98 JIRRCH S e Bl e A1ftv, 89 SO SUTeT SRR SHd! NdIgs
PRI B ...(FGE)....

MR. CHAIRMAN: Now, Shri Jose K. Mani, ...(Interruptions)... The House stands
adjourned till 1100 hrs. on Wednesday, the 25th July, 2018.

The House then adjourned at fifty-nine minutes past
five of the clock till eleven of the clock on
Wednesday, the 25th July, 2018.



